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LOK SABHA et & 37 v fawe @ X T WA
Monday, April 29, 1963/Vaisakha 9, S #r oarfr }
1885 (Saka) st afedt fom s &

The Lok Sabha met at Eleven of the

Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO
QUESTIONS

WGET WA "G FT

Ssitmo wo fgadt :

RALAL T [ G Ny e

1 (9 sT JAHMT HA a7 q@™
Y AT F39, (& FE @ LT A LLSY—
3 ¥ T @M AOgTl & e
& fau faar g ufg =7 7 & 7

NH WT AHT FAET W ITRAT

(%ft To fix omrertm): ,4%,83,800 o

[Rs. 2,56,93,10¢ /- Approximately.]

siiwer anfent fwm o s, qn
# o wadt g 5 o vwam @ g @
¥z fafuw safedt & gro & & ar
gfafagas & g @« grm & 7

Y To fwo wiwdlm : W %T ¥
&% & fou a7 #8dw @ gf &
fom forr arei ¥ F@en sFE @A
2, 9% famx ®, smew wim H, A
5T #, qgi g7 s w7 FAfei adr
gE &M za wa aufedi § Froan el
& miasi ¥ walafa w § wogal
& wiafafu 2 & Az mANE & o1
aifead = & sz s I fawrfrd

484(Ai)LSD—1.

o wFAY § fF a8 W wH @ g T
¥ g fpqar oogr & & 9 F 9y
# gfeur o &5 fEgwm omw @,
wifs g7 Ty & f& wwg) &1
q g "AZIT AE g1 We wad o
aq &’

ot To fawo werdlw : Sl aw (*
97 & arFy F71 FaTer &, 0% agd T
@ wfwar Tadieg § T &7
dr & (ol 39| oy AiE T @d
g B 7E wE H ¥ 3w ewr @
F ETH AT FRE & FTH W
W & fau fom am w1 & ww
s 30 off @) o e a7 oA
18ER-8Y F T w1, ve8 TIT @F
T A gl el a7 Y ey =
a1y # 91 @ § 1 e fam oere
T grr FEES # o A geEE
Farfy 8, 3% fau zw e wqEr
4

o Mfwx T\ : Wit & A A
oF W& @@ {7 ram wwr o'w
BT 8 1 A %eev-e3 W) @ &
sa 7§ fw fEEar faAar e
foar fa wsni § @ g 2, o7 @
g9 374 I TE AT T[T oG TEl
smar ¥ fx waget ay faad #qsar 2
uT I JT g 2 osEE wATd
g v A% {¥m w7

Wit To fwo wwaEm@ : S oo
St wA A g & e (A mor
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ug € 5 fag ara ¥ foqar & smn
fFar stran @ ag @ Sd s A AR
AL AT T TLAETE FHIY FT g0
¥ g9 far sman @ 1 4 faaar oft
FAT DA GeIF@ § § dg FAE § |
AT QAT § FLq ¥ AT /T FTH
FW § 2T A% qfard &1 fadr ¢
FOq9 %A@ ARAT N & 1 ug
{ET 3T 87 AW # wATE F F1H &
faT & far wmar &9

Shri S. M, Banerjee: I want to
know whether it is a fact that g good
amount out of tnis total amount is
likely to be spent in constructing hou-
seg for the mine workers and if so,
to what extent?,

Shri R. K, Malviya;: Yes, Sir. Today,
our estimated income f{rom the cess
for 1963-64 is going to be about Rs.
27,00 lakhs. Out of this amount, 50
percent of the amount wil] be spent
on their housing, There is also ac-
cumulation of the amount of the past
which is also being spent on housing.

Shri Mohammad Elias: There was
a scheme for improved drinking water
supply in Asanso] and Raniganj area
and subsequently this scheme did not
materialise, May I know whether
this scheme ig going to materielise and
what amount wil] be spent from the
coal workers welfare fund for  this
mproved water supnly?

Shri R. K, Malviyva: There are two
ditfferent water supply schemes, one
for the Asansol arca and the other
for the Jharia area. 1 have just said
that the amount which is to be spent
on Jharja waler works is going to be
to the tune of about Rs, 75 lakhs. This

" scheme will get a good amount as
loan as also our subsidy, There is
alsp a scheme for Asanso] area, But
it has nol been finanlised. As soon
as it is finalised, it will come into
operation. In that scheme also, there
wil] be quite a large amount which
will be given as loan and as subsidy
to the West Bengal Government,

APRIL 29, 1963
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Y Fo S0 AT : FraTa frey ,
TRV T fAFean § 1 gt ot
AT Y FrAQ § IHA qAG F1 QA
T faem & o a9 fagwa & &
% fag avFT FE g q T @
g7

qRA WA . UF UF W F
T A {0 & AW 1AL gfowA
gt

=t To fdo mwdlm @ qrEAT &
X #, 7 fa7 gg w7 & sraq mav ar
ar ara gf o | arear A A iy
B1F T Y FIH AR FT WL E | SgHT
&7 337 greT ¢ WR g W aga
] Fqd QAT § 1 A W wT FAAN
form 20 & fawrfea #0f a5 qaifas
FIW (FAT SO |

=t fgfa femr : Fer @l A
AT AAGT FTH T § AT JgT 4G
ga g1 St & 1 # 'XET gan
ZRASITH FXAT J15dr 3, M ITHT TAY
agfema 2ar aredr & fF oo &g
3w W@ ogr !

=t To fifo wrwdla : St a% ¥R
FT AT 2, TATE TH B § I § ST=A
UATIZ, F4 Yo-Y2 ATE ¥4I, fA%
AZA G @S 1T 2 | 21 a2 93 HEqATH
FAMFAT WY 9777 3 A 9
g LA germa & AR faad
FET F oAend gaTe 83€ F §
ITET T g eI W E 1 I TFR
39 HOFKS F1 GET T AL FIT AT
TAHA T § |

grrET 9% g s wam
*Qogz. TN IR FAT AN
aaT ST FAT qg TATA A1 FAT 7
fF :
(%) ¥= gwg 92 FFEETn W
Y & qAW F a1k A 9w 3 F g
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o =fgFTw A owegwar & o faAw
fafafa fagaa #v wf o1, 5o w7 ax
feat X faa fae fafadl & do9
gt

(=) =fafa T v Far fawrfer
# §; A%

() v fawfan ot fra dmr
aF wwe fear mr g ?

AT AT FARO HATA K IX HA
(st TmAg): (F) &, IR FIGI
o fewmy, 228} "R ¥ @AY,
e

(@) v wzde fawd, mfeq
JE & gE &, gar gew 9 w@r
wrar 3 [geasEa & @ wav ) Afad
[ oem qwe #o gR¥¥e3]

() fawfeat 1 e F4
FT FTH JOIT 99 @I § |

[(a) Three; on 22nd October, 20th
December, 1962 and 24th February,

1963.

(b) A statement giving the re-
quisite information is placed on the
Table of the Sabha [Placed in the

Library. See No. LT-1244/63].
(c) The

process.]

s WEW AT o7 fFEwer G
T ¥ od o Fwivd # oFd o
fawifor m & fe O & ware
bzl &1 wrar gaved T A
& shom & Sk whrr T ofuF s
fad @ o ofr afea § Y B
qodr q¥7 Ag wAd, wrdr & oaaw
wh | & s wnEm g B & A
fr =g o i A wFY &
SR iR ey S S S,
qLTer AZ F AT Ifw T F
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recommendations are
being implemented as a continuous
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A A nfrer & a1 @ Fa F @0
wire § & 9% s F @ ey
T gedr AT A qAW 55 7

UG I 1 T R el
g & @ faa § o 914 gl ¥, feehy,
I e § A § A S I9g A
& AT Ry wed) @ Al wAw g
ot a &, AU TG F Ay
T o mifo WTo ¥ Fir yrEETE
g &, o) wsdr avy i adt wma,
FaFt ft T @i waEaT Al )

ot W A ¢ 3F o # gwh
fawrfea a7 & & qarad &1 waefr &
FTAX T GAT TS T, g1 F WA
A AT w=gr g | ;T AT wfy
ofr & 7z faz g f aet § Y
& WO F G HASA F FIO I
AR W oA A § g7
frat st & T spreTEATYT OHY -
Feqr agt 37X gt frowt a = &
FArNT CRETH wos qw © § wid
wi% g&@ ®7 F garfea fe7 g ?

W T ATy 0 ITRD FOTT BV
EUR - R e mC e G U
EETf et (R I I o s Rl T
T b sivdrfer AT w8, a4t ol
i e Bt B I I ) e T o
% form av & 5@ & o oFdT Q7 A
gregiee frgm SmAr &0

st fagratoma : o7 frrem A
& & Freviedi o o6 9 o1 & oA
et F1 (ATET F7X gAF 46T |
s mzeen o wAr Tfwo &
qg JHAT A g e g



12547 Oral Answers

g oy 9 g v & 91 R,
w1 T 5 fowier @ osm R
MR

ot @ Aw : 3@ fawifa 9T
@I AR A1 T AR )

Shri Muthu Gounder: Is the Gov-
ernment aware that on account of too
much of propagation of Hindi, people
are switching over to Radio Ceylon,
and if so, will they give equal oppor-
tunity for all national languages in
Al]] India Radio?

Mr, Speaker: That will be a diffe-
rent question,

Hl % qEEW ;AT RIAAIG
oAy ofr #y Gy Paaad faefr & O o
g Ved & G GG @1 wrow
far 5.4 &, FF agT TAA il 8 ¢ TR
g & oAl 7 oam FEaE 1 03
27

st s Ay uEr &% P
T g g

Dr. Ranen Sen: Is the Minister
aware of the fact that complaints have
been made from Bengal that the Hindi
useq in All India Radio, namely Sans-
kritiseq Hindi, is not understood by
the people in Bengal who want to lis-
ten to these broadcasts? If so, what
arrangement has the Government of
India and the Ministry made in respecct
of that?

The Minister of Information and
Broadcasting (Dr. B. Gopala  Reddi):
As far as we are aware, no complaints
have becn received since the com-
mittee started functioning. Since the
Sri Prakasa Committee began deli-
berating on this point, we have not
received any complaint.

st azne Ty o am wEr @
% I wTuT AT T T 0F O 7WoA-
W F3 §lar o g, S ke Ay
¥ F T § W W 2 awy @y

APRIL 23, 1863
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frwr f5 @ #m ) W@ &F, W
gifad Wy &1 qioniew 9l &
gFr § ?

st o g R 'H R FF Mo
I, W URenw UnAy fafwd §
wifeaR s A ggd § gAR us-
q1gax § | 9g o swer & sanar
T L g E, ag A FW & fou
|!E

Dr, Sarojini Mahishi: The hon.
Minister was pleased to state the other
day that the addition of a few minutes
Hindi programme to the usual rural
programme is not under consideration.
May 1 know the reasong for that?

Dr. B, Gopala Reddi: There arc so
many pressures, so many bulletins are
needed, so much information is nceded
from the All India Radio, that we are
not in a position to give more time
for the relay of Hindi broadcasts from
other stations,

Shri D, C. Sharma: In the statement
given here, there is item 5 which says
that steps should be taken to ensure
that the staff engaged on this work is
capable of meeting the requirements.
May I know what efforts have been
made so far, what steps have been
taken, to reorient the staff so that
some of the requirements are met. I
want some specific answer, not a
generalised answer.

Dr. B. Gopala Reddi: We want to
screen the existing staff and see whe-
ther they are coming up to the stan-
dard, and if they are not up to the
mark, perhaps they will have to be
retrenched, ’

Y gro Ato faamdy @ gfn wlid-
wifest § &1 oo & & §—uw 09 &,
s og & faws G s geew &
T ga} Hegm @ faws Gy swer
que ¢, safaw o7 At &1 gwmaw
s g ?
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Dr, Gopala Reddi: We have to fol-
low a middle course, and as far as we
are concerned?® after the appointment
of this committee, we are very happy
that there are not too many com-
plaints, Everybody seems to be more
or less satisfied with the present day
Hindi broadcasts.

Shri Narasimha Reddy: I have got
some doubt about the name Prakash.
I know whether this refers to my hon.
friend Shri Prakash Vir Shastri?
Secondly, may I know whether the
Government intends to convert All
India Radio very soon into an undiluted
Al] Hindi Radio?

Shri Sham Nath: The Chairman of
the Committee is Shri Sri Prakash,
ex-Governor.

Shri Sheo Narain: How many Mem-
bers are there in this Committee?
Who are the Members?

Dr. Gopala Reddi: Seven.

To Mfaw T ¢ st TF W
Fr fT #7 @y g, =W QT M TE
wiafy s 41 T 399 ©F W £
fifs 5 gvaew § gg e fogra
T fed 1 oY g7 96 A g, A

I 37 Fagraat £ qIRA 7@ FT IO
wr fift F Qi F wodr Pt &

£7

LU I C B B
o i A Y fY, I < Fwrer
1 d, § T WA F gy §a A
TEA ) BT AR 7 ogAer Ak
v oot frmfed &Y fm o s
g @

VAISAKHA 9, 1885 (SAKA)
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Conference of Atomic Sclentists held
in Tokyo

+

J Shri Maheswar Naik:
*1069- 7 Shri D. C. Sharma:

Will the Prime Minister be
pleased to state:

(a) whether in a conference of
Atomic Scientists held in Tokyo in
March this year, a proposal had
been broacheq for creating an orga-
nization to be called “ASIATOM”
on the model of “EURATOM”; and

(b) if so, the attitude of the Gov-
ernment of India and the participat-
ing countries towards the formation
of this organization?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes. A proposal to set
up an organisation of countries in
Asia and the Pacific on the model of
Euratom was discussed at the recent
conference of countries in Asia and
the Pacific for the promotion of
peacefu] uses of atomic energy held
in Tokyo on March 11, 1963.

(b) The proposal is being exa-
mined by the Government,

Shri Maheswar Naik: What are
the specific functions of this organi-
sation and how will the results of
the research be shared by partici-
pating countries?

Shri Dinesh Singh: These are
details which will be decided upon
once this organisation comes into
existence.

Shri Maheswar Naik: May I know
whether the Government have agreed
to share the results of research acti-
vities conducted by a particular coun-
try?

Shri Dinesh Singh: The idea is to
share the experience in this organi-
sation.

Shri Sham Lal Saraf: May I know
if all the participating countries have
agreed to work for the scheme for
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the utilisation of atom for peaceful
purposes?

Shri Dinesh Singh: The delegates
in Tokyo agreed in principle but the
matter is now being referred to each
Government.

Shri D. C. Sharma: Which country
is taking the initiative in this matter,
has the Government of India seen any
communication on the subject, and if
80 what js the reply of the Govern-
ment of India?

Shri Dinesh Singh: Government of
India participated in this conference
and, as I mentioned earlier, it was
decideq in principle that it would be
a good thing. Now the matter is
being referreq to each individual
country.

Shri D. C, Sharma: I wanted to
know who has taken the initiative
and secondly, what is the reaction of
the Government of India? Has the
Government of India sent any com-
munication in writing?

Shri Dinesh Singh: I do not know
what communication the hon. Member
refers to. There must have been a lot
of correspondence op the subject.
The principle has been agreed to and
it is now for the individual countries
to decide. I could not say offhand
which country is taking special in-
terest.

Shri Hari Vishnu Kamath: Will not
the- implementation of this proposal
lead to the erection of continental, if
not national, barriers to the organi-
sation of atomic research and, if so,
does Government propose to counten-
ance the erection of such barriers to
worldwide scientific research because
I believe Government’s policy is not
to jeopardise or imperial the progress
or welfare of mankind through such
scientific research?

Shri Dinesh Singh: This will not
set up any barriers to atomic research
co-operation.

APRIL 29, 1963
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*Qo0vo. ot fasadry qmIg : FqT
FEA HT SO A7 AL A F g
LaUR CH

(%) wiefi ot & mfaw & s=¢
T H ST WAWT 34T 4% QY
g AR

(@) fr= &= Ao ¥ =T
T T fawi g ?

AT HWIT TR AT § STHAY
(st mw ma@) : (7) " (@)
fafaeg Mm% zawnag 5 srearfan
TERYT TTH: & a9 9%i, wEO §K
gt &) fawfgamem s ale ¥
‘gafaze T3g o weww aa &
0 ¥ #gs 9 ferar ¥ gwafad &%
Wi E | LT G Fr qTET H Yy e
TN IR AT (RL &F o7 N F
IR F | I GEAED &7 AU QA
A AT ITE , WewRIaAlE, &I9 FHI(WA
fan s 1 g wRfaw Wi
& g W @Rl & Ify framr
s we iR g e gfag & gad
g o, fom# T 9 & yEAT a-
i & ga=m miae & sarfaa @ 9% g
‘TAgEEH FIW W A9 & fq9 r
wafag wid f2 faguss swzg o9
faezse gre@ w1 “mgrom wid-—-
uF faar F @@ ¥ A & & fFad
dar w1 s @ § 1 wich wfga w
sAe sy SR fgro & wemar @A
qg WA wmni #7 W faar aar

4

N>

TR mamEr are arfged F1 59R
ox fafaest & R fawril & sfwar @
awg g 93 g ST § | wTeT-
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aror AT QENE ¥ gT YHTAT IY YTE
quA T FET ¥ FE WA Wi
¥ 7y HA FT ITTHERE FX @ E,
fagh wigr  Fo wraA-azEy ¥ few
gU Wi ¥ uRidzw 7 sAw a7
mal F ¥ 33 9 g0 o wivw 91
& | WEEET ¥ G A% JIE qTs-
&1 free g W fagdt & faz dare fa
& for arsie sir & wmni & A% go
wFRged &, anfw wAm wT eas
el o i C U 7 -1 B
L Cl|

Mr, Speaker: When the answer is
Jong, it is better that it is in the form

of a statement that might be placed
on the Table,

Shri Sham Nath: We will note it for
the future, but now, if you allow, Sir,
I will read the English answer also.

Mr, Speaker: Yes.

Shri Tyagi: The Hindi was so mixed
that everybody has followed it.

[(a) and (b). The Ministry of I&B
are publishing in English and Hindi
all available writings, speeches and
letters of Mahatma Gandhi arranged
in chronological order in the series of
‘Collecteq Works of Mahatma Gan-
dhi’. The series will run into 55
volumes and is expected to be com-
pleted by 1969. The Gujerati edi-
tion of the Collected Works will be
published by the Navjeevan Trust,
Ahmedabad. Editions in other re-
gional languages are expected to be
brought out by the State Govern-
ments. A number of other books re-
lating to Gandhian literature, inclu-
ding Gandhiji’'s post-prayer speeches
have also been published. Two pam-
phlets entitled ‘Extracts from Gan-
dhiji’s speeches and writings on the
Scheduled Castes and Scheduled Tri-
bes and ‘Mahatma Gandhi as a stu-
dent’ are under preparation. Publi-
city of Gandhian literature is under-
taken in the major Indian languages
besides English and Hindi.

VAISAKHA 9, 1885 (SAKA)
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Apart from this, publicity on Gan-
dhiap literature jis also done in appro-
priate manner through the other
Media Units of the Ministry. The All
India Radio ha; also been broadcast=
ing every Friday morning since Jan-
uary 1959 from all its Stations an
half-hour programme in all major
Indian languages consisting of ‘Ex-
tracts from Gandhiji’'s addresses at
prayer meetings’ and selection of his
favourite songs. The AIR has also
placed thirty doublesided gramphone
records, containing suitable extracts
from the speeches of Gandhiji, in the
market, to make his message in his
own voice available to the common
people.]

st frsgamg qwem : fEw fEw
fadsly wsl ¥ meTew wied s ¥
wifged &1 9T BY @ 7

Shri Sham Nath: We are not doing
anything in foreign languages,

st famaa qedw : ty arfed
F sart ¥ ey gug f&a 9 &1 .49
g ?
Shiri Sham Nath: I have not got

that information with me at the
moment,

Shrt S, N. Chaturvedi: May I know
how many of the 55 volumes have been
published so far in English and Hindi?

Shri Sham Nath: Eight volumes in
English and seven volumes in Hindi
have been published. The English
volumes IX and X Hindj volumeg VIII
and IX are in the press.

swet afet fmw ¢ oo oW
¥4t wEew ¥ smam fx g=ifs ag
qeTE wEmaT Tz areafeen fafred
darT FT @ 2, 9 AA9rET §F 209
st #1 JEGc 1 W oHRET {
7 q@ FX faar & fF S geed
T@H ¥ sHFfag ghir 37F nea Jfua
@, g E W 5w s
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ARA qF A qF AT IATY W
¥ qges frar v oF ?

st wm oA ;& 7 faw ATy
TE F wAiferd #grarfE qaaa
TERIT AT 33T HZASATR GI |

weqe /5T qifwar § fAy s
71 ff S 35 yamm qn a8 ¥
SN TH grd & eard W@l g fw
T W sfag @ Hi g™ WEM
STEY Wi a% | fao msar

Shri Joachim Alva: In this long rig-
marole, how much is expected to be
devoted to youngsters under seven and
children under 15 years of age?

Shri Sham Nath: As far as the lite-
rature meant for students is concern-
ed, the Education Minister had answ-
ered a question put.by Shri Sham Lal
Sarat He had stated in that reply
what books had been published by
the Education Ministry and he had
also given some information with re-
gard to the work in thig connection
which was being done by th¢ Edu-
cation Ministry.

Shri Manaen: May I know whether
Government propose to undertake the
publicity of Gandhian literature in
languages other than the 14 national
languages such as minority languages
like Sindhi or Nepali.

The Minister of Information and
Broadcasting (Dr, B, Gopala Reddi):
There is no such scheme under our
consideration. ' .

N w QAT AN A A

Sic A g f% fg= AT wgsn
aiafea Tv afger #1 9F%179 72

wrewi & N gvw o & e e

g % foa foa sl § gaw svew

g SR T # g oar ) ?

o T qAq 2 fAaA v T, Fifee-
FEARA L 97 97 § RAfpy
AR WTE WRIFHT Q7€) @M 1

APRIL 29, 1963
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WA AT . AAG G I
sfarqga R &

=Y oW ATe ¥ F Aarfeas AT
g I9 AW TEAT AQ g F oar
HM GFAT §

WA RS ¢ ARG RET HET
¥ qoam 6 FaSiET S8 A aww ¥
2y frad o 7 gy vAE Ww
gy oFar § 7

=t W A ag J1 o ad E
w{i g8 A8 waw fF e fiama
Fr T FwA )

Shri Sonavane: May I know the
major Indian languages in which these
publications are printed and what as-
sociations other than the Navjeevan
Trust are given permission to print
these publications?

Dr. B, Gopala Reddy; We reccived
a lot of articles and letters from the
Navjeevan Trust. Therefore, we
have given the Gujarati edition to
them in view of the help they have
rendered to us, But the publications
in the State languages must be under-
taken by the State Governments,

Shri Sham Lal Saraf: Now that the
two Ministries are looking after Gan-
dhian literature, may I know if the
Government contemplate the intro-
duction of Gandhian literature and
Gandhian philosophy as subject for
study in the schools and universities?

Shri Sham Nath; I have already
stated that the Education Minister had
answered this question and that was
put by the hon. Member himself. If
you permit Sir, I can read out . . .

Mr, Speaker: Not necessary.

Shri P. Venkatasubbaiah: May I
know whether Government propose to
entrust this work to the various
Sahitya Akadami’s instead of giving it
to certain publications?

Dr. Gopala Reddy: Since this is a
very costly programme. I think the
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State Governmentg may entrust it to
anybody they like,

High Proteip food for Jawans

*1071. Dr. L. M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) the stage of the Research Pro-
ject for evolving high calorie and
high protein foods for the Jawans in
cold climate and high altitude; and

(b) whether any foreign collabora-
tion is being sought for the purpose?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) A team of scien-
tists has been sent to high altitude
stations to study the problem of nutri-
tional and food requirements of
troops operating at high altitudes.

(b) No foreign collaboration is
being sought at present.

Dr. L. M Singhvi: May I know
whether any complaints in regard to
the deficiency of food supplied to the
common soldiers have been brought
1o the notice of the Defence Ministry?
May I know whether the Defence Min-
ister has looked into it himself and
whether the Ministry are satisfied
with the quality of food that is given
or any improvements are being con-
sidered?

Shri Raghuramaiah: The whole ob-
ject of this study by this group of
scientists is to ‘find out whether the
present rations given to them at
various altitudes are suitable or whe-
ther any modification is required. That
is the whole object of this study.

Dr. L. M. Singhvi: May I know
-whether any concentrated food in a
form which is more portable than at
present available has been devised or
is proposed to be devised shortly?

Shri Raghuramiah: It has been de-
vised and an exhibition was held in
the Defence Ministry sometime back
of the dehydrated and concentrated
foods for our jawans.
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Shri Ranga: May I know if Govern-
ment have made any enquiries from
the Japanese authorities and experts
concerned whether they have in their
possession any information as to the
high portein food that they have them-
selves evolved and supplied to their
armies during the second World War?

Shri Raghuramaiah: This committee

- of scientists will undoubtedly take into

account all the information available.

Shri Kapur Singh: May I know
whether this proposed food will also
contain ingradients taken from ani-
mals or will it be purely vegetarian
and of synthetic components?

Shri Raghuramaiah: It is all-com-
prehensive.

Shri Bhakt Darshan: Sir, iy being
considered as to what type of food is
being supplied or was being supplied
to the Chinese soldiers at that height,
so that we may take some lessons
from that?

Shri Raghuramaiah: The group of
scientists will, no doubt, take into
account the type of foods that are
suitable at the altitude and the condi-
tion of those by whome it is now
taken.

Sainik School in Assam

*1072. Shrimati Renuka Barkataki:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment of Assam have accepted the
proposal to set up a Sainik School in
Assam; and

(b) if so, the progress made in this
connection and Centre's allocation to
this institution?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) The Government of Assam has
accepted in principle the proposal to
set up a Sainik School in that State.

(o) The Assam Government have
get up a Committee {0 select the site
.
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and process other matters relating to
the establishment of the school. When
the school is set up the Central Gov-
ernment, in accordance with the
scheme for the Sainik Schools, will
provide at their cost three service offi-
cers and institute scholarships for the
children of defence scrvices personnel.

Shrimati Renuka Barkataki; What
will be the total expenditure on this
schoo] and what will be the share of
the State?

Shri D, R. Chavan: T have already
gaid that we provide three service offi-
cers of the rank of Lieutenant-Colonel,
Major and Captain to work in the
Sainik Schoo] as Frincipal, Head-
Master and Registrar. The approxi-
mate cost will come to Rs. 50,000, This
cost is met by us.

Shrimati Renuka Barkatakij.
wil] be the share of the State?

Shri D, R, Chavan: The rest of the
expenditure will be borne by the State.

Shrimati Renuka Barkataki; What
is the total capacity of the school? Is
it meant only for boys?

What

Mr. Speaker: The third question is
being put without my consent,

Shri D. R, Chavan: It is only meant
for boys. The total capacity will be
550.

Shri Basumatari: May I know whe-
ther any preference will be given to
the boys of the hil] districts?

Shri D, R, Chavan; All these schools
are all-India schools where the ens
trance is on the basis of competition.
It they come out successfu] in the
competition, naturally, they wil] get
admission.

Shri P, C. Borooah: In view of the
fact that there was no Saniik School
there so far, may I know what special
steps are being taken by the Govern-
ment to see that the school is set-up
very early?

Shri D, R, Chavan: I have already
stated .the steps that are being taken
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A committee has been appointed, which
has selecteq the site and al] that.

ot ferifar fast : me & g g
g &ffw mw § for aned gt ar
ferggam & ==Y 2Y ¢ foran araa ?

WeRe WENEW : 4g <V aar faar
™ g

Shri Siteo Narain: What steps have
been taken till now and how much
money has been spent?

Mr. Speaker: That is exactly what
he has stated.

Shri Maheswar Naik: May I know
whether Government are aware that
the cost of studying in Sainik schools
is very high and beyond the reach of
the cor ~uon ‘man? If so, may I know
what steps the Government are taking
to reduce the cost so that the ccmmon
man may be able to send his children
to such school?

Shri D, R, Chavan: Government are
aware of the fact that the cost of
studying in such schools is beyond the
reach of the poor people, But there
are scholarships instituted by the
State Governments and also by the
Centra] Government, Ministry of Def-
ence meant for poor boys on the
merit-cum-means basis.

Shri S. M, Banerjee: Apart from
the establishment of Sainik Schools,
what positive steps have been taken
by the Defence Ministry to improve
rifle training or compulsory military
training to the people of Assam?

Mr, Speaker: This relates to the
Sainik schools,

Diplomatic Relations with ‘KMT

Government

*1074. Shri P. R. Chakraverti: Will
the Prime Minister be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to reports in
the foreign press that Kuomintang
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China will have diplomatic relations
with India; and

(b) whether it is a fact that Kuomin-
tang China has been invited to send
a delegation to the .forthcoming In-
ternational Cotton Advisory Commis-
sion to be held in Delhi in April, 1963?

The~ Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. There is no
basis for these reports.

(b) Yes, Sir. Invitations have been
issued on behalf of the International
Cotton Advisory Committee.

Suri P. R, Chakraverti: May I know
the attitude of the KMT Government
in the face of universal condemna-
tion of unprovoked aggression on the
part of China on the Indian sub-
continent?

Shri Dinesh Singh: That, I submit,
does not arise out of this question.

Shri P. R. Chakraverti: May we
know on how many occasions India
participated in any conference where
the KMT representative was there?

Siri Dinesh Singh: United Nations
Organisation is one,

Shri Tyagi: Are we having trade
relations with KMT China?

Shri Dinesh Singh: No, Sir, not that
I am aware of.

Shri Hem Barua: Is it not a fact
that out flirtations with Kuomintang
China, which has also supported Com-
munist China in her territorial claims
against us, are also likely to our pre-
sent diplomatic relations with Com-
munist China, however tenuous the
relations might be? May I know
whether Government have taken this
aspect of the problem into considera-
tion or not, because the Deputy Min-
ister has said that we have relations
with them?

Shri Dinesh Singh: While sending
the invitation to KMT China (For-
mosa), we have made it clear that
this . could not in any way imply
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that we are giving them any recogni-
tion.

Mr. Speaker: Dr, Singhvi.

Shri Tyagi: I could not get a clari-
fication. I had asked a question . . ,

Mr. Speaker: It is long part since
he asked his question. After that
another question has been answered.
Dr. Singhvi.

Dr. L. M. Singhvi: If the basis of
recognition of any government is de
facto existence of it, on what criteria
do the Government justify the non-
recognition of the KMT Government
in Nationalist China?

Shri Dinesh Singh: That would not
come within the scope of this ques-
tion, I would submit.

Shri Tyagi: The hon. Minister said
in reply that there were no trade re-
lations with the KMT Government.
What I really meant to know was:
Are we having any trade with them
actually and, if not, are there any
possibilities of our exporting to and
importing from there?

Shri Dinesh Singh: I said, I could
not say that off-hand. This was a
question about the Conference as such.

Shri K. C. Pant: Has the invitation
been issued by the International (‘Xom-
mission or by the host country, India?

Shri Dinesh Singh: By the host
country, India, on behalf of the Com-
mission.

Situation in Laos

+

( Shri D. C. Sharma:
Shri Hem Barua:
Shri P. C. Borooah:
Shri Yashpal Singh:

| Shri Bishanchander Seth:
*1075. { Shri Kapur Singh:
Shri Kesar Lal:
Shri D, D. Mantri:
Shri Ram Ratan Gupta:
( Shri Hari Vishnu Kamath.

Will the Prime Minister be pleased
to state:
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(a) whether Government are aware

of the unsettled conditions in Laos;
and

(b) if so, the steps taken by the
Government of India to restore
peace there?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh) (a) Yes, Sir.

(b) India as a member and Chair-
man of the Commission is in constant
touch with various groups in Laos
and with the representatives of the
Co-Chairmen, with a view to bringing
about a cessation of armed conflict,
and a resumption of co-operative
contacts between the parties concerned
in Laos.

Shri D, C. Sharma: May I know if
the Internationa] Control Commission
of which India ig the Chairman has
been allowed to visit the Plain of Jars
which is the scene of fighting and, if
so, how many times and wheher it has
been able to put any permanent repre-
‘gsentative here to see that the fighting
~does not take place?

Shri Dinesh Singh: Yes, Sir; the
“Commission has visited the Plain of
.Jars severa]l times. They have been
stationing teams there for  various
durations during the day. They are
hoping to establish their presence for
as long as is necessary.

Shri D, C. Sharma: Lord Home, the
Foreign Minister of the UK. met
Comrade Gromyko, the Foreign
Minister of the USSR, and they had
discussions about the situation in Laos.
"Then a joint communique had to be is-
sued, but there were some differences
between Lord Home and Mr, Gromy-
ko. May I know what result those
-differences between the British Foreign
Minister and the Soviet Foreign
"Minister hag produced on the situation
in Laos and what further steps are
wecessary to restore peace in  that
wroubied neutral country?

Shri Dinesh Singh: I could not say
what it has produced but what it has
not produced is the joint communique.
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Shri Hem Barua: May I know
whether the attention of Government
is drawn to a recent statement made
by the Laotian Ambassador at Bang-
kok to the effect that two battalions
of Chinese troops are operating in
Laos; if so, may I know whether our
Government has approacheq Soviet
Russia to restrain the Chinese from
operating in Laos because there is a
threat to peace in the whole of South-
East Asia?

Shri Dinesh Singh: 1t is not some-
thing for our Government to take up
but for the International Commission
in Laos and, I am sure, they are
looking into al] these matters.

Shri P, C. Borroah: May I know
whether it is a fact that the talks
between the neutralist Premier Souva-
nna Phouma and the Pathet Lao rep-
resentative have failed in arriving at
an agreement on the ways to and the
Plain of Jars trouble; if so, what fur-
ther steps Government propose to
take into the matter?

Shri Dinesh Singh: These negotia-
tions are going on. They had reach-
ed one settlement some time  back.
Then that could not be kept and they
are negotiating again.

st gmae fag : #ar G 29
gy &1 fedw fafwd ¥ wrawa
w1y #Y 2wz F famy fx go fafess
& aw?

weqe WEE : 4% ¥ F1 AR

3 ?

Shri Kapur Singh: Shri Hem Barua
just now asked a question which, I
think, has not been directly answered.
So, I will put it differently. May I
know whether there is any truth in
the widespread report that the pre-
sent situation in Laos has been direc-
tly instigated and worsened by the
participation of a certain Communist
Power?

Shri Dinesh Singh: I am afraid we
cannot make any statements in the
matter as yet because India is a Chair-
man of this Commission and before
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any report is submitted to the co-
Chairman it would not be desirable
for us to say anything.

Shri Hari Vishnu Kamath: May 1
know if the International Control
Commission under the Chairmanship
of India is really in a position to
control the situation in any report
of Laos, or has it become a helpless
spectator of events and, if so, what
steps are being taken to strengthen
its position with regard to controlling
the situation?

Shri Dinesh Singh: 1 do not know
what the hon. Member means by
Control Commission—it has had
never any troops or any executive
authority, but the

Shri Hari Vishnu EKamath: Not
militarily.

Shri Dinesh Singh:....whole idea
of the presence of the Commisison
wag that it would be able to give a
factual report which will bring the
public opinion to bear on the subject.

Shri Joachim Alva: Recently, the
King of Laos, the assissinated Minis-
ter and other high dignitaries of Laos
visited India. Did they draw the at-
tention of the Government of India
to the gravity of the situation and did
they suggest any measures which may
have perhaps averted this climax?

Shri Dinesh Singh: We discussed
the Laos situation. But, if I may re-
mind the House, the fighting has bro-
ken out after they had gone back.

Dr. Ranen Sen: Has the Government
of India’s a*ttention been drawn to a
report given by the Polish Member
of the Commisison to the effect that
the American troops are being trans-
ported by helicopters to the Plain of
Jars and as a result of that this con-
flict is going on inside Laos.

Mr. Speaker: Some conflict is de-
flected here also.

Shri Dinesh Singh: I am not aware
of the report given by the Polish
Member. He might have made some
complaints on private remarks.
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The Deputy Minister in the Ministry
of Labour & Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b). The staff position and
arrangements in relation to work in
the Planning Commission are review-
ed from time to time, Such a review
was undertaken in the current month
ang is stil] in progress.

[(w) =¥ (=). drm s §

FH F w@z, w&w a1 feafq A)

S F GEA § a9 A9 G A=

foar stram & W WEW W Q@ oW

gafa= gra # fon T @ A g a1

oot 99 7y 1]

st fadmaX w@@ ¥ MAAN
AT S FaT ® F9T &G fH confar
FHEA T W TR T 1 gfez
¥ ooy IEH WY TR OL, FE R,
T 3 W F0F ¥ mfeed § I
fonamsaTd ¥ fewasd fEad
qifead & F9 &3 & fau aIw
g o 7 ¥, o ofmadw & @
ITHY Fe FAr g ?

A G4 =W WL AT wA
(it w7=1): T a@rE 7, AT A R
ofe &1 @ae 7G5 g | eAdTT wlwam
7 TR SETET UeE) AYE T T qE
% 9 qE AR faare g g,
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O TH 9T 3T GOA 4 39 qfeT A
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Shri Tyagi;: What is the
strength?

present

Shri C. R, Pattabhi Raman: I am
sorry I did not catch the latter portion
of the question,

woad wQaa : Ag 731 § 5 ) H
AT Fw_T

The Minister of Planning and Labour
and Employment, (Shri Nands). 1
shall give the information—265 gazet-
ted staff; 593 non-gazetted staff.

sit fadsae 5O : 47 72 Y gy

a1 5 ferrtiiSas & am war
FFET FrAr 7

Shri Tyagi: How many peons?

Shri Nanda: The number of Class
IV is 253 in all ... (Interruption)
May 1 compicte the answer?

Mr. Speaker: That ‘s c¢xactly what
I have requested hon, Ministers so
many times, that when  they  are
answering the questions, or any sup-
plementaries particularly, of any hon.
Member, they should look to me also
whether I have allowed it or not.
Straight questioning and -answering
gocs on even after I disallow that,

Shri Nath Pai: Is it a fact that, with
a view to increasing the efficiency of
the Planning Commission and to re-
move misapprehensions that it is a
recruiting ground for superannuated
‘politicians, the Government is serious-
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ly planning to reduce the number of
politician-Members and substitute them
by experts like economists and engin=-
eers? )

Shri Nanda: In the composition of
the Planning Commission, every care
has been taken that it is such as to
meet the needs of the work and the
duties of the Planning Commission.
Any reflection that may be intended is
wholly unwarranted.

Shri Nath Pai: There is no reflection,

Dr. K. L. Rao: May I know the
percentage of increase in the cost of
staff and the number of staff during
the last five years? '

Shri Nanda: I can get the informa-
tion,

Shri Ramanathan Chettiar: May I
know whether there are part-time
members apart from the permanent
members of the Planning Commission
and if so, how many permanent mem-
bers and how many part-time mem-
bers in the Planning Commission?

Shri Nanda: There is no question
of part-time members. There are
some Ministers who are Members who
have their other duties,

Shri Nath Pai: Some ex-Ministers
also?

Shri Nanda: No.

Shri Morarka: Is it suggested to the
Planning Commission as part of re-
organisation that it should address
itsclf to the task of planning and not
take upon itself the responsibility of
cexecution of the plan projects?

Skri Nanda: Tt does nci undertake
cxecution of the plan projects.

Emergency Commissions

*1077. Shri Yashpal Singh: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fuct that the
staff of the Police of Uttar Pradesh
have to submit their resignations be-
fore applying for Emergency Coms-
missions;

(b) whether it is contrary to the
direction issued in this respect; and
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(c) if so, the steps taken to have
that order withdrawn?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
‘Police officers of Uttar Pradesh have
to resign from their posts  before
Joining pre-Commission training for
grant of Emergency Commissions.

(b) This is a matter within the
Jurisdiction of the State Government.

(¢) An approach has been made to
the State Government to review the

position.
st gmaw fag o oAz A
& T T A7 F w100 FHA AR
F FEc AT R AF § ?
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Shri Kapur Singh: I beg to point out
that part (a) of the question has not
been properly answered. The guestion
was whether the police staff of U.P.
have to submit their resignations be-
fore applying for emecrzency commis-
sions, The answer is that they have
to do sp before joining,

Mr, Speaker: Not applying?

Sari D. R. Chavan: 1 shall make

the position clear, There have been,

three Sub-inspectors of police force of
U.P. They had applied for the grant
of emergency  Commission. They
were interviewed by the S.S. Board
and they were selected, Permission
was not granted. As a result of it, one
officer submitted his resignation and
joined the training,
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Shri Ranga; Will the Government
take steps to see that this disability
is removed and may I know whether
this particular disability applies to the
police officers of any other State?

Shri D, R. Chavan: We have writ-
ten to the State Governmment of U.P.
to reconsider the decision that they
have taken imposing a general ban on
the employees of the State Police
Force, So far, we have not received
any reply from them. As regards the
second part of the question, for the
time being, I have not got that infor-
mation,

Dr. L. M Singhvi: When was this
anomalous disincentive to defence re-
cruitment first brought to the notice
of the Union Government and since
then how many stages hag this uer-
gone for scmxrmg.rectiﬁcatwn?

Shri D, R, Chavan: It was brought
only recently to our notice.

Dr, L. M, Singhvi: Before this ques-
tion or only with this question?

Shri D, R, Chavan: Before this ques-
tion it was brought to our notice.

Education Programme for NEFA

%1078, Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether Government have of
late sanctioned an education pro-
gramme for NEFA to ieet the
Chinese threal of ideological infiltra-
tion; and

(b) if so, the salicnt features of

the scheme?

The Parliamentary Secretlary to the
Minister of External Affairs (Shri D.
FEring): (4) The educational pro-
gramme in NEFA has been intensified
recently. It has always sought to
foster an awareness and pride in the
heritage of India. The behaviour of
students in NEFA during the Chinese
aggression vindicated this policy which
is now being strengthened.

(b) 26 schools with 30 teachers and
an enrolment of 1,124 students have
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recently been opened. NEFA now
has a total of 6 High Schools, 20
Middle Schools, 159 Primary Schools,
and 4 Nursery Schools as against 2
Primary Schools only at the time of
Independence.

Targets for 1963-64 include 2 more
High Schools, 6 Middle Schools and
27 Junior Basic Primary or Nursery
8chools.

There has also been intensive train-
ing of NEFA tribal teachers, who now
number 133 out of a total teaching
cadre of 641.

The National Anthem is sung every
morning in NEFA schools and the re-
cited morning prayer includes re-
ferences to the students’ brotherhood
with all the pcople of Tndia. A text
book on Mahatma Gandhi has bcen
translated into tribal dialects. Les-
sons includes talks on India, its Cons-
titution and its great historical leaders.
National Days are celebrated with
enthusiasm, and the NCC programme
has been extended to High Schools.
Students have already voluntarily
contributed towards the National
Defence Fund and several college stu-
dents have applied for Emergency
Commissions.

Mr. Speaker: I would request that
such long statements in answer might
be placed in the form of a statement
on the Table of the House.

Shri P. C. Borooah: In order to meet
the ideological challenge of the
"Chinese and to strengthen the ties of
the different tribes inhabiting NEFA
with the people of nearby place, have
Government got any proposal for re-
orientation of the educational policy
by co-ordinating education in NEFA
with that of Assam, and if so, in what
manner?

Shri D. Er'ng: As I have just stated,
our policy in NEFA is to rely on sound
educational training, fostering by per-
sonal contact and teaching a sense of
pride among the students in citizen-
ship of India. This is considered better
than any political indoctrination or
ideological teaching. As I stated, re-
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cently 26 schools with 30 teachers and
an enrolment of 1,124 students have
recently been opened. This is in ad-
dition to the schools already there.

Shri P. C. Borooah: Is it a fact that
there are some instances where the
Assamese language has been discoura-
ged? If so, has this resulted in a new
demand from the NEFA people for
English to be taught there?

Shri D. Ering: This is not correct,
but the NEFA pecple want mostly
Hindi and English since Assam is a
neighbour State and definitely, even
without learning Assamese as such
in that way, they have to learn it and
they have been learning it. In the
primary stage the mother tongue is
the medium. In other classes, Hindi
is aiso one subject and then there is
Assamese.  In some schools, in M, E.
Assamcse js the medium of instruc-
tion now.

Shri Basumatari: May I know what
is the area where students are de-
manding Assamese to be the medium
of instruction and where they fecl
that Hindi is too far away and is a
sort of imposition?

Shri D. Ering: As I stated, our
NEFA people prefer Hindi and Eng-
lish. They do not definitely want to
say that they do not want Assamese,
but they want English and Hindi
more.

Shri Hem Barua: May I know if
Government are aware of the fact
that during the last ten years NEFA
boys and girls have been taken to
China for education in the People's
Institute for Minorities in Pcking, and
then sent back to NEFA with obvious
purposes; if so, may 1 know whether
Government have taken any  steps,
besides trying to meet this ideological
infiltration  through education, to
physically prevent NEFA bovs and
girls from going to China for cduca-
tion?

Shri D. Ering: So far we have not
heard anything about this.

Shri Hem Barua: We could not hear
the answer.
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Mr. Speaker: So far Government
has not done anything in that respect.

8hri Hem Barua: Are we to under-
stand that our NEFA boys and girls
will continue to go to Peking for edu-
cation to the detriment of this coun-

try?

Mr. Speaker: He put the question.
The answer has come. Does he want
me now to enlighten him?

Next question.

Shri Hari Vishnu Kamath: May I
request you to let me put Question
No. 1080 first and Question No. 1078-
A later?

Shri Hem Barua: Do they propose
to take any steps?

Mr. Speaker: I have passed on to
the next question.

Shri Hem Barua: The Minister of
State is there. She can help him,

Mr. Speaker; I have gone to the
nex: question. He should have re-
pcated it at once.

Skri Dinesh Singh: The answer t2
the next question i also a little long,
but in view of the nature of the
questicn, I hope you will bear with
me,

Shri Tyagi: There is a question on
Indian Navy which is of national im-
portance. I think that should be
taken up first,

General Elections in Eastern U.P. in
1962

_a J Shri Hari Vishnu Kamath:
1078-A.7 Shri Surendranath Dwivedy:

Will the Prime Minister be pleased
%o refer to the cyclostyled Debate of
Lok Sabha dated the 11th April, 1963
(pp. 12031 and 33) wherein an allega-
tion was made that American money
was spent during the 1962 General
Elections in a constituency of Eastern
U.P. and state:

(a) whether the said allegation has
been inquired into; and

484 (Ai) LSD—2,
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(b) if so, the results thereof?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) and (b). The Prime
Minister has seen the report of Shri
Bishwa Nath Roy’s speech in the
Lok Sabha on the 11th April 1963.

In May, 1962 Shri S. N. Dwivedy
drew the Prime Minister's attention
to certain allegations , made in a
weekly paper in which it was stated
that Shri Bishwa Nath Roy, M.P.
from Deoria, UP. had said that a
certain foreign lady had spent a
number of days in his constituency
and had spent a considerable sum of
money there. The Prime Minister
referred this matter to Shri Bishwa
Nath Roy soon after. In his reply he
told the Prime Minister that a foreign
lady was seen repeatedly moving
about his constituency during the
General Election. Subsequently after
the election, a friend of his told him
that he had met the lady in question
and that she had told him that she
had spent about Rs. 60,000/- in that
constituency. He belleved what his
friend had told him.

The Prime Minister tried to enquire
into this matter then, but he could
not get any confirmation of Shri
Bishwa Nath Roy's statements. The
lady in question had left India by that
time. .

After Shri Bishwa Nath Roy's
speech in the Lok Sabha, Shri S. N.
Dwivedy again drew the Prime
Minister's attention to what he had
said. The Prime Minister referred
this matter again to Shri Bishwa Nath
Roy who in his reply repeated that in
his knowledge a.certain foreign lady
had spent money in his constituency
and that he was informed by a
reliable friend that the lady had said
that she had spent about Rs. 60,000/-
in the constituency. No names were
mentioned.

In his recent speech in the Lok
Sabha, Shri Bishwa Nath Roy also
did not mention any names though it
is possible to draw inferences from
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what he said. It has not been
possible to substantiate or disprove
what he had said. .

The Prime Minister regrets that
any charges should be made in Parlia-
ment or elsewhere without some kind
of definite proof to support them.
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Shri D. B, Chavan; That is not
correct,

12 hrs.
Re: Q. No. 1080

Mr, Speaker: Hon. Members want
that question No. 1080 should be
answered . .

the national interest.

Mr, Speaker: If the hon. Minister
wants to answer it, he may do so.

Strengthening of Indian Navy

*1080. Shri Hari Vishnu Kamath:
Will the Minister of Defence be pleased
to refer to the points raised during
the statement made in response to
Call Attention Notice on the 18th
April, 1963 and state:

(a) whether the Indian Navy is
equipped with high speed sea-craft ta
track and pursue unidentifiable
vessels or vessels whose movementis
are suspicious;

(c) if not, whether Governmentg
propose to manufacture or acquire
such sea-craft and otherwise also
strengthen the Navy; if so, the
details thereof; and

(d) whether Government are aware
of China’s plan to reach the Bay of
Bengal and the Indian Ocean? :

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Indian Navy
possesses a few fast ships. Aircraft of
the Aircraft Carrier Vikrant are also
capable of tracking and pursuing sus-
picious vessels. Proposals for the
indigenous construction of more high
speed Naval ships have ben under
consideration of the Government It
is not in the public interest to dis-
close the details on the floor of the
House.

(¢) Government are aware that the
Chinese Nawy, hag the capacity of
operating some of its submarines and
other craft in the Bay of Bengal and
Indian Ocean.

Shri Hari Vishnu Kamath: Is the
Government aware of Lenin's dictum
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that the way to Paris lies through
Peking and Calcutta and now that
Peking has fallen, Calcutta may be
the next in their menu and if so what
steps are being taken by Government
to counter any such possible move?

Shri Y. B, Chavan: It is rather too
general a question.

Shri Hari Vishnu Kamath: Has the
Government received any report to
the effect that China is seeking naval
bases in Indonesian waters as part of
its strategy and drive towards con-
quest of Asin and South-East Asia
in particular?

No answer was given

Shri Hari Vishnu Kamath: Sir, why
is no answer forthcoming?

Mr. Speaker: Probably it is not.in
the public interest.

Shri Tyagi: Why is it that despite
persistent demand from all corners of
the House Government js hesitating
to acquire sufficient number of sub-
marines and now, in view of China’'s
threat particularly, may I know if
the Government have clarified their
policy with regard to the acquisition
of submarines?

Shri Y. B. Chavan: I can certainly
make a statement that the Naval
Headquarters has started consideration
of the proposal and Government have
also asked them to prepare proposals
about that. Certainly they will be
expedited. By the new nature of
things it will take a long time.

SHORT NOTICE QUESTION
Afr CrasH NEAR JAMNAGAR

SN.Q. 9. Shri Joachin Alva: Will
:::l:t Minister of Defence be pleased to
e:

.(a) whether it is a fact that a
Pilot Officer crashed with his plane at
Jamnagar on the 20th April, 1963; and

(b) if so, the causes of the accident?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes, Sir.
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(b) In accordance with the rules, a
Court of Inquiry has been ordered to
investigate the cause of the accident.
Full details in this regard will be
known when the proceedings of the
Court of Inquiry are finalised.

Shri Joachim Alva: Is the hon
Minister aware of the two crashes
during the last few weeks, one at
Udampur involving Flight Officer
Jamalpur ang the other was at Orissa?
Are these crashes due to any defect
in the planes or due to faulty trainers
or instructors?

Shri Y. B, Chavan: It is rather diffi-
cult to give an answer to this because
all these things will depend upon the
court of enquiry’s decision and con-
clusions.

Shri Joachim Alva: Is the hon
Minister aware that when pilots
crash either in the Air India or the
Indian Airlines Corporation, their
families are paid a high rate of com-
pensation? In view of the fact that
our young pilots make great sacrifices,
will the Ministry give their relatives
and dependents fairly good compen-
sation?

Shri Y. B, Chavan: There is a
scheme called Dependants’ Pension,
and it is normally given under certain
eonditions,

WRITTEN ANSWERS TO QUES-
TIONS

Film on Removal of Untouchability

*1073. Shri Daljit Singh: Will the
Minister of Information and Broad-
easting be pleased to refer to the
reply given to Unstarred Question No.
419 on the 9th August, 1962 and state
the progress made in the production
of a film on the removal of untoucha-
bility?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddy):
The revised script submitted by the
producer in November, 1962 has not
been considered suitable and he has
been asked to prepare another script
on the lines indicated to him.
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Shorter National Anthem on A.LR.

( Shri D. C. Sharma:
| Shri Onkarlal Berwa:
*1081. ! Shri Harl Vishnu Kamath:
8hri Yashpal Singh:
(Shri E. Madhusudan Rao:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it has been decided to
play shorter national anthem on the
ALR.; and

(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) No, Sir.

(b) Does not arise.

Prohibition
( Shri P. C. Borooah:

*1082. { Shri Pottekkatt:
| Shri Vasudevan Nair:
| Shri P. R. Chakraverti:
 Shri D. C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) whether Government have ap-
pointed a Commission to study how far
prohibition has evoked public entiiusi-
asm; and

(b) if so, the precise terms of refer-
rence of the Commission?

The Dcputy Minister in the Ministry
of Labour and Employment and for
Planning  (Shri C. R. Pattabhi
Raman): (a) Government are ap-
pointing a Study Team to assess the
magnitude of illicit practices both in
dry and wet areas of the country, to
suggest practical measures for impro-
vement in enforcement and to study
the financial aspects of prohibition.

(b) A statement giving the terms
of reference is placed on the Table of
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the House. [Placed in the Library.
See No, LT-1245/62].

New Ordnance Factories

Shri P. R. Chakraverti:
*1083.{ Shri S. M. Banerjee:
Shri Sidheswar Prasad:
Will the Minister of Defomce be
pleased to state:

(a) whether Government have fina-
lised the selection of sites for new ord-
nance factories to be set up with tech-
nical and mechanical collaboration of
U.S.A. and U. K. and if so, their loca-
tion;

(b) whether administrative changes
in the production wing have been
made to speed up the setting up of

these new factories; and
/

(c) whether a new office of the
Controller-General of Inspection and
Planning has been created to take up
the development work?

The Minister of Defence Production
in the Ministry of Defence (Shri K.
Raghuramaiah): (a) Yes, Sir.
Sites for new Ordance Factories have
been finalised. It is, however, not in
public interest to disclose the locations
of Ordinance Factories, at present.

(b) Yes, Sir. A Factory Planning
Cell has been set up in the Defcnce
Production Organisation to speed up
the setting up of these new factories.

(c) Yes, Sir.

Release of P. O. Ws. By C"Ainese

( Shri Hari Vishnu Kamath:
| Shri Mohan Swarup:

J Dr. L. M. Singhvi:
3 Shri Yashpal Singh:

Shri P .C. Borooah:
LShri Ram Harkh Yadav:

* 1084.

Will the Minister of Defence be
pleased to state:
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(a) whether the Indian Red Cross
has informed the Chinese authorities
of its inability to receive the prisoners
of war as soon as they are released;

(b) if so, the reasons for such in-
ability; and

(c) what arrangements are being
made by Government for receiving
the released prisoners without delay?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) It is only with reference to one
particular batch of prisoners that the
Indian Red Cross has had to request
the Chinese Red Cross to postpone the
date of release as they were not 1n a
position to receive them on the orginal
date notified by the Chinese Red
Cross.

(b) and (c). The particular batch
consisting of 469 prisoners is due to be
released at Bum La. The Chinese
originally proposed to release them on
the 15th April, 1963 but it has not
been possible to make arrangements
for the Indian Red Cross to take them
over at Bum La on that date because
the route to Bum La on the Indian side
was heavily laden with snow and had
to be cleared sufficiently to enable
movement of personnel. The work of
clearing the route has been taken on
high priority. It is estimated that it
would be possible to clear the snow
sufficiently and to take over peison-
nel at Bum La by the 1st May, 1963.
The Chinese authorities have been
informed accordingly and they have
agreed to deliver our personnel on the
1st May, 1963.

Employees’ State Insurance Scheme

( Shri D. C. Sharma:
*1086 J Shrimati Savitri Nigam:
") Shri Maheswar Naik:
Shri Dinen Bhattacharya:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a proposal to set up
hospitals under the Employees’ State
Insurance Scheme at Hyderabad, Sir-
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pur-Kagaznagar in Andhra Pradesh,
Asraman and Dandeli in Mysore State
and Amritsar in Punjab is under ern-
sideration; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Labour and Employment and fo
Planning (Shri C, R. Pattabhi Raman)

(a) Yes.

(b) A statement giving the details is
laid on the table of the House.
[Placed in the Library, See No. LT-
1246/63].
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Air Accidents in NEFA
J Shri Ulaka:
2A15. 7\ Shri Dhuleshwar Meena:
Will the Prime Minister be pleased
to state:

(a) the number of aircraft accidents
in NEFA during 1862-63; and ’

(b)- the causes of the accidents?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) There was one civil aircraft
accident in NEFA during 1962-63. A
Kalinga Airlines supply-dropping
Dakota crashed near Sela on 21st Sep-
tember, 1962. All three aircrew and
five ejection crew were killed.

(b) The crash was investigated. by
the Directorate General of Civil Avia-
tion. It appears to have been due to
turbulent weather at the end of the
supply dropping circuit.

o—T

Passports for UK.

Shri Ulaka:
2416.{ Shri Dhuleshwar Meena:

Will the Prime Minister be pleased
to state:

(a) the number of passports issued
for UK. since June, 1962 to date;

(b) the number of applications re-
ceived and the number entertained

during the same period; and

(¢) how many of them were rejec-
ted during the same period?

The Prime Minister and Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 17,736 passports have

been issued for the UK. during the
period June 1, 1962, to April 15, 1963.

(b) 20,778 applications for passport
facilities for the U.K. were received, of
which 17,736 were entertained.

(c) 1,262,
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Transmitter at Jeypore in Orissa

2417. Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to refer to the reply given to
Unstarred Question No. 1593 on the
8th April, 1963 and state:

Written Anrswers

(a) the reasons as to why Govern-
ment have changéd their earlier deci-
sion to instal 20 Kw. medium wave
transmitter at Jeypore in Koraput
District (Orissa) and have decided to
instal instead a 10 Kw. medium wave
transmitter there; and

(b) when the construction of build-
ing for the remaining 10 Kw. medium
wave transmitter at Jeypore in
Koraput district would be completed?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Due to nationat
emergency it became necessary to
divert some equipment to new instal-
lations to cater to the urgent needs
of border areas,

(b) By about July 1963,

Technical Persons registered in Orissa

2418. Shri Ulaka: Will the Minister
of Labour and Employment be pleag-
ed to state:

(a) the number of technical persons
registered in various employment ex-
changes in Orissa during 1861-62 and
1962-63; and

(b) the number of persons out of
them provided with employment assis-
tance during the same period so far?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. PattabM
Raman): (a) The information is not
available.

(1) April, 1961—March, 1962 .. 2,627.
April, 1962—December, 1962 .. 1,718.

Distribution of Radio Sets in
Maharashtra
2420. Shri D. S. Patil: Will the
Minister of Information and Broad-
casting be pleased to state:
(a) the target fixed for providing
radio sets in the rural areas of Maha-
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rashtra during the Third Plan period;
and

(b) the number of radio sets given
to the State by the end of December,
19627

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shri Sham Nath): (a) Between 4000
and 5000.

(b) The total number of sets sup-
plied to this State till 31st December,
1962 is 6756, including 5696 supplied
during the First and Second Plan
Periods. 975 sets allotted for 1962-63
will be supplied shortly.

Local Development Works

2421. Shri D. S, Patel: Will the
Minister of Planning be pleased to
state:

(a) the total amount allocated to
Maharashtra for the local develop-
ment works during 1962-63; and

(b) the amount utilised by the State
during the period?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). A sum of Rs. 39
lakhs was intimated as the allocation
for Maharashtra State under the
Local Development Works Programme
for 1962-63. The State Government
had reported the actual expenditure
from April 1962 to December 1832 as
Rs. 37.00 lakhs and anticipated
expenditure for January to March
1963 as Rs. 18.00 lakhs. An ad-hoc
grant of Rs, 4445 lakhs was released
for 1962-63. and necessary adjustments
will be made on receipt of the actual
expenditure figures for the entire
year. Since the financial year has
closed only on 31st March, it will take
some time to collect final figures
regarding actual expenditure from
the districts.

Persons registered im Maharashtra

2422. Shri D. S. Patil: Will the
Minister of Labour and Employmermnt
be pieased to state:

(a) the number of persons—gradu-
ates and under-graduates—registered
durign 1962-63 in various employment
exchangs in Maharashtra;

(b) the number of persons provided
with employment during the same
period; and

(c) the number of Scheduled Castes
and Scheduled Tribes persons provid-
ed with employment during the
period?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b).

Number regis- Number placed

tered during in employ-

Category April-Decem- ment during
ber, 1962  April-Decem-
ber, 1962
1 2 3

Graduates 7,855 1,049
Under-gradu-
ates (including
Matriculates) 71,417 8,990

(¢) The information is not available.

LAF. Pilots

2423. Shri D, S. Patil: Will the
Minister of Defence be pleased to
state:

(a) whether applications were
invited from male Indian citizens for
commissioning in the General Duties
(Pilots) Branch of the Indian Air
Force; and

(b) if so, how many applications
were received, how many persons
were called for interview and how
many selected up to date?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Yes.

(b) In response to the advertise-
ment released to the press in Decem-
ber, 1962, 29870 applications were
received. Upto 13th April 1963, 3918
candidates have been called for inter-
view and tests. Candidates found
suitable and medically fit were finally
selected. It would not be in the pub-
lie interest to disclose their number.
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Emergency Commissioned Officers

2424, Shri Reddiar: Will the Minister
of Defence be pleased to state:

(a) whether Emergency Commis-
sioned Officers will be entitled to the
benefits of Pension, Provident Fund
and Gratuity; and

(b) if so, the rates thereof?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). Emergency Commissioned
Officers are, under orders issued in
1955, entitled to disability pensions
when they contract a disability due
to cause attributable to service. The
disability pension varies with the
rank of an officer and the degree of
disablement, This ranges from Rs.
45.00 p.m. for a Subaltern with the
minimum degree of disability to Rs.
336.25 for a Lt.-Col. with maximum
disability. The widow of an officer is
also entitled % a Special family pen-
sion, should the officer die in condi-
tions which are attributable to mili-
tary service. The rate of pension
depends on the rank of the officer. It
ranges from Rs. 150.00 pm. for a
Subaltern to Rs. 220.00 p.m. for a Lt.-
Col.

On release, an emergency commis-
sioned officer is entitled to a terminal
gratuity of Rs. 750.00 for each year
of commissioned service.

Revision of these terminal benefits
is being considered.

These officers are entitled to contri-
bute to the Defence Services Officers
Provident Fund in the same manner

- as Regular Commissioned officers.

Plan Projects
2425. Shri Rameshwar Tantia: Will

the Minister of Planning be pleased
to state:

(a) in view of the present emer-
gency, what progress has been made
towards the fulfilment of the revised
plan priority projects; and

(b) whether any further changes
are likely to be made in the Plan
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projects apart from those
brought about?

already

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) and (b). In view of the
emergency, some reorientation of the
plan was called for, requiring streng-
thening in some directions, rephasing
or deferment of less important
schemes and application of rigorous
economies in expenditure. No major
changes are likely to be made in the
plan projects already approved for
1963-64 except some marginal changes
here and there and in the direction of
accelerating programmes of the high-
est priority.
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Mr. Ali Sabry’s Visit to India

2428, Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether Mr. Aly Sabry, Chair-
man of the United Arab Republic
" Executive Council will visit New
Delhi towards the end of April; and

(b) if so, the purpose of the visit?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Mr. Aly Sabry, Chairman
of the Executive Council of the
United Arab Republic visited New
Delhi from 26th to 28th April, 1963 as
guest of the Government of Indif.

(b) During Mr. Aly Sabry’s stay
here opportunity was taken to discuss
matters of mutual interest.

Haj Pilgrims From Kerala

2429. Shri Koya: Will the Prime

Minister be pleased to state:

(a) whether our Embassy in Jedda
received any complaint from Haj
pilgrims of Kerala to the effect that
they were put to much hardship as
the number of Moallims allotted to
them were only two; and

(b) if so, the action taken by Gov-
ernment in.the matter?

The Prime Minister and Minister
of External Affairs and Minister of

Atomic Energy (Shri Jawaharial

Nehru): (a) Yes.

(b) The Indian Embassy at Jedda
made necessary enquiries but found
that the complaints could not be
established. Therefore, no reference
to the Saudi Arabian Government
was considered necessary.

Trespassing into Tripura by Pakistanis

2430. Shri Hari Vishnu Xamath:
Will the Prime Minister be ploased
to state:

(a) whether cases of arson by Pak-
istanis trespassing into Tripura have
been reported recently; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister eof
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The follow-
ing two cases of arson committed by
Pakistanis, after trespassing into Tri-
pura, have been reported in course
of the last three months:—

(1) On the night of 19/20th
February, 1963, about 20/30 Pak-
istani nationals trespassed at
Anandapur Colony, P.S. Kalam-
chura and set fire to three houses
of Indian nationals causing loss to
properties valued over Rs. 500/-.

(2) On the night of 4,501
March 1963, about 15/16 Pakis-
tani  nationals trespassed at
Anandapur Colony and set fire
to thirteen houses of Indian na-
tionals causing a loss of proper-
ties worth about Rs. 1600/-.

Protests have been lodged with the
Government of East Pakistan
about the crimes committed by Pak-
istani nationals and demanding pay-
ment of compensation.

Gifts for Jawans
2431. Shri Subodh Hansda: Will
the Minister of Defence be pleased
1o state:

(a) whether it is a fact that vari-
ous gifts sent by the public for the
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Jawans in the forward areas were
not actually reecived by them;

(b) whether most of thesz gifts
were sold in the market of Calcutia
some time back; and

(c) if so, who is responsible for
this and whether amybody has been
arrested so far?

The Deputy Minister in the Minis-
‘try of Defence (Shri D. R. Chavan):
(a) No, Sir. Specific instruction have
been issued for the speedy and
equitable distribution of gifts bearing
in mind the requirements of the
troops serving in different areas.
‘'Gifts are being received regularly by
‘troops in the forward areas.

(b) No specific instance of this has
‘come to the notice of Government.

(c¢) Does not arise,
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Progress of Third Plan

2433. Shri Eswara Reddy: Will the
Minister of Planning be pleased to
state when the review of the progress
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of Third Plan during 1962-63 will be
published?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): State Governments/Central
Ministries have been requested to
send the requisite data by the middle
of May, 1963. The report will be
presented to the Parliament at the
next session.

Missing Officers of Rajasthan Armed
Constabulary

2434. Shri P. R. Chakraverti: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that two
missing Police Officers, Rao Bhoor
Singh Bhath of Barsalpur and Dhan
Singh, Platoon Commander of the
Rajasthan Armed Constabulary have
been located in Pakistan;

(b) whether they had been the
victim of a trap laid by Indian dacoits
sheltering in Pakistan; and

(c) whether they have been set
free and restored to their working
Centres?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): (a) to (c). Thakur Bhoor
Singh, an Indian national of Barsal-
pur and Shri Dhan Singh, a Platoon
Commander of the Rajasthan Armed
Constabulary, were deceitfully trap-
ped, on the 11th March, 1963, by
some Indian dacoits operating on the
Rajasthan-West Pakistan border.
They were carried away to Pakistan
territory where the dacoits were
chased by the Pakistan Rangera
While being chased, the dacoits shot
dead Thakur Bhoor Singh, whose
dead body was recovered and
brought to Bikaner. The Rajasthan
Armed Constabulary Platoon Com-
mander has been rescued by the
Pakistan Rangers, who have given
the assurance to hand him over to
the Rajasthan Police as soon as the
formalities are completed.
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Institute of Physiology

2438 J Shri Vishwa Nath Pamdey:
‘1 Shri Balgovind Verma:

. Will the Minister of Defence be
pleased to state: -

(a) whether the Institute of Phy-
siology, the part of Defence labora-
tory, has been shifted from Delhi to
Madras;

(b) if so, when; and
(c) the reasons therefor?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) The Defence
Institute of Physiology and Allied
Sciences is in the process of moving
to Madras and some personnel and
a part of the equipment/stores have
already been sent.

(b) Personnel were sent in Feb-
ruary/March 1963 and equipment/
stores on 4th April 1963.

(c) Out of various sites considered
for the permanent accommodation
of the Institute, Madras was found
the most suitable.

A LR. Programme for Prisoners

2439 f Shri Balgovind Verma:
*\ Shri Vishva Nath Panicy:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether there is any special
programme broadcast from the ALR.
for the moral upliftment of prisoners;
and

(b) it so, the details thereof?

The Deputy Minister of Informa-
tion and Broadcasting (Shri Sham
Nath): (a) No, Sir.

(b) Does not arise.

Funds for Liberation of Gosa
2440. Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased to
gtate:

(a) whether during 1961 funds were
raised by a Committee to help the
campaign for the liberation of Goa;

(b) if so, the personnel of the Cum-
mittee and the total amount collected
by the Committee;

(c) whether the funds so raised have
been accounted and audited; and

(d) if so, when and by whom?

The Prime Minister and Minister of
External Affairs and Minister Atomic
Energy (Shri Jawaharlal Nehru):
(a) In 1961, a non-official Com-
Committee known as the National
Campaign Committece for Goa raised
funds in the name of “Goa Movement
Fund.”

(b) The Office bearers of this non-
official Committee were:
Shrimati Rameshwari Nehru — Patron
Shrimati Aruna Asaf Ali
Rev. Dr. H.O. Masicarenhas ) —Vice Chair-

— Chairman

man
Shri B.A. Dalal
Shri Romesh Chandra)
Shri George Vaz — Joint Sec-
Shri V.N. Lawande retaries
Shri Gajetan Lobo
Dr. A.V. Baliga — Treasurer
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The Committee was a non-official bcdy
and Government have consequently
no information about the amount col-
dected. Government has no informa-
tion.

Passports to Visit Pakistan
2441, Shri Daljit Singh:  Will the
Prime Minister be pleased to state:

(a) the number of applications re-
ceived in 1962-63 from Indian citizens
passports to go to Pakistan;

(b) the number of
granted; and :

applications

(c) the number of applications stili
under consideration?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehrn):
{a) to (c¢). The information is being
collected and as soon as it is avail-
able, it will be placed on the Table of
the House.
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Expenditure on Publicity Against
Chinese Aggression

2443, Shri Yajnik: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) the total amount spent on the
publicity of the recent war effort
necessitated by the Chinese aggres-
sion;

(b) the amount spent on different
itmes of publicity in different langua-
ges;

(c) whether posters and publjcity
materials in the different State langu-
ages have been fu]ly utilized by the
respective State Governments to whom
they were sent; and

(d) wheher any State Governments
have pointed out any serious linguis-
tic or other defects in the posters
printed for their use?

The Deputy Minister of Informatioms
and Broadcasting (Shri Sham Nath):
(a) and (b): Information is being
collected and will be laid on the Table:
of the House.

(c) Yes, Sir.

(d) No, Sir.

Recruitment from Orissa

Shri P. K. Ghoash:

Shri Y. N. Singha:
2444.< Dr. Kohor:

Shri Mahananda:

Shri Yashpal Singh:

Will the Minister of Defence be:
pleased to state the number of persons
from Orissa employed in (i) Army
(ii) Navy, and (iii) Air Force at
present?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): I%
will not be in the public interest te.
disclose this information on the floos
of the House.
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Diversion of Plan Funds

2443. Shri Vasudevan Nair: Will
the Minister of Planning be pleased to
state:

(a) whether any States have resort-
ed to the diversion of plan funds from
approved projects to schemes of their
own choosing;

(b) if so, the number of such States;
and

(c) whether Planning Commission
was consulted about this before decid-
ing on the diversion?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) to (c). Yes. But the
diversions are not significantly large
in relation to the over-ali plans.

Allotment of Quota of Newsprint to
Newspapers in Jammu and Kashmir

2446. Shri Buta Singh: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) the newsprint quota allotted to
papers of Jammu and Kashmir State
in 1961-62 and 1962-63;

(b) the basis on which the allotment
of the quota was made; and

(c) whether the circulation of papers
for getting newsprint was got verified
by the Audit Bureau of Circulation?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) The newsprint quota
allotted to papers of Jammu and
Kashmir State in 1961-62 and 1962-63
was 111.57 tonnes and 100.30 tonnes

respectively.

(b) The allotment was made on the
basis of circulation, size of the page,
average number of pages of each
newspaper and regularity of its pub-
lication.

(c) No, Sir.

Resignation by Emergency Commis-.
sion Trainees

( Shri Kapur Singh:
2447 J Shri Y. N. Singha:
‘) Shri Buta Singh:
Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether some persons who were
recently recruited for Emergency
Commission have submitted their resi-
gnations even before completion of
training; and

(b) if so, how many till todate and
the reasons therefor?

The Deputy Mirister in the Ministry
of Defence (Shri D. R. Chavan): (a)
Yes.

(b) 14 Gentlemen cadets resigned
from the 14th January to 6th March
1963. The reasons given for their re-
signations were (i) inability to with-
stand the physical strain of training
(ii) lack of aptitude for Army life
(iii) domestic problems (iv) tempera-
mental unsuitability and (v) lack of
interest in Army life and inability to
withstand its hardships.

Passport Racket Case in Punjab

g J Shri S. M. Banerjee:
“\_Shri Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

233

(a) whether his attention has been
drawn to the statement made by a
Minister of the Punjab Government in
the Punjab Vidhan Sabha to the effect
that the list of persons involved in the
Passport Racket Case was missing’
from the court record; and

(b) if so, the action taken by the
Central Government in the matter?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehra): (a) Yes, Sir.
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(b) No action was called for on the
part of the Central Government as
the missing lists did not form part of
‘the Central Government record. The
relevant Government of India file is
intact.

Peaceful Uses of Atomic Energy

2449 J Shri N. R. Laskar:
‘' Shri D, C, Sharma:

Will the Prime Minister be pleased
‘to state:

(a) whether an agreement has been
reached with Poland regarding colla-
boration in peaceful uses of atomic
-energy; and

(b) if so, the details of the agree-
‘ment?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
'mic Energy (Shri Jawaharlal Nehru):
(a) Yes.

(b) The Agreement broadly pro-
‘vides for collaboration in the follow-
ing flelds:—

(i) exchange of unclassified in-
formation concerning the peaceful
uses of atomic energy and research
connected therewith, except in-
formation which either party is
not free to exchange because it has
been obtained from or developed
in collaboration with a third party;

(ii) reciprocal exchange of scien-
tists;

(iii) extension of facilities for the
purchase of nuclear materials and
equipment required by either
party;

(iv) co-operation in the imple-
mentation of such joint projects as
may be mutually agreed upon;
and

(v) grant of fellowships for the
study and training of Indian scien-
tists in Poland and Polish scien-
tists in India.

The Agreement will be in force for
+a period of flve years in the first ins-

APRIL 29, 1963
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tance and may be renewed from time
to time and may also be modified or
expanded by mutual consent.
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Chinese Infiltration into Indian Army

2451. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a num-~
ber of Chinese have been found to be
empioyed in Assam Rifles and other
Gurkha troops under Nepali Gurkha
names;

(b) if so, how many such cases have
been detected since the declaration of
emergency; and

(c) the steps being taken to screen
out such elements from the Indian
army?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
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and (b). Only two persons of Chinese
origin were known to have been re-
cruited recently wunder fictitious
names, one in the Army and the other
in the Assam Rifles. They are bro-
thers. Immediately after detection
they were handed over to the civil
police for investigation and further
action.

(c) As already stated in reply to
Short Notice Question No. 19 dated
the 2/th January, 1963 by Shri Ram
Sewak Yadav and others, suitable
precautionary steps have been taken
to prevent such infiltration.
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Financial Powers for Nagaland
Administration

2453 J Shri Yashpal Singh:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that it is
proposed to delegate more financial
powers to the administration of Naga-
land; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes. This proposal has been
accepted in principle.

(b) A senior Finance officer of the
Ministry of External Affairs will visit
Nagaland in early May to study de-
tails in consultation with the Naga-
land Government. A final decision
must await his recommendations.

Industrial Truce Resvlution

2454. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the All India Trade
Union Congress in their recent meet-
ing in New Delhi reviewed the work-
ing of the Industrial Truce Resolution;

(b) if so, the main recommendations
made at the meeting; and

(c) the action Government propose
to take in the light of these recom-
mendations?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): (a) Government have
not received any communication in
this respect from All India Trade
Union Congress.

(b) and (c). Do not arise.
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Ordnance Depot, Shakurbasti

2456. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether serious irregularities
have been brought to the notice of
Defence Ministry about the local pur-
chase of several items in Ordnance
Depot, Shakurbasti;

(b) if so, the specific complaints;

(c) whether any enquiry has been
instituted; and

(d) if so, with what result?

The Deputy Minister in the Minister
of Defence (Shri D. R. Chavan): (a)
to (d). Following two cases ol irre-
gularities in the local purchase of
stores by Ordnance Depot, Shakur-
basti came to notice:—

(i) Purchase of iron pans (Kara-

his)

It was alleged that items below
specifications had been purchased.
The Depot had purchased 51 iron
pans during the period September
1962 to December 1962 at short
notice for equipping units.

(ii) Purchase of web equipment

It was alleged that preferential
treatment was shown to a firm in
placing the supply order, and that
unserviceable stores were supplied
and accepted.

The: Special Police Establishment
who have been investigating this case
have not found evidence to prove the
first allegation. Investigation on the
second allegation has not yet been
completed.

Abu Simbel Temple in Egypt

2458. Shri Hari Vishnu Kamath: Will
the Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
tion No. 816 on the 16th March, 1963
and state how India voted in the
resolution moved in the General Con-
ference of the UNESCO in regard to
the scheme to repair and save the
historic Abu Simbel Temple in Egypt?

APRIL 29, 1963
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The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
The matter came up twice in the
General Conference. Firstly, the Con-
ference considered the report of the
Legal Committee which had ruled that
the proposal of the Director-General
for financing the scheme out of the
budgets of the UNESCO over a period
of ten years required a two-thirds
majority for adoption. On this issue,
the Indian delegation abstained from
voting. Subsequently, the General
Conference voted on the substantive
proposal of the Director-General.
India voted in favour of the proposal.

Atomic Power Station in Kerala

2459. Shri P. Kunhan: Will the Prime
Minister be pleased to state:

(a) whether the Kerala Govern-
ment have requested the Centre to set
up an atomic power station in Kerala
to relieve the power shortage in the
State; and

(b) if so, the action taken in this
connection?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) No.

(b) Does not arise.

Accommmodation for Defence
Personnel in Delhi

2460, Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Gov-
ernment consider Delhi and New
Delhi two separate stations for the
purpose of allotment of accommoda-
tion to the defence personnel;

(b) if not, why persons serving in
Defence Organisations and residing in
Delhi Cantt. have been asked to shift
to Delhi and vice versa; and

(c) if so, the steps proposed to be
taken in this respect?
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The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan):
(a) No, Sir.

(b) This action is taken because
under the existing orders Delhi Can-
tonment is treated as a separate station
from Delhi|[New Delhi for purposes of
allotment of accommodation to
Defence personnel.

(c) Does not arise.
Statutory Price Page Schedule

2461. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Indian Languages
Newspapers’ Association has urged
Government to introduce a statutory
price page schedule by amending the
Constitution;

(b) if so, whether the question has
been considered by Government; and

(c) the reaction of Government
thereto?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) Government has
received a copy of a resolution adopt-
ed by the Executive Committee of the
Indian Languages Newspapers Asso-
ciation at their meeting in Bombay on
the 14th April, 1963 stating, inter alia,
that Government should introduce a
statutory price page schedule by sm-
ending the Constitution.

(b) and (c). No action is contemp-
lated at present.
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Military Officers in Commercial Firms

2470. Shri D. D. Mantri: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 815 on the 10th April,
1963 and state:

(a) the number of Senior Military
Officers of Government who have
joined commercial firms after getting
permission from the Ministry during
the last five years and on what terms
and conditions;

(b) whether an up-to-date list will
be laid on the Table; and

(¢) who among these are stationed
in Delhi?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). The expression “senior
Military officers of Government” pre-
sumably refers to retired officers who
held higher ranks in the Army, Navy
and Air Force. On this basis, a State-
ment in respect of 28 officers giving
the required information, to the ex-
tent available, is laid on the Table of
the House. [Placed in the Library.
See No. LT-1247/63].

(c¢) So far as it known, the foiiow-
ing 10 officers are now stationed in
Delhi:—

1. Maj. Gen. U. C. Dubey.
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. Brig. D. Chaudhuri.

. Brig. H. L. Bhandari.
. Brig. S. S. Malik.

Brig. Anant Singh.
. Brig. M. M. Badshah.

. Lt.-Col.  (A|Brig.)
Budhwar.

. Col. Rajindra Singh.

9. Lt.-Col. (A|Col.) T. K
Mukerji.

10. Lt.-Col. (A|Col) J. C. Kapur.
import

IR N I N TR
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o

Enquiry Committee for
licences in Goa

2471 Dr. Gaitonde: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that an in-
vestigating Committee was appointed
by the Goa Administration to enquire
into the alleged irregularities in
granting import licences;

(b) whether this Committee has
submitted its report; and

(c) the findings of this Committee?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) A Committee consisting of three
officials of the Goa Administration
and one non-official was appointed by
the Lt. Governor of Goa, Daman and
Diu in October 1962 to enquire into
alleged irregularities in the grant of
import licences in Goa.

(b) Members of the Committee
have submitted reports to the Goa
Administration.

(c) The Committee has not yet been
able to finalise its findings.
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Fire in Ambala Cantt.

2473. Shri A. N. Vidyalankar: Will
the Minister of Defence be pleascd to
state:

(a) whether Government are aware
that a disastrous fire broke out in one
of the main bazars of Ambala Cantt.
on the night of 22nd March, 1963,
which destroyed a dozen shops result-
ing in irreparable and heavy loss of
goods and property worth several
lakhs;

(b) whether it is a fact that the
Cantonment Board, Ambala Cantt.
does not possess even the minimum
prescribed requirements of fire fight-
ing equipment and staff; and

(c) if so, the steps taken in this
connection?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan)s
(a) Yes, Sir. Ten shops were damag-
ed in this fire. The cause of the fire
etc. is being investigated by a Com-
mittee of the Cantonment Board. The
result of the investigation is awaited.

(b) No, Sir. The Cantonment
Board, Ambala maintains an adequate
fire brigade according to the prescrib-
ed requirements of fire fighting equip-
ment etc. In addition there are 4
other units of fire fighting services
available in the Cantonment.

(c) Does not arise.
Accounts of Children’s Film Society

2474. Shri Yashpal Singh: Will the
Minister of Information & Broadcast-
ing be pleased to state:

(a) whether it is a fact that the
Accountant General, Central Reve-
nues, conducted a special audit of the
accounts of Children’s Film Society;
and

(b) if so, what are the findings
and whether the report will be laid
on the Table?

Th~ Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) Attention is invited to para 93
of the Audit Report (Civil) 1963,
which was laid on the Table of the
Sabha on the 18th April, 1963.

Children’s Film Society

2475. Shri Yashpal Singh: Will the-
Mirister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
International Centre of Films for
Children, Brussels, sanctioned a sum
of $1,000 in 1960 to the Children’s Film
Society in connection with the hold-
ing of International Presentation of
Film Programmes for Young People;
and

(b) if so, how and when this sum
was received and entered in the books
of the Society?
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The Deputy Minister in the Minis-

try of Information and Broadcasting

(Shri Sham Nath): (a) Yes, Sir.

(b) The amount was received by
the former General Secretary of the
Children’s Film Society on 15th De-
cember, 1961, in Brussels where he
had gone to attend a conference. The
amount has not so far been brought
into the books of the Society.

Famine in Sikkim

/ J Shri Yashpal Singh:

2476.3 Shri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether there is any truth in
Press reports that famine conditions
have been prevailing in West Sikkim
for the last two months; and

(b) the steps taken by the Govern-
ment of India to help Sikkim in re-
moving these food shortages?

The Prime Minister and Minister of
Externa! Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b). Apart from Press reports
about the famine conditions in West
Sikkim, no information is yet avail-
able. Reported food shortage or
famine conditions have not been con-
firmed. Government are making en-
qQuiries in the matter.

Cantonment Town Nasirabad

2477. Shri A. K. Gopalan: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Nagarik Samiti of Nasirabad (Rajas-
than) has made a demand regarding
extension of Rent Control Law to
the cantonment town of Nasirabad;

(b) if so, whether this question has
been under the consideration of Gov-
ernment for the last about two years;

(c¢) whether any decision has been
taken in the matter; and

(d) if so, the details thereof?

APRIL 29, 1963
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The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan):
(a) Yes, Sir; in May, 1962.

(b) to (d). In January, 19¢1 the
Rajasthan High Court held that:—

(i) the Rajasthan Premises (Con-
trol of Rent and Eviction) Act,
1950, as applicable to Nasira-
bad Cantonment was ultra
vires of the State legislature;

(ii) the Delhi and Ajmer Rent
Control Act, 1852 was still in
force in the Cantonment of
Nasirabad.

In March, 1962, the Rajasthan Gov-
ernment desired that to secure uni-
formity of Rent Control legislation in
the entire State, the State Rent Con-
trol Act should be extended to the
Cantonment of Nasirabad by the Gov-
ernment of India under the enabling
provisions of the Cantonments (Ex-
tension of Rent Control Laws) Act,
1957. However the State Rent Con-
trol Act could be extended to Nasira-
bad Cantonment only after the repeal
of the Delhi and Ajmer Rent Control
Act, 1952.

In November, 1962, the State Gov-
ernment intimated that the necessary
amendment had been made repealing
the Delhi and Ajmer Rent Control Act,
1952 as applicable to Nasirabad Can-
tonment.  Necessary action is now
being taken to extend the Rajasthan
Premises (Control of Rent & Evic-
tion) Act, 1950 to Nasirabad Canton-
ment.

M.E.S. Barrackpore
2478. Shri S. M. Banerjee: Will the

Minister of Defence be pleased to
state:

(a) whether it is a fact that about
30 workers of M.ES. working under
G.E. Barrackpore (West Bengal) have
not received their annual increments
for the last five years or more;

(b) whether fixation of pay has
also not been done in these cases;

(c) if so, the reasons for this delay;
and

(d) the ‘steps taken by Government
to finalise these cases?
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The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) No, Sir. The position is that it
was on the promulgation of the Civi-
lians in Defence Services (Revised
Pay) Rules, 1960 on the 15th Septem-
ber, 1960 that the pay of civilian em-
ployees in the various Defence estab-
lishments was required to be refixed
in the revised scales of pay on the
basis of which further annual incre-
ments would become due. .

(b) The pay of the 30 individuals
has already been refixed provisionally
and provisional payment of advances
also made to them on the basis of that
pay. In 2 cases, the pay has also been
finally refixed while in the remaining
28 cases the administrative authorities
are taking action in consultation with
the audit authorities.

(¢) The following are the reasons
for the delay:

(1) due to the fact that many of
the individuals concerned had
served in various M.E.S. for-
mations, verification from all
these formations was neces-
sary,

(2

~

the need to consider the ques-
tion of removal of the time
bar in some cases,

(3) completion of various for-
malities regarding refixation
of pay and preparation of
bills for the resultant arrears,

(4) disposal of points raised by
the audit authorities.

(d} Every effort is being made to
finalise all the outstanding cases at
an early date.
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U.D.Cs. in Army Headquarters

( Shri S. M. Banerjee:
2480.<{ Shri M. K. Kumaran:
Shri Vasudevan Nair:

Will the Minister of Defence be
pleased to state: \

(a) whether it is a fact that several
cases regarding fixation of pay in res-
pect of TU.D.Cs. working in Army
Headquarters have been pending in
the Ministry of Decfence (CAO) since
1958 consequent upon their passing
typewriting test held by the Union
Public  Service Commission and
exemption from typewriting test
under Government orders dated the
5th January, 1959;
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(b) whether it is a fact that similar
or identical cases have since long
been decided in Air Headquarters/
Naval Headquarters;

(c) if so, what are the reasons for
non-settlement of these cases in Army
Headquarters alone;

(d) whether rules for fixation of
pay of the aforesaid employees are
not uniformly applicable to the entire
Armed Forces Headquarters;

(e) whether a statement will be
laid on the Table showing cases which
have been pending for over two to
five years with the reasons of the
delay; and

(f) whether it is a fact that due to
non-settlement of cases, the annual
increments of the U.D.Cs. have been
withheld since 1958-59?

The Deputy Minister of Defence
(Shri D. R. Chavan): (a) to (). A
statement is laid on the Table of the
House. [Placed in the Library, See
No. LT-1255/63].

CORRECTION TO UNSTARRED

QUESTION NO. 157, DATED 25TH

FEBRUARY, 1963

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Corrigendum tc the
answer to Unstarred Question No. 157
by Shri Hari Vishnu Kamath, Shri
M. L. Dwivedi, Shrimati Savitri Nigam
and Shri S. S. Samanta on 25th Feb-
ruarv, 1963 is laid on the Table of
the House. [Placed in the Library, See
No. LT-853/63].

12.06 hrs.

RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Let us proceed to the
Calling Attention Notice.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, we have given notice of an
Adjournment Motion and we have
been told that you have been pleased
to disallow it but no reasons have
been given. The reason why we gave
notice of the Adjournment Motion was
that there is a report published with
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banner headlines regarding the food
output in this country having been
below target with no progress having
taken place in two years. This is the
kind of report that appears in the
most reputable newspaper and is in
complete contradiction to the im-
pression given to us in this House by
the Minister of Food and Agriculture
who leads us up the garden path so
many times. He gets applause in
order that the House might register, ..
(Interruption).

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: ....and he
imagines that is applauded. 1 want
to know how this kind of thing could
pass muster, and the Minister is not
even here.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): The Agriculture
Ministry is fully represented here. It
is not like the Communist Party.

Mr, Speaker: Order, order. I have
a grievance against the hon. Deputy
Leader of the Communist Party that
he should have raised it in this man-
ner. He knows it all right that every-
day we are following a procedure and
I have requested so many times that
if he is not satisfied he should at least
have come to me, and then, if he
feels like that it could be raised even
afterwards in the afternoon.

Shri H. N. Mukerjee: Is it not cour-
tesy to give at least the slightest inti-
mation and reasons behind the rejec-
tion of the Adjournment Motion.

Mr. Speaker: 1 have repeated it so
many times. It is not any lack of
courtesy that is responsible for not
giving the reasons for disallowing any
notice. The difficulty is that it is not
possible at all to give those reasons
at that time when the notices are
pouring in till 11 o’clock, just at the
nick of time. I just come straight
there and the notices continue to pour
in. There is no possibility for me at
that time to give any reasons at that
moment, and that is exactly why....
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Shri H. N. Mukerjee: I have no
intention of reflecting on your usual
courtesy shown to all of us here, but
we have noticed so often that you are
giving the Government an opportunity
to put their case be fore this House as
quick as ever that is possible. But
on this occasion, we thought at least
before you admit or reject the Ad-
journment Motion you would, as soon
as is possible for you to do so, ask
the Government to come and tell the
House something about it in view of
the publication of this matter in
banner headlines.

Mr. Speaker: 1 am objecting to the
procedure first. I am requesting the
hon. Member, the deputy leader of
the Communist Party, the largest group
here which is always I think responsi-
ble, and maintains order and proce-
dure, that at least he ought to have
come to me and found out what the
position was. I would have given him
the reasons also, and if he was not
satisfied I could have brought it here
or asked the Government to give
reasons also or make enquiries about
that. If I had satisfied him, probably
there might not have arisen any
opportunity for him to get up and
intervene. If I get 20, 25 or 30 notices
and if I have to explain them at that
moment, certainly it would be diffi-
cult to proceed with things.

But I wpuld like to submit one thins.
Onc speaker had said once, when
exactly this question was put to him,
namely, what are the reasons for dis-
allowing all the notices, that the
reasons might not convince the hon.
Member, but the judgment and the
decision has to stand. That is the
point. And that is the difficulty: if I
give the reasons then the argument
would begin and therefore I request
hon. Members—this is for every hon.
Member and not for Shri H. N. Muker-
jee alone—that only after any Mem-
ber has been informed, and if he feels
not satisfied, he can come to me
immediately afterwards and then we
can sit down, discuss, and I will give
all the reasons and try to explain and
convince him. If he can persuade
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matter of Urgent
Public Importance

me, then I will have no objection in
taking it up again on the floor of the
House. Then he would not have any
dissatisfaction or discontent on that
account. 1 can assure all the hon.
Members in that respect. (Interrup-
tion).

Shrimati Renu Chakravartty (Bar-
rackpore): Could it not be held over?

Shri S. M. Banerjee (Kanpur): Could
you ask the hon. Minister to make
statement on this subject? He could
make a statement.

Mr, Speaker: That is a different
thing. But not at this moment.

Shrimati Renu Chakravartty: They
have been making contradictory
statements everyday.

Shri H. N. Mukerjee: It is only
very rarely that we do give notices
of Adjournment. I do not know why
you get 20 or 35 notices of Adjourn-
ment Motion everyday. I do not
understand. But it is only very rarely
that we do so, and it is only because
of this matter being very important,
that I have given notice.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

WaTer SurpLy IN DELHI

Dr. L. M, Singhvi (Jodhpur): I call
the attenticn of the Minister of Health
to the following matter of urgent
public importance and I request that
she may make a statement thereon:

“The acute shortage of water
supply in Delhi and the decision
tn rednce the hours of water

supply.”

The Minister of Health (Dr. Sushila
Nayar): During the summer months
every year, water supply is restricted
from 12 noon to 3 p.m. during the day
and 10 p.m. to 4 a.m. during the night.
Similar restrictions have been impos-
ed this year also with effect from
the 1st April, 1863. It is not correct



12627 Calling Attention

[Dr. Sushila Nayar]

that further restrictions in the hours
of supply are being considered by the
Corporation. During summer months,
however, as the demand for water
goes up and several new connections
have been sanctioned by the Corpora-
tion during the last few years, the
people of certain areas have not been
getting sufficient quantity of water
because of inadequate pressure. The
cause of low pressure is small capa-
city of the distribution lines. Schemes
have been prepared by the Corpora-
tion for replacement of these lines by
pipes of larger capacity.

As regards Malviya Nagar and Hauz
Khas, it may be stated that the erst-
while Ministry of Rehabilitation had
laid a 15” dia main from Kalkaji
Reservoir to feed Malviya Nagar
colony. The Hauz Khas Enclave was
developed by the Delhi Land and
Finance Company and a tubewell
was installed by them to supply water
to the residents. The tubewell water
was very brackish and the residents
were, therefore, pressing the Delhi
Municipal Corporation to supply them
Municipal water restricted for a few
hours only evervday. A connection
was, therefore, given to this colony
from Malviya Nagar main. Since then
there have been complaints during
summer months from G.H. & F Blocks
of Malviya Nagar as these blocks are
at the end of the distribution system
and located at a higher elevation.
Here also regulation is being done to
sec that people of all blocks get some
water at least during certain hours of
the day.

Dr. L. M. Singhvi: Year after year,
the capital of this country has experi-
enced acute water shortage. We are
told that there is a shortage of
8 million gallons a day more this year
as compared to last year. I would
like to know whether it is a fact and
also whether the total pumping and
filtering and storage capacity at pre-
sent is only for 95 million gallons, and
that is why they are unable to increase
the level of supply. I would also like
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to know what the criteria for a
rational and equitable distribution of
water wouid be.

Dr. Sushila Nayar: The present
capacity is 97 million gallons, namely
90 million gallons from Chandrawal
water-works, 6 million gallons from
the Kalkaji side and 1 million gallons
from the tube-wells on the Shahdara
side, At the present moment, the
pumps are able to cope with only
about 92 million gallons, because some
of the pumps have to be washed every-
day and cleaned because of some
algae trouble that has arisen. A
special committee of experts has been
appointed to see and advise what can
be done so that at least the possible
capacity of the pumps can be worked
without delay.

Dr. L. M. Singhvi: There is one
question of mine which has not been
properly answered. Year after year,
this has been happening. Was this
matter unforeseen? Could it not
have been planned during the last
year and during this year? Instead of
that every summer we arc told that
as usual the water supply shortage
will be there.

Dr. Sushila Nayar: At present, we
are able to get about 40 gallons per
head per day, and it is proposed to
get 50 gallons per head per day in
the future. The proposal is that by
1966, we should have 145 million
gallons, by 1971, 175 million gallons,
and by 1981, 275 million gallons and
by 1991, 400 million gallons per day
to supply 50 gallons per head per day
for the population of Delhi.

As hon. Members are aware, there
are a number of problems at present,
such as the problem of water not
being sufficient in the Jamuna. We
have entered into certain agreements
with Punjab to release sufficient water
for the needs of Delhi. Similarly, our
U.P. friends also have agreed to give
us some water for Delhi when Ram
Ganga scheme is completed. But it
will take both of them some time to
complete the schemes which will
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enable them to have enough water to
supply to Delhi.
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Shri Kapur Singh (Ludhiana): May
I know whether this admitted con-
comitance in water supply cuts and
the hot weather is only due to circum-
stances beyond the control of Govern-
ment, or is there some subtle policy
of improving the minds of the people

through imposed maceration
.

Dr. Sushila Nayar: I have not quite
followed the question. Would the hon.
Member repeat it? ,

Shri Kapur Singh: I shall explain
myseclf. My question is this. You have
told the House that there are circum-
stances. ...

Mr. Spcaker: The question should
be addressed to me.

Shri Kapur Singh: My question is
this. She has told the House that
there are circumstances over which
Government have no control, and
owing to this, this shortage of water
is experienced during every hot
weather. 1 want to know whether in
addition to this there may not be some
subtle policy of Government grounded
in their well-known moral fervour, to
improve the minds of the people
through imposed tapas and tyag, that
is, maceration.

Mr. Speaker: That is the hon. Mem-
ber’s experience? Or is he wanting
1o get information?

Shri Kapur Singh: I want to know
whether this also is partly responsible
for this phenomenon.

Mr. Speaker: That is the fear lurk-
ing in his mind. Can the hon. Minister
answer it? :

Re: Suspension 12630
of Member

Shri Kapur Singh: I would like to
be satisfied on this point.

Dr. Sushila Nayar: I have explained
the reason for this shortage, and I have
explained the steps that are being
taken. I might add that there are
about 5,000 public hydrants in the city
of Delhi, and about 10 million gallons
or more than 10 million gallons are
being wasted everyday. So, urgent
steps have been taken to repair these
public hydrants so that there is no
leakage, and in areas where repeated-
ly the leakage continues to take place,
it is proposed to remove those public
hvdrants after giving due notices to
the people.

Shri Kapur Singh: She has evaded
my question.

Mr. Speaker: Probably, she cannot
answer.
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Shri Bade (Khargone): There are

two Members who have been suspend-
ed from taking part in the proceedings
of Parliament. I would like to know
whether they have also been suspended
from taking any part in the com-
mittees, or from taking any part in
the elections or in the voting. My
submission is that they have got every
right to vote in the elections to com-
mittees which will exist for one year,
and it is the privilege of the Mem-
bers also to vote. In May’s Parlia-
mentary Practice, it is laid down that
every Pariiament should frame rules
to denote what the meaning of the
term ‘Proceedings in Parliament’ is...
In the order sheet it is not mention-
ed that he is debarred from taking
part in the proceedings of Parlia-
ment. He is suspended from the
service of the House.

My submission is that these two
Members will be deprived of their
right to vote. Thercfore according
to May’s Parliamentary  Practice,
page 472:

“Suspension from the gervice
of the House does not, however,
exempt a Member from serving
on any committee for the consi-
deration of a Private Bill to
which he has been appointed be-
fore suspension.”

1 know that is a different case. But
there is no parallel to this in May’s
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Parliamentary Practice. I have
hunted down the whole book and I
find there is no such case. Therefore,
this Parliament has got a right to
frame its own procedure. Mr. Brij
Raj Singh is also standing for this
committee, So, in the interests of
the Members I appeal to the House
to consider this problem.

Shri Tyagi (Dehra Dun): These
standing committees—the Estlimates
Commitee, the Public Accounts Com-
mittee or other such committees—are
electeq for the whole year. They
are elected by the system of single
transferable vote. This system was
agreed to because the objective was
to get all the minorities represented.

Mr. Speaker: Should that influence
us in our decisiorf u: this point?

Shri Tyagi: My submission is that
these committees are elected by the
system of proportional representa-
tion, so that all groups, in proportion
to their strength, have g right to be
represented on those committees. On
account of suspension of certain
Members from the proceedings of
the House, the pattern or the shape
of the committees should not be dis-
turbed, because the committees are
for the whole year. I would, there-
fore, suggest that it will be but fair
that in the matter of election, they
mayv be permitted to vote, because
they have been suspended from
participating on the floor of the
House alone and not in committees.
Even those who are detained are
getting released for the purpose of
elections.

Mr. Speaker: That is a different
thing altogether.

Shri Tyagi: I think this is a genuine
demand and they may be permitted
to vote,

Shri Kapur Singh (Ludhiana): I
support what Mr. Tyagi has said,
that these people should be allowed
to participate in the voting for the
committees, because the effect of the
voting will cover the whole year.
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Shri A. K. Gopalan (Kasergod): 1
also think that they may be allowed
to vote.

Shri S. M. Banerjee: (Kanpur): I
support.....

Mr. Speaker: It is one thing that
there ought to be sympathy and sup-
port that they may be allowed to
vote. But I want assistance in de-
ading the actual issue as to whas
“suspension from the service of the
House” means. That is the assistance
that I would seek from the hon.
Members in order to enable me to
decide the issue.

Shri S. M. Banerjee: May I appeal
to you Sir, that Mr Tyagi has rais-
ed this issue that the number of op-
position Members is too small. On
account of the suspension, these two
Members are not taking part in the
deliberations of the House. This
particular election will take place
outside the House and it is going to
affect them for the whole year. I am
not a lawyer and I do not know the
legal position but I would only re-
quest you to permit them to vote.

Shri Daji (Indore): I submit that
the House has suspended them from
the service of the House and not
from the rights of membership. Ser-
vice inside the House and service in
view of membership are two differ-
ent things. We may suspend a Mem-
ber from the service of the House for
the entire period, for 4 years, bt
yet he continues to be a Member.
The moment he is elected, nobody
has the right to deprive him of the
rights of membedship. You have to
distinguish between the right of
membership and service inside the
House. We can suspend a Member
from service inside the House, but
we cannot suspend his rights of
membership.

Mr. Speaker: He is adding the
words “inside the House”.

Shri Daji: “Service of the House”
ig quite different from “service as a
member”, If th» idea was “service as
a member”, the term would have
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been ‘“service as a member” and not
“service of the House”, When am I
in the service of the House? Only
when I am i the House. When I am
outside, in the lobby I am not in
the service of the House.

Shri U. M. Trivedi (Mandsaur):
May I make one submission? I fecl
that sufficient punishment hag been
inflicted upon them. So, if the Housa
agrees, it is high time....

Mr. Speaker: That ijs a different
thing. That shall have to be decid-
ed separately.

Shri U. M. Trivedi: My point is,
even then this question can be con-
sidered by this House. If there is
a feeling....

Mr. Speaker: Only the other day
we had one motion before the House.

Shri U, M. Trivedi: The question
to be decided is a very simple one,
whether the right to vote is lost by
virtue of the fact that they have
been suspendeq from taking part in
the proceedings of the House. It
the proceedings of the House have
been denied to them, it meang that
they cannot come inside this House.
That is the only thing.

Mr. Speaker; Does the hon. Law
Minister like to say anything?

The Minister of Law (Shri A. K.
Sen): If you so desire, Sir, As you
have rightly pointed out, and I say
so with all respect, if we are asked
to give our personal opinion, per-
haps guided by our sympathetic con-
siderations, we would not like to
deprive him having regard to the
lapse of time which has intervened,
of his other functions as a member,
but so long as your punishment re-
mains, there is no escape from the
conclusion that he is deprived from
exercising any function as a member,
including voting or exercising other
rights, berause the punishment is “sus-
pended from the service of the House”
instead of “suspended from being pre-
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sent in the House”. Service as a
member of the House carries all the
functions of a Member qua Mem-
ber, and 1 am extremely sorry that
1 have to differ from the interpreta-
tions submitted by other Members.
Therefore, so long as that punishment
remains unqualified, he cannot be
permitted to exercise any vote.

Shri Dasappa (Bangalore): May I
have a word?

Mr. Speaker: Yes, in two minutes.

Shri Dasappa: I think one minute
will suffice. In all such matters, it
is a question of interpretation. Since
the position is not so absolutely
clear, I think in such matters it is
always better to interpret the terms
liberally, When there is a suggestion
here that they could participate in
voting I do not think there should
be any restriction or limitation put
on them.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, may I invite your
attention to rules 373 and 374 of tha
Rule; of Procedure. Rule 374, sub-
rule (2), uses the phrase, employs
the term “service of the House”. 1
have been at pains to find out whe-
ther this phrase ‘“service of the
House” has been anywhere defined
in the rules. I find there is a vacu-
um with regard to that. a lacuna
with regard to that. Then, when I
turn my attention to rule 2, it defines
the House—“House” means the House
of the People. Further on, in the
same rule, committee is defineg se-
parately from the House, “Parlia-
mentary Committee” has been given
a separate Acfinition, different from
that of the House Therefore, to
my mind, it appears that ‘service
of the House” need not necessarily,
need not ipso farto, means that seor-
vire with regard to voting for com-
mittee; and all that are also includ-
ed in the “service of the House”. Be-
cause, firstly, ‘service of the House”
is nowhere defined to say that ser-
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vice of the House jncludes service
with regard to other matters also, be-
sides voting in the committees. A
member suspended, I am told, is
precluded from entering the Cham-
ber, the lobbies—I do not know
about the Central Hall; perhaps nos
the Central Hall, I believe......

Mr. Speaker:
also.

And the galleries

Shri Hari Vishnu Kamath: Now,
the voting takes place in a place
which js neither in the House, nor
in the lobbies, nor in the galleries;
it takes place in some other place.
Therefore this reinforces my opinivn
that the member concerned should
not be debarred from voting for the
committee,

Mr, Speaker: Shri Anthony.

Shri Frank Anthony (Nominated—
Anglo-Indians): I have no doubt....

Shri Sonavane rose—

Mr. Speaker: Every hon. Member
should not try to take part in it. It
is a legal question.

Shri Sonavane (Pandharpur):
Everv hon. Member has a right to
request......

Mr. Speaker: Order, order, Now
he will resume his seat.

Shri Frank Anthony: I have much
sympathy with regard to this re-
quest. But my only difficulty is this
If you look at rule 374(3), it says:—

“A member suspended under
this rule shall forthwith with-
draw from th: precincts of the
House.”

“Precincts of the House has been
defined in rule 2 as—

“means and includes the Cham-
ber, the Lobbies, the Gallerics
anq such other places as the
Speaker may from time to time
specify;”.
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Bo, if “precincts of the House” is
such a comprehensive term, I woader
whether it would be permissible for
them to come anywhere into, what
is defined, as the “precincts” where
they are not supposed to come, That
is the only difficulty. They cannot
come within the precincts of the
House. | remember, Shri Anantha-
sayanam Ayyangar once said that
“the precincts of the House” covers
the House right upto the iron gates.
That is the difficulty.

8hri Tyagi: As a member of the
Commitee he can come and attend
the Committee.

Shri Sonmavane: I would Ilsubmit
that it is a very important point
that has been raised and I would
add that when a Member is suspend-
ed from the service of the House it
means that he is suspended from
taking  part in the  proceed-
ings of the House. Now, voting js
a part of the proceedings of the
House., Voting could have taken
place in the Chamber itself, but for
the sake of convenience it is taking
place in onc of the Committee Rooms.
Therefore all the sting of this punish-
ment would be removed if some right
is also conferred on them tn take
part in the scrvice of the House.
Therefore I say that they should not
be allowed to take part in voting
also.

Shri Bade: I want to make only
one submission. In Mav’s Parlia-
mentary Practice a difference is
made between the “precincts of the
House” and “suspension from the
proceedings of the House”. There it
is saig that “debarred from the
precincts of the House” means that
he cannot come within the four walls
of the House. But if it is “cuspended
from taking part in the proceedings
of the House”, it does not mean that
he is suspendeq from coming within
the precinets of the House. They
have made that difference,

Mr. Speaker: Some hon. Members
have beep reading words that do not
exist at all in the rules. They are not
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Member
suspended from the proceedingg of
the House or anything of that kind
but they are suspended from the
service of the House. These are the
words. We shouid interpret them.
There is no precedent—I have tried to
find it—even in May’s Parliamentary
Practice nor in our proceedings any-
thing like that has happened so far.
Therefore there is no precedent. Some
hon. Member took this plea that he can
be excluded from the House prorer,
the Galleries and the Lobbies and
that to other places he can come. Shri
Frank Anthony has saig “from other
places if the Speaker so directs”. But
there has been no direction so far as
other precincts are concerned. But
we have normally allowed them to
come to the Central Hall and other
places,

Now, this plea has been .aken
that because the voting is taking
place outside thig House, the Gal-
leries and the Lobbies, they are
entitleg to come, The question ex-
actly to be considered or seea is
whether this voting for electicn to
the Committee is a service of the
House or not. This is the strict
question that is before us. [As Shri
Sonavane has said, originally we
used to have our elections to the
Committees inside the House and it
was only as a matter of convenience
that we thought that time might not
be spent here and that the election
might take place in some of those
Committee Rooms)) Therefore the
permission to sit in” the Centra] Hall
or to go about in other places does
not necessarily mean that because he
is allowed to go there, he can do
anything he likes in those places. It
is to be considered. Because I was
not so clear in my mind on account
of absence of any precedent, T had
liked to hear hon. Members, Now,
ig election to committees a service of
the House or not?

Some Hon Members: Yes.

Mr. Speaker: It is in pursuance of
a Resolution that is passed by the
House itself here.
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Shri Bade: Could he not attena
the Committees? (Interruption).
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Mr. Speaker: Mr. Bade has quoted
an instance from the May’s Parlia-
mentary Practice of the private Bill
there, They are different rules so
far as those arc concerned and then,
as he has himself said, he was a
Member prior o the suspension. So,
there is a distitictiuon there.

Dr. L. M. Sinhvi rose—

Mr. Speaker:
clude now?

Shri Tyagi: He has been suspend-
eq from the services of the Hcuse
for a fixed period. Now, if he is
deprived of a right of vote to a per-
manent Commitice, it means to that
extent he has been suspended for
the whole year for that function at
least. (Interruptions),

Should I nut von-

Shri Sonavane: It is a natural coro-
llary.

Dr. L. M. Singhvi (Jodhpur): In
spite of the fact that I have sym-
pathy for the hon. Members who
have beep suspended it seems that
there is some force in the interpre-
tation that has been given by Mr. Sen
and Mr. Anthony *In order to avoid
this difficulty, I would like to re-
quest you to consider the possibility
of permitting them to vote because
the House may in its wisdom accord
such a permission. (Interruption) The
House can always review it. Not-
withstanding  the suspension, the
House is permitted to review it. (In-
terruption).

Mr. Speaker: We have a question,
a definite issue, a concrete problem
before ugs that we are trying to
solve and the hon. Members are
bringing in extraneous things that
have no bearing at all on that mat-
ter, Whether we should do it, whe-
ther we should have sympathy with
them, that is a different thing alto-
gether. I also sympathise with
them. But the question is—now elec-
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tion js going on at this moment—
whether they be allowed to vote or
not, whether it is a service of the
House or not. Committees have been
constituteq by this House for parti-
cular purposes anq working in
Committees is also serving the
House. Therefore, so far as I can
make out—and I am of thig opinion
positively—working in Committees or
voting therefor is also included in
the service of the House and, there-
fore, for the present, unless we
change our rules, they are not en-
titleq to vote at this moment.
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Shri Ranga (Chittoor): May I make
one suggestion? We accept your
ruling. Now in the light ot that, all
that the House can do is to try to
amend the rules, earlier decisions, by
saying that the service of the House
is restricted to, in thig case, the
proceedings of the House. Can we
not amend earlier decisions of
punishment? Then, we can proceed
to the next step and allow them to
take part in the voting,

Mr. Speaker: That would be a

different question.
Shri Ranga: Can we not bring it
now?

Mr. Speaker: Papers to be laid on
the Table.

Shri Bade rose—

Shri Tridib Kumar Chaudhuri
(Berhampur): I want to know whe-
ther it is within our right to move
that’ suspension be terminated.

Mr. Speaker: I have got a notice
for that. I will put it on the order
paper and certainly it could be taken
up tomorrow. Papers to be laid on
the Table.

12.37 hrs.
PAPERS LAID ON THE TABLE

The Minister of Finance (Shri
Morarji Desal): Sir, I beg to lay on
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opinions on the Compulsory
Deposit Scheme Bill
the Table a copy of the Finance
Accounts of the Central Governmcnt
for the year 1961-62. [Placed in Lib-
rary See No. LT-1223|63].

May I also lay on the Table ano-
ther Paper?

Mr. Speaker: Yes,

ATTORNEY-GENERAL'S OPINIONS
ON THE COMPULSORY DEPOSIT
SCHEME BILL.

Shri Morarji Desai: Sir, I beg to lay
on the Table a copy of Attorney
General’s opiniop on the Compulznry
Deposit Scheme Bill No, 9 of 1963.
[Placed in Library, See No. LT-1224/
63].

May I also be permitted to say that
I have requested Attorney General to
be present here at o’ 5clock so that if
any clarifications are required, they
can be asked.

Some Hon. Members rose—

Mr. Speaker: There is one thing
that I may say in this connection. I
received certain questions from Mr.
A, P. Jain. He asked me that those
questions be forwarded to the Minic-
ter as well as to the Attorney Gene-
ral so that he may answer those ques-
tion; when he makes a statement.
When he comes here, of course, e
will make a statement.

Shri Morarji Desai: We will send
them to him now. I have received
them just now.

Mr. Speaker: Now that the stata-
ment has been laid, if any other hon.
Membher also wants some questions to
be put or to be clarified, he may kind-
ly give them within an hour or ro
so that those also may be sent to him
and when he addressegs the House, he
might answer those things also. (In-
terruption) .

Some Hon. Members: We should
have copies of this.

Shri Morarji Desai: They are
ready.

Mr. Speaker: For all Members, they
are in the Publications Counter. They
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can rave it just now. They are avail-

able.

Shri Sonmavane (Pandharpur): The
opinion of the Attorney-General
should be circulated.

12.40 hrs.

STATEMENT BY THE MINISTER
OF LAW

The Minister of Law (Shri A. K.
Sen): May I point out, Sir, that Shri
A, P. Jain has stated that I relied
upon article 31(2A). I said quite the
contrary. I said that there was no
question of acquisition

12.40] hrs,
ESTIMATES COMMITTEE

STATEMENTs SHOWING REPLIES TO
RECOMMENDATIONS

Shri Dasappa (Bangalore): I beg
to lay on the Table the following
statements showing replies to the re-
commendations of the Estimates Com-
mittee which were not furnishedq by
Government in time for inclusion in
the relevant Reports:

(i) Statement showing the replies
to the recommendations noted
in Chapter V of the Hundred
and Seventeenth Report of the
Estimates Committee (Second
Lok Sabha);

(ii) Statement showing the replies
to the recommendations noted
in Chapter IV of the Fourteenth
Report of the Estimates Com-
mittee (Third Lok Sabha);

(iii) Statement showing the replies
to the recommendations noted
in Chapter IV of the Sixteenth
Report of the Estimates Com-
mittee (Third Lok Sabha);

(iv) Statement showing the replies
to the recommendations noted
in Chapter IV of the Seven-
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teenth Report of the Estimates
Committee (Third Lok Sabha);

(v) Statement showing the replies
to the recommendations noted
in Chapter IV of the Twenty-
Seventh Report of the Estimates
Committee (Third Lok Sabha).

MINUTES

I beg to lay on the Table a copy of
the Minutes of Evidence given before
the Sub-Committee on Public Under-
takings and minutes of the sittings of
the Estimates Committee relating to
Thirty-fifth Report on the Ministry of
Steel and Heavy Industries—Heavy
Electrical (India) Limited, Bhopal.

12.41 hrs.
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Appropriation (No. 2) Bill, 1963
passed by the Houses of Parliament
during the current Session and assent-
ed to by the President since a report
was last made to the House on the
22nd April, 1963.

1241} hrs,

COMMITTEE ON PUBLIC
ACCOUNTS

ELEVENTH REPORT
Shri Tyagi (Dehra Dun): I beg to
present the Eleventh Report of the
Public Accounts Committee on—

(1) Para 57 of Audit Report
(Defence Services), 1960.

(2) Action taken on the outstand-
ing recommendations of the
Committee relating to the
Defence Services Accounts.

12413 hrs.
STATEMENT BY THE MINISTER OF
LAW—contd.

Shri A. K. Sen: Mr, Speaker, Sir,
in the unavoidable absence of my col-
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league the Minister of Commerce and
Industry, who is indisposed, I rise to
make a statement on the report of Shri
C. K. Daphtary, Attorney-General and
Shri A. V. Viswanatha Sastri, a retired
Judge of the Madras High Court on
certain aspects of the Report of the
Commission of Enquiry appointed by
the Government some time ago to go
into the affairs of several companies
in the Dalmia Jain group.

Shri S. M. Banerjee (Kanpur): May
I rise on a point of order? Actually, I
want to know one thing......

Mr. Speaker: Point of order?

Shri S. M. Banerjee: My point of
order is this......

Mr. Speaker: On thig statement?
Shri S. M. Banerjee: Yes.

Mr Speaker: He cannot read the
statement?

Shri S. M. Banerjee: Before he
reads, I want to know........

Mr. Speaker: Let him read it. I
something arises......

Shri S. M. Banerjee: I want to know
whether it is the report or the obser-
vation of the Government.

Mr. Speaker: Whatever it is, he
will come to know when he reads.

Shri S. M. Banerjee: Then, the
mischief will be done. We will be
deprived of the report.

Mr. Speaker: In the middle of the
statement, I cannot allow.

Shri A. K. Sen: The House will
remember that after a study of the
Keport, the Government referred it to
these two eminent lawyers to consider
the report and to advise the Govern-
ment as to the steps that could be
taken in pursuance of the findings of
the Commission. Their final report
wag received by the Government on
the 25th April, 1963. The Government
have now examined their report and
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are considering suitable action on the
suggestions and recommendations

contained in it

The report of Sarvashri Daphtary
and Sastri consists of two parts. Part
1 deals with the various irregularities
and malpractices which were com-
mented upon by the Vivian Bose Com-
mission and what further appropriate
legal action could be taken by the
Government in respect of them. The
committee hag recommended that
further investigation into some of
these transactions should be under-
taken by the Government before any
further legal action in respect of them
could be taken. The House will
appreciate that it will not be desirable
in the public interest to place this
part of the report before the House,
ag it contains an analysis of the evid-
ence in respect of these transactions
and its disclosure might prejudice any
further proceedings in a court of law
which the Government might decide
to initiate,

Part II of the report deals with
amendment and administration of the
Companies Act and is being laid on
the Table of the House. [Placed in
Library, See No. LT-1231|63].

Tt may be mentioned in this con-
nections that on the basis of the
recommcndations and suggestions con-
tained in the Vivian Bose Report, the
Department of Company Law Ad-
ministration has already formulated
tentative proposals for the amendment
of the Companies Act. The recom-
mendations now made by Sarvashri
Daphtary and Sastri will further be
considered by the department and a
Bill to amend the Companies Act will
be brought before the House in due
course.

Therefore, T beg to lay the Second
Part of the Report on the Table of the
House.

Shri S. M. Banerjee: When we
wanted a discussion in this House, it
was said by the hon. Minister for
Parliamentary  Affairs and  other
Ministers that this Bose Commission
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of Law
Report has been referred to the
Attorney-General and an eminent
jurist Shri Sastri and that was one of
the reasons why it was delayed. My
submission is only this. In the absence
of the full report, not only Part II,
but Part I also,—this report is likely
to be discussed in this House—in the
absence of the report of the Attorney-
General, it will be difficult for us to
consider and give, our, judgment on
this. My submission is only this. Gov-
ernment ig considering that report and
as has appeared in the newspaper and
as also expressed by the Law Minis-
ter, they are initiating some steps.
Shri Daphtary has suggested, as just
now informed by the Minister, that
legally it cannot be proceeded upon
unless some more investigations are
done. My information is that about
other four concerns also, one Inspector
has been appointed. We tabled a
question in this House and we wanted
to know what the thing is. But, the
question has been admitted as an un-
starred question. I am told that Shri
Chopra has also been appointed at the
instance of Shanti Prasad Jain. The
entire......

Mr. Speaker: He should now come
to the question.

Shri S. M. Banerjee: I only want
that the entire report should be laid.
Nothing should remain a secret. It
affects the security of the country.

Mr. Speaker: That is his suggestion
that the entire report should be laid
on the Table of the House.

Shri S. M. Banerjee: Yes.

Mr. Speaker: May I understand now
the remarks that he made that if I
allowed the Minister to make the
statement, the mischie? would have
been done? what mischief has been

done now?

Shri S. M. Banerjee: It has not been
laid.

Mr. Speaker: The hon. Member
should see. Just in the middle, when
I have called him and he is making
the statement, the Member gets up
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[Mr. Speaker]

and says, point of order. Then, I {ell
him that he is now in the midst of the
statement. He say«, if he is allowed
to make the statcment, the mischief
would have been done. Can he rectify
that? I am prepared to rectify the
mischief that hag been done.

Shri S. M. Banerjee: You can recti-

fy by asking @im to lay the entire
report.

Mr. Speaker: How can I ask him?
It is for the Government. When we
discuss, Members can lay stress on
that.

Shri S. M. Bancrjee: I am really
sorry for the remark. I feel that
the entire report is not there. I was
told yesterday that this House cannot
work as a post Mortem House.

Mr. Speaker: That is his sugges-
tion.

Shri S. M. Banerjee: Do I take it
that the report will not be laid?

Mr. Speaker: He has said that the
other portion the Government is not
Jaying.

Siri S. M. Banerjee: May I seek
your protection? What should we dis-
cuss?

Mr. Speaker: It is not for me in
this case 1o direct. The Government
has certain privileges in this respect
too, if they think that it is still to be
investigated.

Shri Frank Anthony (Nominated-
Anglo-Indians): I had said that. I am
embarrassed that I had appeared in
my professional capacity, Whether a
man is a greatest un-hung criminal, if
a matter is under investigation,
elementary  fairplay requires that
nothing should be done to prejudge
his guilt. That is the simple thing.

Shri S. M. Banerjee: If the report
is not before the House, discussion
becomeg unnecessary until proper
investigation is done,
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Mr. Speaker: Mr. Banerjee would
realise that it is the established prac-
tice and laid down in the rules that
if something is sub judice, then, we do
not discuss it here. That is clear. So
far ag that part of the question is
concerned, it is for the Government.
If they are not laying down, hon.
Membergs can discuss all these things
when the discussion takes place.

Shri Tridib Kumar Chaudhuri
(Barhampur): The point is a small
point. If the Chair holds that the
whole matter is sub judice .

Mr. Speaker: I have not held it.

Shri S. M. Banerjee: Is it the con-
tention of the Law Minister that the
matter is sub judice?

Mr. Speaker: We will see, Hon.
Members when they discuss this re-
port, they can raise, this point also.

Shri Morarka (Jhunjhunu): The
hon. Law Minister just now said that
the Government is contemplating
further action in accordance with the
recommendations of the Attorney-
General. This part of the Attorney-
General’s report discusses the evid-
ence in detail. May 1 know, by in-
sisting on placing the report on the
Table of the House, whom Shri
Banerjee wants to help? That is
precisely the point. Government is
contemplating further action. The
Government does not consider it
proper to  disclose that evidence
before the public just now. Apart
from the question of privilege of
Government, why should he insist
that all that evidence should be dis-
closed before the public just now?

Mr. Speaker: That is know only to

him. I cannot read his mind. How
can I judge what is in his mind?

Dr. L. M. Singhvi (Jodhpur): My
submission would be this. If this is
s0, then it would be only right for you
to permit a preliminary discussion on
the matter now, and the final discus-
sion can take place, in accordance

with what Shri Frank Anthony has
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said just now, after the issues have
been well defined.

12:51 hrs.

BENGAL FINANCE (SALES TAX)
(DELHI AMENDMENT) BILL

Tae Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): In behalf of Shri Morarji
Desai, I beg to move:

“That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Territory of Delhi; be taken into
consideration.”.

At a meeting of the Chief Ministers
of States held in January, 1963, it was
more or less agreed that the tax on
certain luxury goods mentioned in
Schedule I of the Act which are now
taxed in almost all the States includ-
ing Delhi, at a uniform rate of 7 per
cent, should be raised to 10 per cent.
Most of the State Governments have
already taken sieps to implement this
decision, while others are cxpccted to
do so shortly. The amendment pro-
posed in sub-clause (i) of clause 2 of
the Bill seeks to implement the said
decision in the Union Territory of
Delhi.

It was also found the genera: rate
of sales tax in Delhi is comparatively
lower than that obtaining in the
neighbouring or adjoining States. It
may not be possible to bring about
absolute parity in sales tax rates
between Delhi and the neighbouring

tates, in view of the trade peculiari-
ties of Delhi which has no hinterland
of its own, and has developed into a
big distribution centre. It is, however,
desirable that the existing disparity
should be reduced as far as possiblg
in order to safeguard the revenue and
trade interests of the adjoining States
and also cnhance the revenue of the
Union Territory of Delhi, The matter
has been carefully examined in the
light of the observations I have made
earlier, and after taking into account
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the existing rates of sales tax in the
neighbouring States and the conse-
quences of Delhi having lower rates of
saleg tax, it is proposed to increase the
general rate of sales tax in Delhi
from 4 per cent to 5 per cent.

Sub-clause (ii) of clause 2 of the
Bill seeks to give effect to this pro=-
posal. The proposed change will con-
siderably reduce the existing Adis-
parity between Delhi and the adjoin-
ing Statcs in the matter of sales tax
raies, The above changes, as I said,
would also heip in getting the much~
needed additional revenue to the
extent of Rs. 1'15 crores in a full
year. In 1963-64, however, because
the additional revenue will accrue
only for two quarters of the year,
the revenue actually earned would
be about Rs. 57'5 lakhs.

Having regard to the present need
for additional resources and the
desirability of effecting as much uni-
fomity as possible in the rates of sales
tax in Delhi and the adjoining States,
this proposal has been brought for-
ward before the House. I feel that
the House would agree to the changes
in the rates of tax proposed, because
they are quite nominal, and I trust
that the House will accept the amend-
ments proposed in the Bill. With
these words, I move.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Territory of Delhi, be taken into
consideration”.

Shri Prabhat Kar (Hooghly): So far
as this Bill is concerned, it relates to
sales tax, but as everybody knows,
today, the term ‘sales tax’ is a mis-
nomer. It is really a tax on the con-
sumer, in the sense that the tax is
being paid by the consumers. Whether
it is multipoint sales tax or single-
point sales tax, or double-point sales
tax and so on  all the time, the tax
that is imposed is being paid by the
consumers.
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I know, as has been pointed out
by the Deputy Minister, that there
was a discussion with the Chief Min-
isters on this matter, and with a view
to increasing the revenues, the sales
tax rates have been increased in other
States, and so, it is now proposed in
this Bill to increase the sales tax rates
in Delhi so as to bring them on a par
with those prevailing in the adjoining
States. That is what I have been able
to understand from the Statement of
Objects and Reasons and also from
the speech made by the Deputy Min-
ister.

1t is 3 well known fact that Delhi is
now the costliest place in the whole
country. For example, I can tell you
how things have moved. Ever since
the upgrading of the Delhi city to a
class A city, which resulted in an in-
crease in the emoluments of the Cen-
tral Government employees, the
prices have gone up. With the in-
erease in the rates of sales tax, the
orices will go up still further.

It may be argued by the hon. Min-
ister that it is only in respect of cer-
zain luxury goods that the sales tax
18 being increased. But, as we know,
whenever there is the imposition of
any tax on a particular commodity, it
has its repercussions on the prices of
other commodities, and the prices of
the other commodities also go up. So,
naturally the increase of the sales tax
which is now proposed will give an
smpetus to the businessmen to raise
the prices of other commodities, which
will further worsen the plight of the
common man who is already suffering
on account of the increased taxation
during this vear.

Therefore, I would only request the
nhon. Minister to see that this sales
tax is not turned into a consumer’s
zax. and let not the consumers be
asked to pay more, because the sales
tax is a tax which has to be collected
at the point where the sales take place
in the factory or at the level of the in-
dustrial unit.
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* think that the hon. Minister has
said that the proposed increase will
vield a revenue to the tune of about
Rs. 53 lakhs.

Shrimati Tarkeshwari Sinha: Both
these proposals will result in an addi-
tional revenue of about Rs. 1.15 crores
Der year.

Shri Prabhat Kar: Naturally, that
much of amount will have to be paid
oy the consumers, and to that extent,
the prices of the commodities will go
up. Therefore, I do not agree to this
Bill, and, I would, therefore, request
the hon. Minister to reconsider it.

Shri S. M. Banerjee (Kanpur):
¥rom the Statement of Objects and
Reasons. we find that:

< ...it was agreed at the last
~menting of the Chief Ministers of
States that the rate of Sales Tax
on certain luxury goods, which
are now taxable in almost all the
States at a uniform rate of 7 per
cent may be raised to 10 per
cent.”.

If the taxes are increased on luxury
goods, I do not mind, and in the in-
terests of the country, and in the in-
terests of having more resources for
the country, I have no objection to it.
But my objection is only this, namely
why a particular point which has been
agitating the minds of the people in
the various States has not been in-
cussed by the Chief Ministers at their
meeting. My point is that in some of
the States, the sales tax is a multi-
point sales tax, and in some others,
it is a gingle point tax. I want to
know from the hon. Deputy Minister
who is piloting the Bill, whether this
matter was ever discussed at the meet-
ing of the Chief Ministers.

. For instance, in Delhi, it may be a
single-point tax, while in UP it may be
a double-point tax, and somewhere
else, it may be a multipoint tax and
80 on, in respect of various commo-
dities, with the result that this is not
a sales tax but this is actually a pur-



12653 Bengal

chase tax, that is to say, the man who
p‘urcll'xases has to pay this tax.

I would like to know whether this
particular aspect of the sales tax was
discussed, at the meeting of the Chief
Ministers.

The second point that I want to
raise is this. In Delhi, so far, the
sales tax has been less, and now it is
being increased to a uniform rate so
as to be on a par with that in other
States. You will kindly agree with
me that the people of Delhi have
always suffered because they have no
legislature. No Member from Delhi,
elected from Delhi, is also present
here today. Of course, only Shri
Brahm Prakash is there, but I find
that he is also going out.

Mr. Speaker: There are Members
from Delhi who want to speak, and I
have received chits from them.

Shri S. M. Banerjee: I would only
like to know whether this particular
question was discussed, and whether
prior consultations were held with the
representatives of Delhi, and with the
various political parties of Delhi, be-
cause ultimately this House is going
to pass a Bill which applies only to
Delhi in the matter of sales tax, where
the prices of commodities have al-
ready gone up, and where I am afraid
the prices will go up still further if
the sales tax is increased.

As such, I would request the Deputy
Minister to answer these two points
in the course of her reply, firstly,
whether  this aspect of sales tax,
namely that it is actually a purchase
tax was discussed at the meeting of
the Chief Ministers, and secondly,
whether proper consultations were held
and it was agreed that this Bill should
be brought forward.

13 hrs.

Shri Heda (Nizamabad): I join the
two preceding speakers who made the
point that the sales tax has to be
borne by the consumer, and from this
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angle, it is never a desirable thing.
The worst part of it is that many times
the consumer pays the sales tax, but
it does not necessarily go to the coffers
of Government. It is appropriated in
the process. Then a new thing starts.
The shopkeeper says to the customer,
‘Do not ask for the receipt; then I shall
not charge you sales tax.’ In his inter-
est, the consumer also agrees and
thus he saves the sales tax and the
trader his income-tax. This creates a
further problem.

But I am very glad that this Bill
hag brought sales tax on par with ad-
joining States. Otherwise, it was the
complaint of the nearabout markets of
Punjab, Rajasthan and West UP that
because Delhi was having a lower rate
of sales tax, it was taking hold of
thos¢ markets. Instances were not
lacking when goods from Calcutta
would come to Delhi first and then go
back to Agra. In this way, an extra
burden is also put on the transport
and communications system. By in-
creasing the sales tax and bringing it
on par with adjoining States, that
burden is saved. For all these rea-
sons, I support the Bill.
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There is one more point. That is
about arrears. I understand that
among all the States, arrears of sales
tax are far higher in Delhi than any-
where else—the proportion is far
higher. I could nct lay my hands.on
the exact figures, but these arrears are
increasing year after year. It would
not be very impossible for one to think
that soon those firms, which are in
arrears, would either have been liqui-
dated or would have otherwise gone
out of existence and new bogus firms
would come to take over their assets
and liabilities; then it will be pearly
impossible for Government to recover
those arrears. Sales tax is a thing
which should be recovered immediate-
ly month by month, year by year and
should not be allowed to remain pend-
ing for a long time.

Shri Shiv Charan Gupta (Delhi
Sadar): The amending Bill under con-
sideration is the outcome of our re-
quirement {o augment resources to

N
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meet the expenditure on developmen-
tal programmes. It does involve hard-
ship to the pcople of Delhi, but it is
inevitable.

1 have to mention one or two points.
You will remember that in 1957, the
Government of Indiu merged sales tax
on cotton, sugar and tobacco into
excise. The revenue has increased
from Rs. 32.50 crores in 1956.57 to
about Rs. 42.45 crores in 1962-63. I
have not uiderstood why this proce-
dure has not been followed regarding
other items because, according to me,
this will give additional rTe-
sources to the State and will help
them in meeting their increasing re-
quirements for funds. Further, it will
stop ieakage and simplify the taxation
structure, give relief to traders and
also reduce expenditure on collection.
Whatever estimate has been made by
experts, they feel that if this proce-
dure is followed, then not only will
revenue increase but it will result in
an additional benefit by simplifying the
taxation structure. Therefore, I re-
quest Government to consider this
matter.

There is no doubt that the States
are allergic to this proposal. At the
time of the late Pandit G. B. Pant,
former Home Minister, and the late
Maulana Arad, they put pressure on
the States and got it done. I would
ur7e on Government,  the Finance
Minister and the Prime Minister, to
look into this question and deal with
it effectively so that this long-felt de-
mand is met.

The other point I have to mention
is about the sales tax tribunal. The
income from sales tax has gone up
from Rs. 1.20 crores to Rs. 7 crores.
At present, the judicial function with
regard to the sales tax law is also dis-
charged by the chief executive, that is,
the Chief Commissioner in Delhi is
the final tribunal ag far as sales tax is

APRIL 29, 1963

Finance (Sales Tax) 12656
Tax) (Delhi Amendment) Bill

concerned. When the volume has in-
creased to such a great extent, it is
necessary that a saley tax tribunal
should be established and judiciary
separated from the executive.

Now I come to my third point. Some
years ago, there was a Taxation Advi-
sory Committee in Delhi in which re-
presentatives of the people, the trade
and the consumer; were associated. It
used to go into the question of how
the sales tax law is functioning and
what are the difficulties. After the
popular set-up in Delhi was abolished,
this Committee was also abolished.
Our experience in Delhi is that this
Committee functioned in a very nice
manner; the Government had created
a liaison between the people, the tra-
ders and the Government, and many
of the ills of the sales tax law and its
implementation were removed. There-
fore, I would requesi. Government to
consider this question also

In the statement of objects and rea-
sons, it has been mentioned that Gov-
ernment have considered it necessary
to bring forward this Bill to bring
sales tax in Delhi on a par with that
in the adjoining States of Punjab and
Rajasthan. I would urge upon Gov-
ernment to go into this question, be-
cause according to my information, it
is not a fact. In many cases, Dclhi is
a; 1 disadvantage. What happens is
that decisions are taken. The Govern-
ment of India honour them promptly
and bring forward laws for the pur-
pose, whercas the other States do not
act so promptly with the result that
traders in Delhi are put to a disadvan-
tage. T say this because Delhi’s eco-
nomy depends mainly on its distribu-
tive trade. Delhi is a small State. It
has no hinterland. If all these things
are taken into account, the trade is
likely to be affected and the economy
of Delhi is likely to be jeopardised.
Therefore, I urge upon Government to
look into this question. I would also
plead with the adjoining States not
to put Delhi at a disadvantage in this
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respect; otherwise, things will worsen
in Delhi.

I hope Government will look into
these matters.

Shrimati Tarkeshwari Sinha: A few
points have been raised about sales
tax. Shri Prabhat Kar and Shri
Banerjee asked why at the Chief Min-
isters’ conference, a proposal for more
uniformity in the structure of sales
tax was taken up. We have been dis-
cussing this matter time and again with
various State Governments. We have
also been pointing out to them that it
they changed the structure of sales
tax to bring it more in conformity
and also into a pattern whereby
easier collection is ensured, probably
thev would be better bencficiaries of
the tax; it would be easier to collect
and there would be avoidance of eva-
sion of sales tax as well as income
tax. With this specific purpose in
view, at a conference of the Chief
Ministers with the Finance Minister,
a proposal was put forward to ap-
point a committee. A committee was
appointed with the late Dr. B. C. Roy
as Chairman to discuss the problem
of sales tax with various State Gov-
ernmentis and bring about uniformity.
Various representations had been re-
ceived by Government requesting
them to approach the State Govern-
ments and recquest them to convert
sales tax into excise duty so that from
the revenue point of view there would
be better collection and it would also
avoid the evasion that was taking
place, in sales tax and income-tax
also.

.'I‘he committee met the representa-
tives of the various States, and tried
»ﬁh.eir level best to pursue this matter
with the States, but unfortunately
some of the States were not agreeable
to the last, and therefore the Commit-
tee were unable to make uniform re-
commandations about sales tax being
converted into excise. It ig beyond
the competence of the Union Govern-
ment to press or force the State Gov-
ernments to adopt certain procedures,
because it is in their right and juris-
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diction to levy the sales tax in what-
ever manner they like. That is the
limitation from which we suffer. In
spite of being aware of the hardships,
we have not been able to proceed
much further.
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Shri S. M. Banmerjee: Can you not
advise them to have uniformity?

Shrimatj Tarkeshwari Simha: We
have been advising them, meeting
them and discussing with them, and as
I said a little while earlier—perhaps
the hon. Member and not hear me—a
Committee was appointed under the
chairmanship of a person of the sta-
ture of Dr. B. C. Roy to convince them
about this point of view. That com-
mittee suffered from the same limita-
tion; it could only make recommenda-
tions, it could not make the State Gov-
ernments accept such recommenda-
tions.

The sccond point raised was about
the possible effects of the sales tax
in Delhi. Hon. Members know that
because of the peculiar situation of
Delhi, most of the Delhi goods are
going into the hinterland in other
States. It is a big distributive centre,
but it has no hinterland of its own.
Therefore, the ultimate effect of this
tax is also felt by the adjoining States.
So, the adjoining States were very
much particular that the Delhi rate
structure should be more or less, if
not completely, on a par with that in
the adjoining States. They have been
impressing upon the Government of
India to keep this point in view. They
were also requested to raisc sales tax
on some of the luxury goods which
have been listed from 7 to 10 per cent
for two reasons: to avoid more con-
sumption of these items, and to in-
crease if possible an easier source of
revenue. because it does not really
affect the commonman’s deminds  so
much. All the State Governments
agreed, and were prepared to raise it
from 7 to 10 per cent. So, Delhi could
not be left alone because it directly
affects them.

That answers the point raised by
the - hon. Member at my back. Speci.
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fically because it covers those areas
which do not come into the hinterland,
we cannot keep the Delhi rate struc-
ture completely different from the
rate structure of the adjoining States.

Another point raised wag that shop-
keeper does not make out a bill, which
means sales tax is avoided. To a cer-
tain extent, in stray individual cases
it may be true, but we have put safe-
guards also to prevent this. The deal-
er hag not only to make a bill of sale
‘to the individual, he has also to keep
an account of his purchases. When
he makes an account of his own pur-
chases, he can be caught if he does not
have a proper accounting of the sales
tax. In spite of that, some people are
so ingenious as to avoid all the wings
-of the law. It is very difficult to keep
a check on them,

Shri Prabhat Kar: Gear up your
organisation.

Shrimati Tarkeshwarl Sinha: We
are trying to improve our organisation.
Because of that we have been able to
reduce the arrears of income-tax to a
considerable extent, and we are trying
to see that this organisation of sales
tax is also improved, but as this orga-
nisation really covers the jurisdiction
of the State administration, there are
certain limitations also in this regard.

So far as multi-point sales tax is
concerned, I know it is a difficult pro-
blem for the consumers and also for
the purchasers who have to pay it
But it is also under the jurisdiction of
the State Governments. It is for them
to levy a single-point or multi-point
tax, and we cannot go very far in
this matter.

T am grateful for the general sup-
yort given to this Bill.

Shri Shiv Charan Gupta: It is not
merely the rate of taxation. We want
to have uniformily as there are cer-
tain things also involved, for example
exemplions. If tie hon. Deputy Min-
ister sces the list of Delhi Punjab and
Rajasthan, she would be convinced
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that there is no uniformity of rates.

Shrimati Tarkeshwari Simha: The
Delhi. All these problems were con-
sidered, and after they were discus-
sed, a common formula was devised,
and on that basis this Bill has come
before the House,

Mr. Speaker: The question is:

“That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Territory of Delhi, be taken into
consideration.”

The motion was adopted.

Mr. 'Speaker: There are no amend-
ments

The question is:

“That Clauses 1 and 2, the En-
acting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 1 and 2, the Enacting For-
mula and the Title were added to
the Bill.

Shrimati Tarkeshwari Simha: 1 beg
to move:
“That the Bill be passed”.
Mr. Speaker: The question js;
“That the Bill be passed.”
The motion was adopted.

13.18 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL). 1960-61

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Excesg Grants in respect
of the Budget (General) for 1860-61.
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DeMmaAND No. 17—Naca Himis-
TUENSANG AREA

Mr. Speaker: Motion 'moved:

“That a sum of Rs. 7,09,126 be
granted to the President to make
good an excess on the Grant in
respect of ‘Naga Hills-Tuensang
Area’ for the year ending the 31st
day of March, 1961."”

DeEMAND No. 24—TAXEs ON INCOME,

ETC.
Mr. Speaker: Motion ‘moved:

“That a sum of Rs. 1,15,528 be
granted to the President to make
good an excess on the Grant in
respect of ‘Taxes on Income, etc.’
for the year ending the 31st day
of March, 1961.”

DeEmMAND No. 46—CABINET
Mr. Speaker: Motion moved:

“That a sum of Rs. 2,05,819 be
granted to the President tp make
good an excess on the Grant in
respect of ‘Cabinet’ for the year
ending the 31st day of March,
1961,

DeMmAND No. 56—MANIPUR
Mr. Speaker: Motion ‘moved:

“That a sum of Rs. 3,06,869 be
granted to the President to make
good an excess on the Gran’ in
respect of ‘Manipur’ for the year
ending the 31st day of March,
1961~,

DEMAND No. 66—MINISTRY OF LABOUR

AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum of Rs. 53,222 be
granted to the President to make
good an excess on the Grant in
respect of ‘Ministry of Labour
and Employment’ for the year
ending the 31st day of March,
1961”,

DemAND No. 82—MIscELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
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UNDER THE MINISTRY oF  Srm,
Mines aNp Fuen

Mr. Speaker: Motion moved:

“That a sum of Rs. 1,72,00,220 be
granted to the President to make
good an excess on the Grant in
respect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Steel, Mines
and Fuel, for the year ending the
31st day of March, 1961".

DeEmMAND No. 85—PosTs & TELEGRAPHS:

D1vIDEND TO GENERAL REVENUES’ AND:
APPROPRIATIONS TO RESERVE FuUNDS

Mr. Speaker: Motion moved:

“That a sum of Rs. 77,40,659 be
granted to the President to make
good an excess on the Grant in
respcct of ‘Posts & Telegraphs
Dividend to General Revenues
and Appropriations to Reserve
Funds’ for the year ending the
31st day of March, 1961”.

87—LIGHTHOUSES AND-
LIGHTSHIPS

Mr. Speaker: Motion moved:

“That a sum of Rs. 7,62,314 be
granted to the President to make
good an excess on the Grant in
respect of ‘Lighthouses gnd Light-
ships’ for the year ending the
31st day of March, 1961".

DEmaND No. 92—COMMUNICATIONS:

(INcLUuDING NATIONAL HIGHWAYS)
Mr. Speaker: Motion ‘moved:

“That a sum of Rs, 10,73,266 be
granted to the President to make
good an excess on the Grant in
respect of ‘Communications (In-
cluding National Highways)' for
the jear ending the 31st day of
March, 1961”.

DemAND No. 96—OTHER Crvi. WORKS.

Mr. Speaker: Motion moved:

“That a sum of Rs. 1,64,10,450 be
granted to the President to make
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good an excess on the Grant in
respect of ‘Other Civil Works’ for
the year ending the 31st day of
March, 1961”.

DeEMAND No. 133—CaprTAL OUTLAY ON
Roaps

Mr. Speaker: Motion ‘moved:

“That a sum of Rs. 2,48,91,799 be
granted to the President to make
good an excess on the Grant in
respect of ‘Capital Outlay on
Roads’ for the year ending the
31st day of March, 1961".

Shri Yashpal Simgh (Kairana): I
beg to move:

That the Demand for an ex-
cess Grant of a sum of Rs. 2,05,819
in respect of ‘Cabinet’ be reduced
by Rs. 100.

[Desirability of reducing the tra-
velling expenses of Ministers (1)}

Mr. Speaker: These Demands and
cut motion are now before the House.

Shri Warior (Trichur): I shall first
deal with Demand No. 92 relating to
communications, including national
highways. 1 wish to bring to the
notice of Government the very sad
state of affairs....

Mr. Speaker: Why should he start
with sadness?

Shri S. M. Banerjee: It will end in
‘happiness.

Shri Warior: The affairs are so sad
that it must be brought to the atten-
tion of Government.

13.19 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

In many places load surveys are
conducted and we expect that some
attention would be paid to improve
the character of the roads. For ins-
+tance, if the load survey justifles con-
crete roads, at least after some years
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the roads must be concretised. The
survey is conducted every year, but
the effect of it is never seen by the
people especially in those parts of the
country where the monsoen is very
heavy and the roads are not main.
tained properly. There is so much
difficulty for heavy traffic in the re-
gion of west coast.

Not only that. The maintenance of
these roads and the improvements to
be effected are entrusted to the State
Governments, but the State Govern-
ments are not properly encouraged,
and attempts are not made to avoid
delays in sanctioning the requisitions
from the State Governments, When
we question them, the State Govern-
ments, and the department especially,
bring out these excuses. It is said
that the Cent-a] Government take a
long time to sunction  the estimates
and that after the sanction the
amounts are not paid in proper time.
Thesc are avoidable delays and the
estimates must be sanctioned earlier.
Clarifications, explanations and
querries should not be the cause of
delay.

I will now refer to the state of
affairs in backward areas such as
Kerolo: 1 refer to the Kasargod-
Mangatove  road. Between Cape
Comorin and Kasargod 4-5 bridges are
to be sanctioned by the Government.
I understand that the estimates were
submitted as early as 1957. After
clarification, explanation and querries
the final estimates had been sanc-
tioned in 1960. One bridge was fin-
alised and the other four bridges were
shelved. Thig main traffic route or
national highway is held up in this
part for want of proper sanction in
time. Even their maintenance is very

bad. In certain part they become
canals during monsoon time. Unless
State Governments are given help

and encouragement and sanction in
proper time, they could not be main-
tained properly.

There is another item Demand
No. 46 about which I did not want to
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speak at first. It does not reflect to
the credit of the Minister and that is
why I say this. The note here ex-
plains that the excess which occurred
mainly under the heading ‘tour ex-
penses’ was due to more touring than
anticipated by Ministers and Deputy
Ministerg towards the close of the
year. It is rather intriguing. I do not
know what prompted them to toyr
more in the close of the year.... (An
Hon. Member: Elections). Ministers
are people who should know how
much grants are there. Before any-
body else, they should have curtailed
their demands; they should have
shown the way to economise but on
the contrary they are having more
tours. I do not think this very much
rcflects to the credit of the Ministers,
much less to the Deputy Ministers. ...
(Interruptions.) This can be avoided.
The seriousness of the emergency is
not seen in these small affairs; it is
tried to be shown in much Dbigger
things. But her¢ also attention is
necessary and this expenditure could
have been avoided.

Shri S. M. Banerjee (Kanpur): I
shall confine my speech to Demand
Nos. 17, 46, 82 and 87. Demand
No. 17 refers to adjustment of the
debits in respect of the Police Batta-
liong deputed by the State Govern-
mentg of Madras, Uttar Pradesh, Bom-
bay and Madhya Pradesh to Naga-
land. Recently certain sad incidents
took place in Nagaland and irrespec-
tive of group affiliations Members ex-
pressed their grave concern about
that. I feel that adequate steps have
not been taken to safeguard the pro-
perty and lives of the loyal people who
are being exploited by the Naga hos-
tiles. Apart from placing some batta-
lions there, what positive steps have
been taken to safeguard them?
Through calling attention motions and
adjournment motions, I have pointed
out my apprehensiong about the
whole thing and I gsked the hon.
Prime Minister whether it was a fact,
ag has appeared in the newspapers,
that certain automatic weapons have
been supplied to the Naga hostiles by
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Pakistan. It was not merely the Press
news; it was g statement of a  very
responsible person who ig the head of
the Nagaland today. I would like to
have a definite reply whether ade-
quate steps have been taken to safe-
guard the life and property of these
people and secondly, whether any in-
vestigation has been made  further
into the press reports.

I now come to Pemand No. 46. The
note here says that the excess which
occurred mainly under the sub-Head
‘A-3—Tour expenses” was due to more
touring than anticipated by Ministers
and Deputy Ministers towards the
close of the year. The final estimates
were determined on the basig of the
trend of expenditure in the past, and
the excess came to light only after
the close of the year whep no action
was possible to provide additional
funds to cover it. That ig what this
note says. I do not grudge the hon.
Ministers or their deputies or Parlia-
mentary secretaries touring the coun-
try for the success of the Plan and tor
implementing the assurance they give
inside and outside the House. But a
feeling is growing in the country about
the extravagance of the Ministers. I
do not want to impute any motives to
anyone but I have only to say that
during the emergency Ministers must
also avoid. unnecessary expenditure.
In this House the question of electric
and water charges came up for dis-
cussion and the view wag expressed
here that extravagance should have
been avoided and an assurance was
given that attempts wnould be made
to se that the Bill does not exceed
Rs. 259. Is it a fact that when the
Ministers go on tour they are paid
mileage at 6 or 8 annas per mile? The
car ig the property of Government;
the chauffeur is provided by Gov-
ernment. ... (Interruptions.)

Shri B. R. Bhagat: Central Minis-
ters do not charge six annas per mile,
If they use private cars, they do so.

Shri S. M. Banerjce: If they go in
private cars and if they do not charge
the Government for petrol, they
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charge six annas or so. 1 am happy
to learn this. If we want people to
adopt simplicity and if we say in this
House that they should tighten their
belts for the security of the country,
people in the top should set good
examples. They should give every
iota of their energy, every belonging
of theirs, in the interests of the
country, to safeguard every inch of
this land. I would request the hon.
Ministers to see that they also reduce
their expenditure.

Coming to Demand No. 82 about the
retention price of steel, it is clearly
said: “The proceeds of the surcharge
representing the difference between
the selling price and the retention
price of iron and steel and miscella-
neous receipts recoverable from the
producers under the Iron and Steel
Control Order. 1956.” Whenever we
raise the question about the retention
price, we are given answers which
normally do not satisfy me at least—
I do not know whether other Mem-
bers are satisfied. About the reten-
tion price, I definitely have a feeling
that the private sector which is con-
trolling the major portion of our steel
production at present is exercising a
pull, because all our three plants
have not overcome the teething
trouble. Of course. some of the plants
are producing very well and they are
also expanding. But about the reten-
tion price, there is a tremendous pull
and pressure by the private sector, es-
pecially by the TISCO and IISCO, to
increase the retention price. Unless
the selling price of iron and steel in
this country is reduced, it will be very
difficult. The elementary theory is
that when production increases, the
cost of production is bound to de-

crease. That is how and why we say,

let us increase production to a pitch
where the cost of production will
come down. Naturally, when the cost
of production is reduced. the benefit
goes to the consumer and to the ordi-
nary industrialist also. The country
needs steel at a cheaper rate. The
only solution, aecording to me, is we
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should have another plant or you
must nationalise the existing ones in
the private sector. I know the Gov-
ernment is somewhat allergic to na-
tionalisation. I do not want to raise
that point now, but then, what about
having our fourth plant?

I avail myself of this opportunity,
with your permission, to put a ques-
tion to the hon. Minister about our
fourth stcel plant. The news appear-
ing in the various newspapers in the
country, from Washington, from New
York and from everywhere, shows
that there ig some hanky-panky about
giving aid to the Bokaro plant by the
USA. In all papers, it is given in
banner headlines. One newspaper,
for instance, says: “A.LD. announce-
ment on Bokara—Fears discounted in
New Delhi,” and adds:

“Authoritative sources here
today refused to take a glocmy
view of the despatches from Wash-
ington about the overnight an-
nouncement on the Bokaro Steel
Plant by the U.S. Agency for In-
ternational Development, A.ID.

Two points in the announcement
stress on the need for further in-
vestigation of the availability of
raw materials and the statement
that no deadline had been fixed
for a decision on U.S. participa-
tion in the project—created the
impression of a setback.

But those in New Delhi most
competent to speak on the gsubject
emphasized that such fears were
misconceived.”

I only wish that this information is
correct—that the apprehensions in
the people’s mind and the fears lurk-
ing in our minds are misconceived. I
would request the hon. Minister to
make a statement.
_Mr. Deputy-Speaker:
Member’s time is up.

shri S. M. Banerjee: I shall finish

in a minute. We were raising ques-

The hon.



12669 Demands

tions in this House. We are of course
indebted to the US for giving arms
aid and other forms of aid. We say
we feel more indebted if this aid
comes to us. But I want a  definite
assurance from the hon. Minister,
whether the aid comes to us or it does
not come to us, that we shall go ahead
with the fourth steel plant, because
our solution only lies in having the
fourth steel plant so that there is a
fair competition between the private
sector and the public sector, and ulti-
mately the consumer could be bene.
fited.

With these words, I request the hon.
Minister to answer the questions I
have raised, and especially these two
questions, namely, about the fourthk
steel plant and the retention price of
steel, and the security given to the
people of Nagaland.

ot T fag : SuTene wEREw,
TE guy 99 F ZL T @ §
o1 @ &, fafeed & o wo Ty
@A ST gAE F SAIT AR A
TEE SN O G@d I a@T g |
ey F BT F TTF FT Y, N0,¥¥%
To @A gHI, & L8UE H ¥, 0¥
To @9 g, T Q8T F §,¥3,5%3
To TT A 8% H EWIR AVHiE
fafreed & &ro To FT@ET &,45,900
To § AT | THHT HAAT 77 g¥7
wo @ Tl TS g WAE W9 H |
iy st & 7w ax A v & S
ey St & Jrw 9, qfFee AR anr
& an @, fefwmm § 9m oav,
Gizr feom & am ox ey & oy Y
o Ay ) AU ge goww g iR
T T A ¥ wd A aenT P
ST & @ A o feww @ s,
7 SF@9HE g WA | WS ;W &
w1 A frfaeer dmrar oy )

oq rEe #ifwd fF 39,5000
®o H1 Wy 7% A whr <3 &, W 3o
484 (Ai) LSD—15
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o wadt fafeed & wal & IoEw
& A | & qgl % wer aie @
FEAT, GIHFIX FT FEHE! GIHIT FY
qarr & 97 FT g 1 fio To Ho
sy e § SN F AT

“The Committee are not con-
vinced with the explanation
offered. The tours of the Minis-
ters must have been notified well
in advance. Had the Ministry
exercised a close watch over the
expenditure on account of tours,
consulting the tour programmes
from time to time, the resultant
excess could have been avoided. It
is not understood why a surrender
of Rs. 47,900 was made on 31st
March, 1961, while on the other
hand the expenditure had actually
been incurred in excess of the
grant.”

TF TTF IR Yo FUT Fo JIIT FT
Trg a1 frawy & fad, @@
TTE 04,628 %o ITH qRI @Y
FTWE | F AEER F T
®ET | W T A A A Ay
form ooz & wrenm ofr afrsa G
¥ A T AT ST A aE waw
o fafreed # of1 A s T Ea
forg gfega worc #r g dr e
ag fea Feax @7 war § FF R
sigw foq &1 aq & SuHT wEw
qoE ARl WA g

"ITATE AT WEE MR
agfy: IagiAt FfgidiT ow”

Fof wistm O @ 2 fr oo R
qT A ¥ IS gan T & WY oean
F e @aTIg o9 7 T §
wrdm et &, e wh § woear
i AT e & Ay O W W 55
aw 9T g P w T e
F1 oft 1% fafreer & w1 €
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TR R S T I 5 OF T wel
TS SR #1319 § of I feg v
Eq WX SR Ay WA T w1 mEd
o g 6 ofq 9A% wimw ff smama
R qg v g qeewe o o
fiat & a1 7€ ? SO frer &5 amr
TRt #}1 AL R | g AT A
3 @71 f5 w0 ok @ € fw &,
T TF 7T QY 9@ qF  wifew & of
7t frerm o @ Tenw &7 @A ?
Fhm wd e g @, I AR
yefr @, ST AYAT @, S TR
gie® T afgf § sy )@, s\
F FwE & 9F TR FE T EY, AT
FeAiFoaaa T farsw IR &,
Sh frfree o & Gur oft w9
T & foq dmiT adt &, o9 f
AT AT R, NG 0F e e
T g, Fram i aage woeT F
g3 FL AT W E T go fro F
femat FTeemagd v S Fg A
& 7.1 321 €71 &, WA Qoo To #T G-
T AT &, AT Lo To FrgAwq fafed ¥
FA &, % %o Hro Hro e, sy i 7t
F ofx wAr §, ¥ R E
% FT Qoo To HMIAT§ Ia F A
Y Fo F=aAT | AT FIIAFIX E 93
AT UTARAT FT Y G & HFHTTHT
Tam e Afes fafaeecam oo wen
gzt & fag dre gt & gafag
¥ geateT & fF S wa w9 fea o,
fag aG 9 "rw Tfqurie & T
RIY TET § GFFAEIN TR Y
fafaeet & 3t 56T AT | I A1 3
W T AT F AT § 1 FTH A
T & M FTAT IIrAT TR
¥ TEAET T g AT AW A
7 forar st @1 ST T g Ay
wii & 31 97 949 7 fFar ww afew
fafeeed & %1 o fF g7 e 9%
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§F SATT A & | yql @9 T4 at
3T ANCFIIRT FATAT AT F T 7B
T A TR @ g foH wrgi Ay
s 39 fog o8t w@ o & (w o
TSR AL §, T aq I afaids
FUT ST ug-g fod &1 oF R
g fawar &, @z ag 3w & foro | faeelr
FUR”T Y AT F SUTT AT 04 &
faas o 37 @ a3 & fad sog
TE &, AR AT F WA w1 I % §
guferd a1 geated 7% & % 7 &ro o
TR dro To @ew AT 97 |

Shri V. B. Gandhi (Bombay Central-
South): Sir, I shall not take much
time and I shall briefly deal with two
of the items. These Demands for
Excess Grants have already been
recommended for regularisation by
the Public Accounts Committee and as
such what really remains for us to do
is to just go through the ritual of
approving these grants. Still I think
it is not just a ritual, but it is a very
important parliamentary function that
we go a little more under the surface
in regard to these Demands for Grants
and try to understand what exactly is
asked for.

I will come directly to Demand
No. 82—Miscellaneous Departments
and Expenditure under the Ministry of
Steel, Mines and Fuel—Amount ex-
pended in excess of the grant for the
year ended 31st March, 1961. Here
they have a special kind of procedure
in the matter of keeping account of
these transactions in this Ministry. It
is said here:

“....receipts recoverable, from
the producers under the Iron and
Steel Control Order, 1956 are first
credited to the Consolidated Fund
of India as revenue receipts and
an equivalent amount is transfer-
red to the iron and steel equalisa-
tion fund by obtaining a vote
under this grant.”
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I am not competent enough to express
any opinion or make any comment on
this part of the narration.* I would
only say that so long as we continue
this policy of helping and subsidising
our steel imports and the steel indus-
try, such payments and such fluctua-
tions in the amount paid to marginal
producers are inevitable and are to be
expected. We know that only recently
we changed in fact, we raised the
retention price of steel. An increase
of Rs. 485 per ton in the average
retention price of steel for the five-
year period 1955 to 1960 was once
granted. Then, the average retention
price was also increased provisionally
by about Rs. 45 per ton with effect
from 1st April, 1960. We certainly
have no intention of changing our
policy in the matter of subsidising and
helping the marginal producers. There-
fore, I do support this demand for
grant.

There is one more demand about
which I would like to say a few wozds.
It is about the Posts and Telegraphs’
dividend to general revenues. You
know they are following the example
of the railways in the P. & T. Depart-
ment. They also pay a dividend to
the general revenue calculated at the
rate applicable to the railways from
time to time. The balance of the net
surplus of the revenues is transferred
to the reserve fund of the P. & T.
Department. The actuals for the year
resulted in an increase in the net sur-
plus of Rs. 77.41 lakhs, the whole of
which was appropriated to the reserve
fund, thus causing an equivalent
excess under this grant. The actual
adjustment was carried out after the
close of the year, when no action to
provide additional fund was possible.
This is a new arrangement and it
should be watched with interest.
Also, its effects on the balances to the
credit of this P. & T. Department may
also be watched.

ot AT qidw (TvEr) ;e
g, & wer w7 ¥ femigs AT
¥, &% A Y 9T AT WA
g
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qeelt &1 femigw & arar W= il
FGT FTATE ) T9F I G T T2
oG geedi a4 A feomr g &
o WG WACE AAT ERy §
fagqea war wiEdT g % o=fs & §
g¥ewTe frafg Soow &, o srar
FFIT T FT TS AT JIAT AT ST
Qre, ot gar § qfEt & arar a
¥ gg q@ ¥ ' @zrar & Sfwa 7Y
quRET | WY 39 % gw wnr @€ @3
gl &1 5T w3 § AT 999§
Fx & & F 3 F fag gaT 7,
T gordd TF AT A TEY FATE
F1 39 TP @ (FAr qrar § | & A
g fF Al #1 gaw R FE A
HITTFAT § | ToFIT A A § WK
Tau g fF e v ETA I A TG
g Fmi A ooy § 1 F 5w g w
TE ¥ WA G AGT <@AT |18,
TEW F AT W@ AT HRATE | AT
qrelt HGarEs RF W Iy
e fEmr T @ Fwmaar g fw
HTH HT g6 QR HAT wiizg aifa 7
g F9 (F7 91 &% |

THY < § WAl F @9 A 59
F Qi | T AAT T F AL FY AR
q3d I g ) I AEHT TFH A §,
foqy wfus wRE @ 1T & ST €
FTH FT AT § | AT HT IG5 TLATY
ERT 8, ST FH AGL EIaT | WY
feqede X fsaede  #HIT TWAT 9%
IR GHd GG & | T A 5T S
a1 OHT ATH glaT § 99 ¥ vw @&
ey F 9Ty UF UF UENHC ET
&, I S, WL AT A,
T qrerT ater wfg gqq weT g
IAF FT AEIGT g1 T & 1A F
ag) war & faw g9k T T @1
qTed @37 g Sl € | g% % & faer
aog @9 &g Wi & W T Fg WY
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T AT & | RSO FH AR
g 3 TF wifest agd feqeradt
FW § | & gawar g {5 S faqar
waw qgR FOFfww ;oA Y,
arfd &9 73, a0 & I FH
s@EIqmAE Ty 5 § I
AFH N FanEE as § 1 F wRag
5 qg @at v frar e

Fai aF fenrg do Y FTHFITG,
A3FTO TAT F AR T F FAT TTRAT
§ | W B3I AR [ FT I TR
¥ RWE I qaagy famea e g
qqT 597 & {F o F aweaa 51 g9F
T g TE T4, qEQ F AT FE
qgw T4 4T, AfwT T g AT AR
ST A g7 9 497 @14 |

foger faAT aame @el wower ¥
XTI F AL W waArer fawAT AT ¥
5T R ¥R TF H §, fT 1 F=w 7Y
fwar aar, 72t 9T F1% fagdr A a9,
afea faaw W &g & wwa
Yie g1 war | o7 727 O fafree g
Fqar war 5 ¥R aiT F2i 8, a1 e
S @AITTAF IAL FET F&GET T

qT Fo To WAX : FAT T A
armas W E?

=t ae qfem ;. Tt WA I
AT & A& ) 'Y, FET T AET FAT
g

& faura ¥ <1 g fF aary fifar ®
HTET T FAATT ¥R WT I o7
wa, afFT @EgAA § 7 q g A AR
T ZIAI F2 e S awra & Er T8
uF 1 A qg), & g w1 I 93w
FARHF FI@TE fF qiw Wi ¢
A St uiiewe & 98 Q9 1 T WM
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oz & T § afwe s e
g mr

TH THRTLT ¥ AT 1 §ar frav
1 g AR e qar gEdaaT
oif ga FHT a1 ST 9T A
dror 7gY TAdr @ W AT gy Srar
2

gafad o Tt AR IR
g7 FT & FE, AT IGT g g
SRR AT A2 T @I qF FT g T
quT gafg g 9iET § AT #1E aT
TR g E ) & fadgs s=w fF 3%
qqT F1 @cq AT 17 FYT O F
TR H g fFwar ord 1 g% garar
Htxai, Iwafaat S e &1 @w
qITAT S |

Wt ag (FEIMA) . FTAE
JuTenE  wged, fewiy @Y waEw
aiza ¥ fagr & qeso-ty & fugd
T3 THTSE  HIWT 74T § | w9 WA
& vETe Y @q a1 w7 {4,
Fiaq Feg@y Uz Rwifeex daww ¥
EARTT 6 FT AT 5 A Uoree-
e Foar =redr € 1 WO wwe § Ay
AT o amea & @ 349 dfere
W% g gq W &g CERT g W
&I TA(TAT AT FAT G | I AT CF
& FT w{1T graT & (& @A wgRw
ST ER W § q ue fg i 7 fg
4T, WA @H G & §AT, T 8 |
dgor madde ¥ gwiiyese wEisEw
HaT v, AT Yo F Ay faar g :

“The grant has been exceeded
by Rs. 87,278; the excess requires
regularisation. The excess occur-

red mainly under the head ‘Tour
expenses’.

2. During the year 1960-61 also,
there was an excess of Rs. 2,05,819
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over the grant, which was explain-
ed as due to more expenditure on
touring towards the close of the
year than anticipated.

3. The surrender of Rs. 21,480
which was made in March, 1962,
did not prove justified in view of
the excess over the grant.”

77 Twdr 8%0—g g ¥ 3§ R TAfaad
AT T8 FT gq0 ga7 forar s er §
R T a3 feare /e ¥ fod wrar @
g Tadr (eER-%R § ot fufie &y
g & dv ww fr HR
X fFr o § AR Fa ¥ faw 39
eIz aLET H faar mar #7 few oa
TR ¥ AT | & 37 w97 & fawg
g 1 R gfae & & gy gu T gar
efagr ae-a & Sar &, & gy
SATRT 4@ F1 HTE AT TES g7 IHAT E |

fewie do gu we7 waw & gfew
Ffaaa § a4 a4 F aR & § w7
w1 fag & gad sarar sgfees g ) fewis
Fo u& wimx F aX § & 1 Avw fgew
& #7579 §A ST g 74 & fF afg
H AW & forq ATV AT Sraw sae
FIAT qST AfwA T} ) FA @A
FE F I WY WEAT qgi F AR F
st & fargfee #r sqaear #3 &
FEAGIT TS g0 & 1 wlgT K RS
wsfafregar fate & agr man & -

“Ukhrul and Tamenglong Sub-
Divisions and the Mao Maram
Circle were continued to be noti-
fied as disturbed areas under the
Armed Forces (Assam and Mani-
pur) Special Powers Act.”

IF fale & wreew & AR ¥ o eohe
Fearr gom &, forerdy srepe e & P ot
T e 7 A §, 1041-R
# ¥3 dfew e fey g, foed &
FIT & FT FIEEAT g IR AR F
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WAL 499 O @1 gHT | THY S
freafmr & 120 Ffaw fore f&y g,
foms ¥ & Ffaw F1 FIEmaw g
R FT © T FT AEEGIT G |
Iq @iz ¥ gg Hr A grav § fF agr
9T T WEFG Qee} fww f@r g,
o8 & Qo FT AR FTA g0 Wt
FAA YQo FT TEIFIT FHT | TF
AT S F FIAAE, AT ATW-
AT &F qre #fgR § @Y &, Wi g
¥ wriem A<l ¥ e gar §
e § fewdfaw ag W § 1 @9
sl gar & % wrae &Y agr 9x o
e ST wqIAE FA H dE @
et & 1 5@ e & qamar v g 5
arm T ¥ oy fafew wEwew W
{5 ST TXHEEA AT 1 TE | 59 T
g fo o7 Wl Y AT ¥ TEwd
qgaTs ST § | SR T GW A &
qe ot agr X wE fowfer w@
¢ WrR Tmadw, freafrw Wk
HETEY R &, d) A1EH Y qF e Sqer
oYY gy & S AfEe W) agt & gk
& @1 &Y T 3 =gy

fewiz do Y TH G¥ AT
F A A & | A TACHIT FY qGT AAT
¢ wfew Qg der EamTeR feidie
FY sgaeqr vEr & 5 qes, qors, Ay
g | 98 UE o feqrdde @ 1 awm
¥ wrar fF wgr o A9 I §
dyar #, wgt § wH g, AR
wFd QY e & 1 Ay gawm oA §
QREE-qTET AT &1 9% fway, afe
IUET FNE AT LY WA KT A T
Tt 9 FAIET wR F1 @l § o
QAT F AET ¥ GTH A7 & AL
HTE FAT 247 & |

gt aF A FT e §,
Foa ¥ @ W 7, G waag
& aial #Y ST @ gwa ¥ AW
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RIT @r & 1 5794 fan aga qeada—y
e T &, i fafam Sy o
37 TR AS ITAey 5y U & )
g8l g9g a3 g % ez mfew &
|fFa AR ¥ § | oEYAEH FwET A
FIET 85R~%3 & fOl & 9 Y
73 fawrica #i § ¥R ¥ fgF=d o
foy € -

“The Committee in parag 11 and
12 of their 112th Report on Tele-
communications has commented
on the unrealistic manner in
which planning had been done
with regard to the requirements
of telephones during the First and
Second Five Year Plans resulting
in the accumulation of unsatisfied
demand of the order of 1,20,000
telephones at the commencement
of the Second Plan and 2,00,000
telephones at the end of that
Plan.

While the Committee appreciate
the practical difficulties in ex-
panding the telephone facilities in
the First Five Year Plan, as set
out by Government in their reply,
they feel that with the accumu-
lated experience of the past
12 years, it should now be possible
for the Posts and Telegraphs
Department to gear their machi-
nery to meet the requirements of
this vital facility.”

15 hrs.

wq & A griaw & e ¥ qver
[T FAT ATEAT E | AT Tl ¥ WO
gras s T § | T4 A& T §
IR TIAC 1 LeuE F I W OF T
Forar T &1 A & frA F g
72 ¥gr 1 § f5 3 9 W W A9
TE AL A AT & | 9T A& F
FeaTir A2g Tt ff, 3 0F X
mﬂzgawﬁ,w’l’taﬁi%mﬁ
&forg & Mfew o, = sTd ™
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TITT AL TX OAT GF AT AT AR
Y fF Il 7eA F ? 9% R aar
Tfrifrrmag ¥ s T
FT gF F1 T FT foqr @ § A s
T a8 gt § v 53T age ¥ @
TR ¥ 9% @Y § H g aon aw
F A T 7T WY § 9 EfwE e
AT & | qgT 9% T EF v frar srar
AT 9T FAT T A7 QY ¥ F fgaw
¥ fFw uF aqTET &% gEw e &
f&ar a1 5 vaw Jq@ ¥ qF @y
mar ¢ fr ag a= gy mar § ) w7 ifew
FGH I &F AT § AV FL T 0T oA
ar & 5 O wifew &1 @1 90w
ST § W IFAW A7 AR faey
¥ g1 FiEFz A1 @ AT 1 g g
FT FATH BT ATYY FE qq€qT 7 FY
T ) 2e%o-52 ¥ fomw ot w7 @F AT
U &, AT WL qgr AN A §
& FgT A § A §F Hiw 9 Iqd
fe Awaw grzaw & O ¥ gow |y
foar @ 1 wmw v Y & Afew g W
AT o1 7Y A O & fE S a7 a= Y
oTaT & w3 & f&dl A 3y a A @Y
99 | S5 T2 F°% g1 ST g a1 AT /-
TF I qaTe 4 I3, gd o
grd AR T faeett w9 &, § w9
FuF anaz T Ragag fw
ATET T4 AH EATT R |

o:f aF TART A feare &7 Ay
& dra @A § ey WY wET T|T g,
ag fFd a@ § Q0 Erm, T wy oH
AT | 73 @FT a1 g F 7w Lhat is
oniy lamenting ovur spilt milk &Yy
gy e T, 9% 9T O 9 wiaeT wgY
BEFTE | @I Y FIAW § 1 I
R 5g T feoquit FHT 3T 1 78
ZrT feogofy got gftesior & Y o1 @
2 femT ¥ ol s ad )
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The Deputy Minister in the Minis-
¢&ry of Finance (Shri B. R. Bhagat):
Mr. Deputy-Speaker, Sir, a number of
points have been raised about the
Demands for Excess Grants, but
before I go into them, I must try to
remove the misconception that re-
peatedly occurs in the minds of hon.
Members, namely, that there is large-
scale wastage or excess over which
there is no control. As it is pointed
out in the introductory remarks, this
excess occurs because of the special
accounting procedure in which at
times it is difficult to know whether
in the sum provided for in the Budget
there is going to be a shortfall or
whether it is going to be exceeded. It
comes to light only when all the
accounts, receipts and everything is
completed and that is completed much
after the accounting year. Therefore
inevitably—I want to emphasise this
point—in the present accounting sys-
tem it is bound to happen unless all
payments are made through cheques
and it is tabulated so that we will
immediately know, as soon as an
amount is spent, that excess is taking
place. For that we need complete
separation of accounts from audit and
all those things. That has been con-
sidered and tried in one or two depart-
ments but has not been extended
mainly for the reason of cost and other
things. All I am saying is that to say
that excesses or shortages should be
completely eliminated in the present
accounting or budgeting system, that
is, hundred per cent, is asking too
much . . . (Interruption).

Shri Bade: These are the remarks
of the Auditor-General.

Shri B. R. Bhagat: I will answer all
the questions. Therefore when we
come to this position, inevitably either
we will come to the House for Sup-
plementary Grants or we will come
to the House for regulation of the
excess. What the Government should
see—we are trying—and the House
also and Committees, like the Esti-
mates Committee and the Public
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Accounts Committee—the Public Ac-
counts Committee is mainly concerned
with these Demands—should see that
such excesses are minimum. Repea-
tedly I have been giving the figures.
The amount of the excess, if you see
the whole year’s Budget, is only
Rs. 6:95 crores.

Shri Bade: Rs, 2 lakhs,

Shri B. R, Bhagat: When you see
that the Budget is for hundreds and
thousands of crores of rupees, it is a
very smal]l percentage. It is very
much less than 1 per cent. Therefore
when they say that the Government is
having no control or that wastage is
taking place, hon, Members have not$
exercised due care that they usually
do

They have said one or two things
about the Demands relating to Naga-
land.

Shri Bade: These remarks are of the
Auditor-Genera] that instead of sur-
rendering the amount, they should
not show excesses in this way. They
are repeating the same things. They
are the remarks of the Auditor-
General,

Shri B, R, Bhagat: All that is be-
ing done. But, ag I said, unless there
is complete separation of the accoynt-
ing and audit procedure and some
other reforms, it is inevitable. This
matter has been gone into by the
Auditor-General also and the House
Committee. This could not be imple-
mented because it would require more
personnel, much more cost and will
lead to more expenditure, It hag been
given up for the time being.

A point was made that the Naga
hostiles are equipped with automatic
and modern weapong and that from
where they are getting them, It was
said that probably they are getting
them from Pakistani sources.

Shri D. C. Sharma (Gurdaspur):
And from China,

Shri B, R, Bhagat: As is known,
modern weapons can be bought or got

from anywhere. Sq we ca:u}ot pre-
cisely say the source from which they
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have got them. It would not be wise
or prudent for us to say without going
into the matter fully. The Government
at present is going into it. Once it comes
to a definite conclusion about the
source of these weapons, certainly it
wil] come to the House and tell the
House, but just now the Government
is not in a position to say precisely
and definitely about the source of
these weapons,

Then, it was said that there are
no roads and that money was paid.
I am surprised that this sort of gen-
eneral remarks have been made. It is
true that the speed of the work may
not be upto the expectations of horn.
Members or of the Government. I
am told that not only roads are being
built but ‘every effort is being made
to extend the road-building program-
me. But hon. Members should ap-
peciate that because of the particular
climate of NEFA, the period for con-
struction is very short and often
times we have to confine all our acti-
vities to that period,

Then, about the retention price it
was said that it has been determined
so as to help the private sector, It
wag asked ag to how the cost in the
private sector is going up. It was
also said that we should better nation-
alise them or should have another
vlant, But the fact of the matter is,
leave aside all the ideologies, it is a
pure fact that the old plants are much
cheaper....

Shri S. M, Banerjee; I said that.

Shri B. R, Bhagat. than the
new plants because of the enormous
capital cost involved in it, For the
time being they are costly, The per
ton cost of the public gector plants is
higher than the per ton cost of
the steel projects in the private
sector, not because one is in the private
sector and the other is in the private
sector. If you put up a steel
mill today, you have to spend
Rs. 200 crores whereas 10, 12 or 20
yearg ago when the Tata’s or Indian
Iron were set up the capital cost was
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‘much less; Therefore their per ton
cost is less. Therefore it is no use
introducing any ideology and saying
that Government doeg not want to
nationalise them. Certainly, Govern-
ment does not want to nationalise
just for the sake of nationa-
lisation because that is not in the
public interest or national interest.
The fact remains that the entire
policy of giving retention prices and
al] thig is being considered from the
national interest point of view  Al-
though, the House is very we]] aware,
there was a demand from the private
producers, like, the Tatas and Indian
Iron, for a higher retention price and
although the higher retention price
would have showpn that the public
sector plants are making less loss, still
in the interest of not allowing the
price of a primary commodity like
steel to go up, Government came to
this conclusion, after a good deal of
consideration and the retentiom price
came to a lower figure than what was
expected by the market or by the
private producers. That shows that
in determining the price of a primary
commodity like steel or cement or
coal or in any other matter the con-
siderations are: the nationa] interest,
the consuwmer interest and the cost of
end-products. Thig is very well borne
out by the fact that the hon. Minister
for Steel and Heavy Industries ex-
plained the same while replying to the
debate, What is the conclusion about
it? It ig absolutely crystal clear about
the objectives of a policy of the prices
of commodities like steel, cement etc.

Then I come to the point which was
much made of, that is, the question
of Ministers’ tours,

Shri S, M. Banerjee: Before he goes
to the next point may I know—I also
raised it today—something about the
Bokaro Steel Plant about which the
news hag been appearing? Can you
throw some light on that? Only today
I raised it,

Shri B. R. Bhagat: T have also read
it, That ig not relevent at this stage.
The Minister is just back from Ger-
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many and he wil] certainly at the
appropriate moment enlighten the
House and the hon, Members about
that,

Shri S. M, Banerjee;: Thanks.

Shrj B, R, Bhagat: Coming to the
question of Ministers’ tours, the hon.
Member has tried to make a sort of
speech which is usually delivered at
the elections time ang he said that the
Ministers’ tours are wasteful. I do
not know, He has quoted figures from
year to year showing that the cost has
bezn rising. He forgets that the tours
are not undertaken for the pleasure of
the Minister or for making any profit,
any money out of them., I do not
know. The hon, Member knows that
most of these amounts are merely
adjustments. If the Minister goes on
a tour to some place, whether it is the
railway charge or the plane charge,
it is adjusted, It is merely book ac-
counts. Nothing comes to him,

Secondly the hon, Member referred
about the cars. I do not know about
the States. But here, if you analyse
the figures, you will find the car hau-
lage, the road mileage, is very little
because to most of the places they go
by air or by traipn because of the very
nature of their duties. But wherever
they use the staff car, there is no
question of any adjustment to them-
selves. There is absolutely no quetion
of petrol or anything. The rule pro-
vides that once a public vhicle is used,
there cannot be any appropriation
made to the personal account of the
Ministers. Similarly, evep about DA,
in most of the place the Ministers stay
as State guests of the.State Govern-
ments and whenever they stay there
as State guests—most of the Central
Ministers stay as State guests of various
State Governments—they only get
one-fourth of their DA which mostly
goes in paying for the tips, servants
or other hire charges. So it is not as
it it is of any benefit to the Ministers
concerned.

Then, the question remains why
expenses may be going up. The only

VAISAKHA 9, 1885 (SAKA) for Excess Grants y2686

(General)

answer is that probably today the
number of Ministerg at the Centre is
larger thap what it was before,

Shri S, M, Banerjee; At the end of
the year.

Shri B. R, Bhagat: Secondly, it might
be because of this. Now, when the
Parliament ig in session, for example,
the budget session, we know how
much difficult it is to get away from
Delhi. So, sometimes it might be for
some other convenience or some-
thing— it is just a chance—that in a
particular year, at the end of the year,
the tour programme may be more,
There is nothing more nothing less.
To say that it is wasteful expenditure
is not correct. The hon. Member
said that the Ministers should go in
sack-cloth and ashes. I do not know,
if they want the Ministers to live as
saints or as norma] human beings. I
do not know, But point is....

An Hon. Member: Just like yogies

Shri D, C. Sharma: He said, you
should live like sadhus.

Shri B. R. Bhagat: 1 think the
Parliament would not expect us to live
like sadhus. Parliament would expect
us to live like normal human beings
and that care should be taken to see
that whatever they do even in their
tours should not be wasteful. Recent-
ly, we have checked the additional
staff of Ministers going with them
whenever they go out, This is mini-
mised.

Then, there js a circular by the
Prime Minister that Ministers, as usual,
should avoid taking saloons, I do not
think any Minister—maybe, my collea-
gue the Railway Minister, because he
has to stay out of stations in connec-
tion with hig specia] duties may be
taking a saloon,—takes a saloon. All
care is taken to see that all avoidable
expenses in connection with tours are
minimised, But the fact remaing that
they are responsibilities assigned to
the Ministers which the Parliament
has cast upon them and their charges
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are all over the country and they have
to go on tours in the country. Now,
it is said, it is an emergency. I do
out know what the concept of emer-
gency is. In emergency whether the
Ministers should sit in their offices and
do file work or go more and more to
the people in connection with their
‘work, that is for the House to appre-
ciate, I think whatever tours are
undertaken, they are undertaken in
the discharge of their duties. Every
care is taken to see that all avoidable
expenses are minimised, But the fact
remains that the work is increasing,
whether in connection with the dave-
lopment, whether in connection with
defence or any other matter. The
resposibility of the Ministers is in-
creasing. If the tours increase in the
discharge of their duties, I think, it
should not be taken as a wasteful ex-
penditure, and the earlier that ccn-
ception is removed the better.

Mr. Deputy Speaker: There is a
cut motion by Shri Yashpal Singh.
Am I to put it to the vote of the
House? Do you withdraw it?

Shri Yashpal Singh: I do not with-
draw it

“The cut motion was put and negatived.

Mr. Deputy-Speaker: The question
bs:

“That the respective excess
sums not exceeding the amounts
shown in the third coiumn of
the Order Paper be granted to
the President to make good the
amounts spent during the year
ended 31st day of March, 1961, in
respect of the following demands
entered in the second column
thereof:

Demands Nos. 17, 24, 46, 56, 66,
82, 83, 87, 92, 96 and 133",
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DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1960-61

Mr. Deputy-Speaker: We now
take up discussion and voting on the
Demands for Excess Grants in res-
pect of the Budget (Railways) for
1960-61.

Motion moved:

“That asum of Rs. 13,58,90,160
be granted to the President to
make good an excess on the Grant
in respect of Appropriation to
Development Fund for the year
ending the 31st day of March,
1961.”

The time allotted is half an hour.

Shri S. M. Banerjee (Kanpur): May
I suggest that the Demands for 1960-
61 and for 1963-64 may be taken up
together so that the hon. Members
may speak on both the demands and
then let the Minister reply. It will
save time also.

Mr. Deputy Speaker: These are
separate, One is excess demands and
the other is supplementary demands.

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): Sir, the excess demands for
1960-61 are in respect of one ‘voted
grant’ and six ‘charged appropria-
tions’ and are presented in the light
of the recommendations of the Public
Accounts Committee (Third Lok
Sabha) who, as a result of the review
of the Appropriation Accounts for
the year as also the Note on these
excesses submitted to them duly vet-
ted by the Comptroller and Auditor
General, observed as under in para 12
of their Report—Vol. I:

“The Committee recommend
that the excesses mentioned in
para 10 (of the Report) be regu-
larised by Parliament in the
manner prescribed in Article 115
of the Constitution.”
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The excess is to the tune of Rs, 13
crores and odd. The following are
the main items. As I submitted, there
is only one grant which is in excess
of the grant passed by Parliament.
During 1960-61, therefore, the ex-
penditure had exceeded the grants
voted by Parliament only in one in-
stance, as compared to three excesses
over voted grants during 1959-60.

*In dealing with this excess, allow-
ance has to be made for the fact that
the Railway surplus represents the
net effect of the various factors en-
tering into and effecting the Railway
budget over which a precise control
is not feasible. This excess of Rs. 13
crores and odd is a technical excess,
as grant No. 20 is not an expenditure
grant as such but an adjustment of
the actual net surplus. At the time
of original Budget, this surplus was
anticipated at Rs. 18:43 crores, and
this was proposed to be appropriated
wholly to the Development Fund. The
actual surplus at the close of the year
w1s Rs. 32:01 crores and this amount
formed the actual appropriation to
" the Development Fund. The increase
of Rs. 13:59 crores over the Budget
anticipations resulted chiefly from
the various factors, effect of econo-
mies and so on.

There are a few Charged Appro-
priations which are slightly in excess.
They are small: for instaince Rs. 497;
excess of Rs. 169,525, Rs. 570. There,
again, there are certain items which
ere either for the purpose of satisty-
ing ¢t decress which were not
anticip: or for excess demand
made by wvil authoritirs as compen-
sation for iand acquired for the con-
struction of railways, and so on.

T move.

Mr. Deputy-Speaker: The motion
s before the House.

Shri Warior (Trichur): Sir, I wish
to bring to the notice of the
House only one point about this
regularisation of accounts aqcording
to the suggestions made or findings
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of the P.AC. The effect of cases
coming like this is that certain items
are spent without getting prior sanc-
tion of Parliament. That means, that
is not included in the original budget
or at least, it is included in the bud-
get in certain categories which are
not properly shown. Actuaily they
must have been shown in some
others. If it had been in the proper
order, Members could have under-
stood what it means. When it is
clubbed together, in certain other
items, we cannot discern whether it
is properly budgeted or not or whe-
ther the expenses expected should be
sanctioned or not. After some time,
when the P.A.C. or the Auditor Gene-
ra] goes into these accounts, they
find there are certain objectionable
ways of dealing with these things.
Suppose an item is not sanctioned
according to the budget, by Parliament
but the Ministry is spending it and
then it comes to the House saying that
it has not been sanctioned, but it has
become so emergent or some pnecessary
thing had cropped up and we had to
spend it or it is in excess. We have
to sanction that. Will it be proper
accounting. T wish to submit that this
will be not the way or could be the
way. from the point of view of Parlia_
ment. This is an item which ought to
have been un scrutiny of Parlia-
ment in the b&inning itself. Instead
of that, when it ig clubbed in some
other wav, we cannot take it out of
context gnd see whether it is proper
or not. In these items, 5, 13 and 14 in
these three at least, we see that it
had been so late for the Public Ac-
counts Committee. Until the Public
Accounts Committee srrutinised these
and found out the irregularities, the
Ministry was not able to get hold qf
these things. Though no excess or vari-
ation has been indicated in the Appro-
priation accounts, the Public Accounts
Committee have recommecnded regu-
laraisation of an amount of Rs. 14,237
under charged portion. How was
this spent? Actually, if it had been
spent without being first granted
and then sanctioned by Parliament, I
do not think that is a regular practice

N
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with any Ministry, much less the
Railway Ministry. They ought to
have done it in the proper course.
Then only Parliament can understand
that these expenses are absolutely
necessary and it must be sanctioned.
Instead misclassification was noticed
only after the close of the accounts
for the year at which stage there
was no possibility of making provi-
sion t#nerefor. Why this mis-ciassi-
fication had happened, an explanation
is called for, I think, in this
respect. Because, in th:s Budget,
there are so many things which are
coming up every time. We sce that
the Ministries  spend  diversily
amounts which are intended for some
other purpose. Then, finally, they
come to Parliament saying that this
is an excess. Actually, it is not an
excess in the way that they have
spent something which had not come
to Parliament. Actually, it has been
entered somewhere else and it has
been spent. All this is a sort of
quibbling. This must be avoided and
proper accounting must be resorted
to. The Ministry must insist upon
budgeting and voting in the proper
order,

Shri Himatsingka odda): Sir, I
support the deman® made by the
Railway Minister. In supporting, 1
want to invite his attention to two
or three small matters of impor-
tance. One is that though there has
been an improvement in the supply
of wagons, there is still difficulty in
the movement of certain kinds of
traffic like timber. Because, for
shortage of open wagons, ordinary
traffic offered from Calcutta to the
south for Cochin and other places
have to wait for weeks. Even then,
there is difficulty of getting wagons.

There are certain areas which are
important, which are not connected
with railways like Godda. It is an
important place in the Santhal par-
ganas. Railway is about 30 miles
away. Previously, buses used to run
and they used to bring parcels and
small things from railway stations
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like' Pirpainti and other places which
connect that place. Now, these routes
have been nationalised and the gov-
ernment buses do not carry these
parcels. Therefore, I would sug-
gest that in places like Godda
and others which require the

.services of railways for bringing their

goods, there should be out-agencies
opened for which reliable contractors
should be found. I think there will be
no difficulty in having reliable con-
tractors at these places, who will be
willing to take up the work on the
terms that are applicable to such cases,
Therefore, I would suggest that appli-
cations received for out-agencies from
Godda and other places similarly
situated should be very favourably
considered and action should be taken
immediately.

Another matter to which I want to
invite attention is this. Even in im-
portant stations, I find there is wastage
of water which has to be pumped.
Taps are open all the 24 hours and
water is flowing at Patna. They have
to pump the water which is flowing
continuously. One can think of these
things in small places where there is
not much attention. * In places like
Patna, where the stations are not pro-
perly looked after, they should be
looked into properly. The Minister
should pull up the officers to do their
duty properly.

Mr. Deputy-Speaker: Shri A. C.
Guha.

Shri A. C, Guha (Barasat): * vanted
to speak on the Sup aentary
demands: not on this.

= @TR qUod . IINAL "I,
¥ fewie AT 3 9T B FA
STRATE | TEH IY BATT T FT /T AT
i @ fore o Tora wamiaa & forg
HETITAT, qTHY, ST, WY 937 =i &y
soareqT Y &1 a7 | § wowar g fw
78 i &t anfore & 1 fed 37 farrara
¢ f grg @R & g T@q FA=fEl
waedT Jgd @3 § W T A 4
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A ATy fee Ta 9< | qgT § LA ;
9% I7%F fog St aFTa & F ATETEY §
HT HTIST TG AGAFA S 1 AGT A
AT H = a4Y § | A e §
IAH IAFT BF T FATT AN v |
QUHT dFS 07 AT FASR (Ao
N T T F Ol & frwe &, g ak
¥ afeF ¥, W IT HLAATEAT F IAY
AT 73 T M H - A F @
AT N § W gL AETAAT H ALY
feed § 1 @ R @ T@Ts #§, I anr
# g waaft & ey ¥ qer A
HAEqT agT @3 § | F ¥ g zqr
FAT § AT IR ALY FATAT WA 4 Gre
g wawfEt § FAET & o @
g0t fFaT §rar @ AfET IAe a9
Y famam

Tt T T AT G2 LT 9 I
& AT ITR FTAT 39 A § 1 W
HOHT TARMER § HEAX TH &
o1 &1 a1 A Ea fw ' )
FAI0AT F7 T 4 wAEAT §, IAH
forg 7 wwTAT AT sTAEAT &, T AT FY,
FE[AT FY T HIIA LT § FH FQ
£ 1 galan g fadza & fF 0 o o
faaar & o A9 & geiarr g 0 A
a8 w37 & % Traq § g FHarfat
& T 737 €Y @ § | A A
g TAIT F1 T F (AT E, 9
r IEgT 7ZT A4 § | WA AGRA I
| T0F earT & M A For 770§ fomr
AT Y, TaHr =) qraAi § 3 EAT
FI AT sqTEdT T |

Shri  Subbaraman (Madurai): In
supporting the Demands before the
House, I would like {o place before
the hon. Minister certain difficulties
experienced by M.Ps. in getting third-
class tickets for their assistants and
ecrvants for going back home. The
tickets are not available earlier than
wm davs before the day of travel; and
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on the morning of the day when the
tickets are issued if we plan to the
booking office we are asked to send
our men to get the tickets. Imme-
diately we send our assistant or other
person to the station, but even when
he goes there immediately he is in-
formed that the tickets are all ex-
hausted. If such things happen even
to M.Ps. I do not know how ordinary
people will suffer for getting their
tickets. We are here for the session
fairly for a long time and we have to
go to our places in time to attend
certain functions. If we do not get
tickets even ten days earlier, and posi-
tively, it creates a lot of difficulties.
I have talked about this matter to
the hon. Minister also. I would
request him kindly to attend to this
so that we, Members of this House,
can get tickets positively at least on
the morning of the day on which
tickets are issued.

Shri Priya Gupta (Katihar): In
supporting the Demands for Excess
Grants relating to 1960-61, I wish to
say something on the items of hos-
pitals, dispensaries etc. We have seen
recently that in Gonda railway hos-
pital there are seven posts of doctors
sanctioned. Now there are only one
AM.O. in charge in place of one
D.M.O, and only one Assistant Sur-
geon. T do not know why. Sometimes
even if some good doctors come they
have to go away due to some clique
at Gonda. I do not know what is the
matter there. This may kindly be
looked into. And there is always &
quenue of the railway men at the
windows of the dispensarics,
during the off-period ~°ud even
during the working period. I sug-
gest that the workload of the com-
pounders and of the doctors may

.kindly be assessed and their strength

increased to that extent appropriately.

In respect of water supply at
Katihar (NFRy) the double-storeyed
buildings have ben built and taps
have been provided, but the over-
head tanks have not been made and
the pipe connections could not be got
in spite of our repeated attempts and

.
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sending telegrams to the Railway
Board, General Manager etc. I do not
know if some local purchase could
not be done for getting tue pipes and
taps, short-circuiting the official
paraphernalia etc. to make water
available,

As regards the water supply at
Siliguri Junction the mouth of the
suction of the water pump is just
after the place where the entire
drainage of the colony falls into the
rivulet, and there is no filtration
plant. I do not understand how this
can be worth drinking according to
doctor’s report. This cannot be done.

As regards marketing facilities at
Maligaon, NFRy. headquarters, the
markets have not yet been provided
properly. Similarly the marketing
facilities at Katihar new OT colonies,
which are far away from the bazars
should also be considered.

In respcet of the facilities and
amenities in the workshops under the
Factories Act the amenities in the
Bagdogra  workshop, Gorakhpur
bridge workshop and Gorakhpur
singal workshops require to be im-
proved.

As regards staff quarters, more
attention is required for the building
of staff quarters. There are many
running staff who have got no rail-
way quarters.

We have been demanding one thing.
There is a system of giving rest to
the Asst. Stationmasters and points-
men. At the small stations, there is
no accommodation for the staff who
come to relieve and for the staff who
get relieved. At least one room
each should be provided for the Class
IIT and Class IV staff in each of the
stations where these people can go
and take rest. For, slecping in the
office and then going and taking up
duty 1s a strain on them and is not
fair for doing operational work
entailing safety of train running.

In regard to sports, I want to say
a word. We do not know, but at
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Gonda there has been constructed a
big tank for which the Deputy Rail-
way Minister, Shri Shahnawaz Khan,
has has given the definition of swim-
ming pool. But here in the actual
expenditure charged it has been des-
cribed as a tank for helping in the
flushing of the drains. The tank 1s
at a higher level, forty or sixty feet
by twenty feet. And they~have said
that it is to be used for the flushing
drainage system, The idea is that the
divisional system will be coming, and
on this presumption the DEN’s office
is to be converted into an officers’
rest-house or officers’ club. The tanks
have been constructed near that in
the name of flushing system and will
be actually used a, ....inming pools.
I do not know what is the brain there.
But this contradiction between what
the Deputy Railway Minister has said
and what is given here in the esti-
mates and charged accounts may be
looked into. And I do not know how
this could be an amenity to the staff
when there has been definite curtail-
ment in the hospitals amenities and
in the budgets of the CMO’s.

I would like to submit one point to
the hon. Minister here, and that is
how the operation staff have been
interfered with by sub-inspector of
police. The thing is known to the
Deputy Railway Minister also. In
Gurgaon station on the 2nq of April,
1963 and ASM and an announcer were
on duty. A sub-inspector posing him-
self to be an anti-corruption insp~ctor
came there just at the moment when
two trains were crossing, that is 219
Up and 2 BDR, There was also heavy
mela traffic on that day. The ASM
was exhausted due to the night duty
where he had to pass so many goods
trains, The sub-inspector came over
there in front of the ASM’s room and
said: T am not getting any accommo-
dation in the upper-class walting
room, wil] vou check up? The ASM
said: Definitely, I will check, let me
despatch the trains, then I will go
and check. The sub-inspector tnen
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said: Oh, you mean that? Then he
asked his sepoy in plain dress who
very badly slapped and assaulted the
ASM and the other staff. The ASM,
the booking cleark and the announcer
have been unnecessarily entangled in
a case the other way round. These
people are interfering in the opera-
tion work of the ASM anq other staff.
I desire that the hon. Minister may
kindly intervene in the matter and
sce that these things do not occur
again. It may also be taken a note
of that on that particular day the
number of upper-class ticket-holders
was more than the sitting accommo-
dation in the upper-class waiting-
room. So there is also the question
of the actual ticket-holders using it
and those other than the ticket-
holders not using it. Secondly, when
there is “no admission”.

Mr. Deputy-Speaker: It has nothing
to do with the Excess Grants.

Shri Priya Gupta: It comes under
Opecration. How could sub-Inspected
of Police inter AS M's room marked
“No Admission”, I request that there
should be more, vigilant attention
paid to these things, and the Railway
Ministry may kindly intervene in this
matter. 1 know they are doing since
the Railway Ministry has received a
memorandum from there.

ot ww fagrd Agdmn (faeely) -
SuTeTe WEE, § g Wi AT AdA
F7 § Wy fagaT woa wmwar g
27 qreeT F qra NI ArE F feed Ay
w2 0T ¥ 75 @ 99§ T I FH
¥ 7 oy § FifF 37 7 gEEw
fmanifaH I yTgmE R fF
T ATERRT AT ATE T B2 T FY
gfrm 4 s o g7 & foo fodae
T TAAT A, ALF AW BT GET
HIET HZ AT 97 w2 UE & ST & |

AZA AT FTAGL & AT T A

AT}, I9 9T wF Lo A1 g, A
S ¥ feqa 1 i o fastelt 3 F AR
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H 99 Yd a1 g Arar fawar war
ar | & frdas we % 77 a7 fasret
FY sguedT FT 1Y, qfEF T2 9T qTET
FFg faselt T FT0 FC §F HT LA
A @3q qree? wife F 97 ¥ faset
T G I FIA H I HT &7 A &Y
wF |

1Y & S g gEaEt €A § 1
Tl 9 AT FT qF GANGTEIAT a7
g &, afwa 9w pfevam § ot 1
a9 A R 1 g aei G g7 8 @t
# rgfafeas aet @= § afea gq
wrferam # at e 7@ &0
THET AT F1 A aFATE grr g 1 K
AT FLT § fF agt 97 79 @ w#%
QT FT T F3 faar smo At aga
Qsgr g |

dradt a@ & a8 F397 ARATE F
FIAIL 3T F &A= A AT AT Y
STE, TT AT AT Fifer AL Qo &, qgT
X TF G 4T §& QAT g FT
greamyA faar mar ar | Afsr R o aw
off 7Y T aTm @ ) 3ET AR AT a9
A gy & | & s war § 6 awt
9 W-ETT A § Fe&T Y 1Y qIfH
ITETT F T4 98 &7 0C |

# o Fear g fv mva w4
off J<Y 3 AT 9T €A I | 57 AT
F g § Wi AT GG TIATZ

ot ware Wo wAMHET (HTIY) :
& & sefaf e w7 aet sy T
SFT WY Fq 0 CF &1 A T AT
sreat g f w1 mw F<ar g (@ qmad
AT ST SHET HIT £qTH I

AT FET T F FT AT TFHEL
& & AW ST GHA § o0 4T K AW
T o7 @Y § {F Rl ©ua a wEEEAr
& 1w @ wef L AtAdl & @3 § A
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[ saTo Wo SAMaHY]
®YE Ao AGY & foray awa & aeTd
o wet & faat & aifaai &1 93
TEATE g1t § 1 & SRaTg fF wcRaa
I F TG AT FH G FA G A
ST T 3T THIH FI Y A1 |

gadl 17 & g waAT wrRAr g F
oA Y AT H FeE 3 AR FE ¥
& Fwwifeat Y qan g€ o7 71 q@ A
e §HT K HATAT (oo war ar 1 3 wh
¥ w517 fF vt & fFay agd aar
fa¥ w2 & 5 I 7T T faaw T gy @Y
2 1 aF9TT waw ¥ o7 {5 wgeg gy
FT QY R, wFTT & (FOY agran A Ifwy
T EAAT | OF W § IT Al Ay
oT3 fFTT 37 933 F AfwHT w2 T 790
fear w3 & 1| & g If9T AL wwwAr
g | & sRAT g f& e I AR e
2 AT I qFTL F (FUT FH 737 F7
FAT F |

TF ATAA 73 T F 9 T2A 09
WA T arR RTT F arR T &1
a3 a3 fas g4t |7 a7
FREIT HTRIC T 97 #Td g7 §qT #T
ferar o AR T forg @3 8T T Ao
¥ syredT w5 W0 Q@Y &, FiFwT A7 %
T3 9 FH T ITAW AL FT HHT § )
JTeATT SCRT F 021 747 97 fF a2 2qAr
AEHe FL ST fF 397 Y faorr ar
@ @t @ fv w0 a9 T wIA FEr
faaifeg # fear & 1 & fraza wem fw
W1 e fam 7ot 41, 39 9 07 JolT
& AT G AT AT T AT FT
fear saT =Rl | g F FTI0r =i S Wit
& ATAMATT & AR | g7 wegfau gray
2\ g7 FFT ATRAF | THT OF ah
agT I & AR A ot AV | 77 oY
qga e § & &I § qr A=W qF
F g o ag FTHAECfaw = fear
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srg fog atfadi 1 21T A smar
gfaar g ¥ 1

st wiewaw & (FRT)
IIEAE WEIA, T F7 femte & FAX
AT T97 ¥ 0F 4 Il F O FAT
# wrowt e e argar - @
F TET TF AH § WX TIAT A AT |
AT agr | FR HE&E A a
& R g7 graw fqq g8 gvqT T
AN T ¥ I A9 gz AT a4 FHA
aY 3 @if SRl FY S qwer § 9g g+
€ T | W & T g T8 gL A&,
e QO fade ¥ fAu oo sigr 9§ 99T
g | & 1 wfaw ww g2 av wa
H ST &1 A ST & WK ZHSHT I9G
¥ afaal 1 59 & 9 dIQg 42 IF
T I 92 TZAT I247 & S qq A1 F
IAEY gL ST fHedt § | Agt I WK
o1 ST #1 QY e & fag sgar § @Y
qgT T ATCAET Y FHAT § )

FNeT TGN F WY ¥ a9 ¢
X3 & sAF a ¥ & sgar A g fw
Iy faaeor v < § 7T gar & AR
famar fawrfoa gt &, oAt at 2 fxy
s & 1 fom #y fawrf a8t g g,
TaF) 7 foaq @€f § | & Jar g 5 ag
Y JAIYT 3 57 FERI F TATE FH T
a7 75 e fen WT @ W
9T faawer @ Tifed |

77 § 37 agE F il § 99w
T TEAT AEATE | W9 T @ G
g &1 7 anwra & @ &, fraa &
A E | AT IART TIT U
v F1eT €% fram & fau & s § 1
39 TXE ¥ SAFT W qIF TR IAAY
FEr AT E | EY A Ay TG &Y qEar
§ | ST S AT L@ § AT 9EFC
TE weE ag 9 e frar smar
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Jifed A1 3 F1 =gy 2f7wr 3 #7779
ST FX | TgT 9X 9§ Fgr 4w 91 fF
grEal AR el aE #Y faw 33 e
qE AEA H FTH FIAT I997 & | AT F
TRILAA FTEAU A ST F qaman @ f
AR 97T O A7 G G §7 4L FH
FEAT AT & | AT ARG T A AR
T2t &7 Fre g1 #X 3 aHa §
FATT TS T AT F Foed F WY
57 3T | ST £ A T T § AT
T FYT ]| TR T § 6 e T
g R E | AR M 9 AR W aw©
¥ T T AT & @Y g ¥t I T
ST | § 7 uF a7 uF ¥ gqo fF A
IR T G &Y, 397 T v o g
@ IR E AfFT ggd Faw AT &
T FX AT 9F T & f g/ IS T
g A grar & | & A RS ¥y T
& fau Zox  AgA UF gAE @AY
AMEATE | /1T & AT F NG TF AT
grzax <@ Ay #i7 T T3@ § & et
& g o e 7 @ Jfwy, &=
UFH ST T\ HEAT qgT FA g aHA| 2
I T gat o wfas 7€ g 1w
T Y ST T &g v e F fgama
WG FET7-TTEH TAST 2 € | ag Y
HAL TR OV, T A AT A Y
IR T FX TG TF ALH SATET @
g & 1 s g faat oo Aty
Fi Yoo m%fmmﬁwm*ﬁ
T AIF T FOAE AT TCHA AT
o1 72 off fom ¥ ¥ W g 3w
Yo To HIT THo To & | TH TG §ATL
F W9 FT AR @ A, W -
af7al w1 w T Ay & 1 s o
faar oo &Y wEST AN T @) g9
&1 97 93 g eF F1 F1w A fuet gFw
& =T ATy ofr Fw &Y aFd & waw
F0 Y wE & AHAT |

Shri S. V, Ramaswamy: Hon. Mem-
bers have urged many points regard-

484 (Ai) L.S.D.—6.
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ing the shortcomings of the railways—
the shortage of accommodation
schools, hospitals, quarters, taps, water
supply, covered shed and so on and so
forth. They are good in themselves,
but I respectfully submit that they are
not strictly relevant to the Demands
for Excess Grants (Railways). Never-
theless, all these shortcomings will be
taken note of; and they will be duly
considered, and every attempt will be
made to redress them.

I may submit to hon. Members that
presently we are having the meetings
of the consultative committees of the
Members of each zone, where all these
points can be placed before the General
Manager concerned when he goes
there, so that they can talk over these
matters and dispose of them.

Shri Hari Vishnu Kamath (Hoshan-
gabad): They should meet more
frequently.

Shri S. V. Ramaswamy: We could
have met, but the emergency came,
and, therefore, we could not meet. We
were going to have a meeting in
December, but because of the emer-
gency, we could not do so. That was
the special reason why we did not
meet. Normally, we meet twice a
year.

One point that Shri Warior urged
was why, in spite of all the account-
ing procedures, there were mistakes.
I may repeat that there is only one
big item of excess of about Rs. 13.59
crores. That is only a technical excess.
We have got surplus much in excess
of what we anticipated.  Therefore,
it was an appropriation to a different
account. After all, this is only a book
adjustment, and there is no expendi-
ture over and above what was voted
upon by Parliument.

With regard to the other items, as
1 have submitted, therc are certain
court decrees and awards by the civil
courts with regard to the compensation
to be paid for acquisition of land.
These things could not be anticipated.
Of course, one thing might be said
that there are two or three items

'
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which, while covering the above pay-
ment made in satisfaction of court de-
crees, were erroneously, booked under
‘voted’ expenditure instead of as charg-
ed expenditure. These mistakes have
been brought to the notice of the
Railway Administrations concerned.

After all, these small mistakes
should be seen in the proper pers-
pective. In a budget of over Rs. 1000
crores, the mistakes discovereq by the
Comptroller and Auditor-Genera] arc
only to the tune of less than Rs. 22
lakhs., In terms of percentage, it
works out to an infinitesimal or
fractional thing, in a budget of about
Rs. 1000 crores,

With regard to the other wpoints
that have been raised, perhaps, they
could be dealt with in the course of
the discussion on the Supplementary
Demands for Grants,

Therefore, I  submit that the
Demands for Excess Grants may be
voted upon.

Mr. Deputy-Speaker: There is no
cut moticn. So, I shall put the
Demand to vote,

The question is:

“That a sum of Rs. 13,58,90,160
be granied to the President to
make good an excess on the
Grant in respect of Appropriation
to Development Fund for the year
ending the 31st day of March,
1961.”.

The motion was adopted.

14.50 hrs.

APPROPRIATION (RAILWAYS) No.
3 Bill, 1963*

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Ou behalf of Shri Swaran
Singh, I beg to move for leave to
introduce a Bill to provide for the
authorisation of  appropriation of

APRIL 29. 1963

(Railways) No.3 Bill 12704

moneys out of the Consolidated Furd
of India to meet the amounts spe::t
on certain services for the purposes
of Railways during the financial year
ended on the 31st day of March, 1961,
in excess of the amounts granted for
those services and for that year.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to move
for leave to introduce a Bill to
provide for the authorisation of
appropriation of moneys out of the
Consolidated Fund of India to
meet the amounts spent on cer-
tain services for the purposes of
Railways during the financial
vear ended on the 31st day of
March, 1961, in excess of the
amounts’ granted for those ser-
vices and for that year”.

The motion was adopted.

Shri S. V. Ramaswamy: I introduce}
the Bill,

I beg to move:}

“That the Bill to provide for
the authorisation of appropriaticn
of moneys out of the Consolidat-
ed Fund of India to meet the
amounts spent on certain services
for the purposes of Railways dur-
ing the financial year ended on
the 31st day of March, 1961, in
excess of the amounts granted for
those services and for that yecar,
be taken into consideration”.

Mr. Deputy-Speaker: The question
is.

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidat-
ed Fund of India to meet the
amounts spent on certain services
for the purposes of Railways dur-
ing the financial year ended on
the 31st day of March, 1961, in
excess of the amounts granted for

*Published in the Gazelte of India Extraordinary Part

dated 29-4-63

1I-Section 2.

4Introduced/moved with the recom mendation of the President.
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those services and for that year,
be taken into consideration”,

The motion was adopted.
Mr. Deputy-Speaker: The question
is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”.

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Shri S. V. Ramaswamy: I move:
“That the Bill be passed”.

Mr. Deputy-Speaker: Th¢  c¢uostion
is:
“That the Bill be passed”,
The motion was adopted.

14.52 hrs.

DEMANDS FOR SUPPLEMENT ARY
GRANTS (RAILWAYS), 1945-64

Mr. Deputy-Speaker: Discussion
and voting on the Supplementarv
Demands for Grants in respect of the
Budget (Railways) for 1963-64.
Motion Moved:

DrmANp No. 2—MISCELLANEOUS Ex-
PENDITURE

Mr. Deputy-Speaker:
moved:

Motjon

“That a supplementary sum not
exceeding Rs. 10,00,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
vear ending the 3Ist day of
March, 1964, in respect of ‘Mis-
cellaneous Expenditure’.”

DEMAND No. 4—ORDINARY WORKING
EXPENSE; ADMINISTRATION |

Mr. Deputy-Speaker: Motion

moved:

“That a supplementary sum
not exceeding Rs. 1,000 be grant-
ed to the President to defray the
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charges which wil] come in course
of payment during the year end-
ing the 3ist day of March, 1964,
in respect of ‘Ordinary Working
Expenses-Administration’.”

DEMAND No. 7—ORDINARY WORKING
ExPENSES—OPERATION (FUEL)
Mr. Deputy-Speaker: Motion

moved;

“That a supplementary sum not
exceeding Rs. 2,33,30,000 Dbe
granted to the President to defray
the charges which will come in
course of payment during ihe
year ending the 31st day of
March, 1964, in respect of ‘Ordi-
nary Working Expenses-Opera-
tion (Fuel)..”

DEMAND No. 14—CONSTRUCTION OF

NEw LINES
Mr. Deputy-Speaker: Motion
moved:

“That a supp!"mentary sum not
exceeding Rs. 20.00,000 be granted
to the President (o defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of ‘Con-

SEH

struction of New Lines’.

The supplementary Demands are
now before the House.

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): I may briefly say by way of
introduction that the supplementary
Demands Nos. 2 (Surveys) and No.
14 (Construction of New Lines) are
both—in connection with the pro-
jected of New Lines) are both—in
connection with the projected broad
gauge line from near Siliguri to
Assam. This was decided by Gov-
ernment after the regular Railway
Budget for 1963-64 haq been voted.

Apart from these, the Supplemen-
tary Demands cover (1) the effect,
on ordinary working expenses, of
two post-budget revisions in coal
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prices (Demand No. 7), and (2) a
token provision under Demand No. 4,
General Administration, to bring
specifically to Parliament’s notice the
transfer, to railway estimates of the
expenditure on the main railway line
to Goa excluding the line in the Goa
Port areas. This is in pursuance of
the decision recently reached, for the
transfer of the control and operation
of this line, from the Ministry of
Transport (Goa Port Administration)
to the Southeren Railway Administra-
tion. Following the Goa operations,
the control of this railway hitherto
has been under the Ministry of
Transport (Goa Port), as an interim
arrangement, and the transfer of
expenditure on this account to the
railway estimates reflects the effect
of the transfer of control from the
1st of May 1963 now agreed upon.

Shri D. C. Sharma (Gurdaspur): I
think the whole House will welcome
at least two of these Demands, though
the Government has taken longer
than usual—it always takes a very
long time—to arrive at this decision
which is in keeping with the defence
needs of our country and also in
keeping with the policy of Govern-
ment in inter-connecting the various
States of India,

First of all, I want to say a few
words on Demand No. 4. Now, I do
not understand why they are asking
only for Rs. 1,000. Of course, it is a
token grant. But my feeling is that
this shows how defective the budget-
ing system of the riilways is—in fact
how defective the budgeting system
of the Government of India is. I have
been reading about the railway sys-
tem in Great Britain and I find that
they have now overhauled their rail-
way system under the leadership of
Dr. Beeching. He has done a great
deal to give a new face lift to the
British railways. I feel that some-
thing like that has got to be done for
our railways also. But that is a
different question,
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It is a good idea that they are going
to integrate Goa with the Southern
Railway. I would have very much
liked Goa to have an iodependent
railway unit. It should have had a
unit of its own and it should not have
been merged with this region or that.
It should have kept up its identity,
its personality. But anyhow, if they
want to integrate it with the Southern
Railway, 1 will swallow it, though I
will do so with a great deal of diffi-
culty.

Shri Nath Pai (Rajapur): Swallow
Goa or the railway?

Shri D. C. Sharma: I feel Govern-
ment should have given us a complete
blueprint of the arrangements they
were going to make with reference to
Goa. It is no use asking us to sanc-
tion a token grant of Rs. 1,000. The
best thing would have been t¢ give us
a complete picture so that we could
have given some good, heartening
news to our new friends in Goa, This
has not been done. 1 feel this is a
lacuna. Anyhow, I welcome this
Demand because it is going to be a
source of strength to our country.

Another Demand I welcome is that
concerning the conversion of the exist-
ing metre gauge line from Siliguri to
Assam. Assam has become a very
sensitive area now and the areas out-
lying Assam are also very very
troubled, and we have to look after
them. Again I put one question to
the Railway Minisiry: why are they
always dealing with big things in a
piecemeal fashion? Why are they
always handling big problems which
involve our national defence and the
integrity of our country in a way
which I should call a pettyfogging
way? I do not understand why they
are doing like this. I wish, so far as
Assam is concerned, the Government
of India had given us a complete pic-
ture of the transport system of that
State in terms of railways, inland
water navigation and national high-
ways. There was some mention about
it in the Excess Demands of the Gene-
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ral Budget today, This kind of thing
is not very good for us, nor for the
people of Assam, The Railway Min-
ister should be so good as to tell us
what strategic lines of ¢ccmmunication
they have. I hope that now or at
somce other time they will educate
Members of Parliament about the
transport necds of Assam and of the
outlying areas wand what they are
going to do. It is no use coming to us
with these small instalments again
and again.

15 hrs.

There is another thing. I have
spoken about it at other times also,
but I cannot help saying that this
makes me very unhappy whenever I
come across it. We are always having
awards of arbitrators, and we are
always having some items arising out
of court decrees so far as railways are
concerned. They are perpetual, recur-
ring items, whether we deal with
supplementary budgets or excess bud-
gels or regular budgets. I have said
this often and I repeat that there is
something wrong with the legal de-
partment of the railways, because the
number of court cases has gone up
out of all praportion to the number of
items the railways deal with. At the
same time, contractors always get the
railways into trouble. We are having
co-operative labour construction socie-
ties in other departments and tryirgz
to do away with these contractors
because they are not giving a good
account of themselves in free India. I
want to know two things from the
Railway Minister: how he is going to
strengthen the legal department of the
rlilways so that the court cases, whose
number is rising day by day, may be
reduced, and what the railways are
doing to introduce the principle of
co-operation so far as their construc-
tion and vending activities are con-
cerned. 1 think the time has come
when the railways should take stock
of the position in these two fields,
because unless they do that, I think
the railways will become a very big
cobweb, a very hig network of dis-
putes, court cases, awards and decrees.
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They will have to spend a great deal
of their energy on this besides time
and money.

I welcome these Demands, and I
hope the Minister will be able to give
us the proper perspective absut these
Demands.

Dr. Ranen Sen (Calcutta East): A
sum of Rs. 20 lakhs is being asked for
to cover specifically the construction of
a new broadgauge railway line from
Raninagar 10 Assam. It is good that
for defence a new broad gauge line is
being constructed, and we whole-
heartedly suppont it. But I would
draw the attention of the Ministry to
one very important thing.

The importance of Assam during the
past few years has been tremendous,
and it is likely to grow, not only from
the point of view of defence, but also
from the point of view of having a
better link, a more durable link, with
the rest of India. With the develop-
ment of Assam, the backward tracts of
Assam are also likely to develop more
and more. Therefore, there is need to
have a broad gauge line from Bengal
to Assam.

We experience a lot of difficulties if
we travel from Calcutta to Assam.
There is the question of Pakistani
territory intervening. Some time back
there was a talk, at least that was the
newspaper report, of running a
standard broad gauge railway from
Calcutta to Siliguri through the terri-
tory of Pakistan with their consent.
Later that idea was forsaken, probably
due t» ihe intransigent attitude of
Pakistan. I am not quite sure. That
idea first came to the mind of the Min-
isters of the West Bengal Govern-
ment, because primarily Bengal is the
State which is mostly suffering due to
this gdifficult railway journey from
Calcutta to the Assam areas. After
travelling for some time on broad
gauge, one has to shift to metre
gauge, which goes via Siliguri to
Assam, That becomes difficult for the
passengers, and transhipment of goods
is also difficult. So, there is need to
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have a broad gauge line connecting
northern Bengal with Assam.

The new broad gauge line which is
under construction fr..m Raninagar to
Assam. ...

Shri U. M. Trivedi (Mandsaur): To
Assam?

Shri Ranan Sen: Thcere is nothing
wrong. 1t is printed here.  Perhaps
he has not read it.

Shri U. M. Trivedj: I have reaa it.
Why Assam?

Shri Ranen Sen:
there.

Anvway. it s

Vast tracts of land will have to be
taken over by the Railway Ministry.
It has been the very sad experience
of the people that whenever land 1s
taken over by any d¢_artment of the
Government, proper compensation 1s
not paid to the pcople concerned 1n
proper time. This is the standing
complaint. 1 take this opportunity of

referring to a particular case, though -

it is not strictly relevant here. Cer-
tain plots of land were taken over by
the Defence Department 20 vears back
during the Second World War, but up
till now. despite repeated petitions,
perhaps hundreds of them, by the
cwners of these plots of land, they
have neither got any reply, nor the
land back nor any compensation., This
has been the unfortunate experience
in regard {o all the departments of the
Government, whether the land was
acquired for the D.V.C. or for Rail-
ways or for Defence. While taking
over land for the purpose of construct-
ing railways, the Railway Ministry
should consider sympathetically the
nedes of the people whose land is
being taken away so that they arc pro-
perly and timely compensated.

Shri A. C. Guha (Barasat): It looks
rather odd that before the Budget
session is over or even before all the
procedures for passing this year's
Budget are over the Railway Ministry
has to come before the House with a
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supplementary budget. They should
try o avoid this. I may say that the
Railway Ministry have no fault about
item No. 7; it is unavoidable. Items 2,
4 and 20 are to be welcomed general-
lv. I shall first deal with item No. 7.
On the Ist of March this year the
price of coal was increased by 80 nP.
per tonne and on the Ist April again,
by 49 nP. It has been in recent times
the practice to revise the price of coal
repeatedly three or four times in  a
vear. I know the Railway Ministry is
not responsible for that. But I think
the Government as a whole should
take a sensible view of this matter.
Coal is a basic neccessity and any in-
crease in its price would increase the
cost of production of all industrial
commodities. So frequent variations
in the price of coal should be avoid-
ed This i« a bad practice. Thinking
pcrhaps that it would give greater
incentive for production, the Ministry
of Mines and Fuel have been repeat-
edly submitting to the demands of the
private collieries to increase the price
Lazt year or the year before the price
nf coal was revised three times. This
vear, it was revised twice within
aimost one month, This would mean
an increase in the operational cost of
the railways apparently and a loss to
the railway revenue,

I shall now refer 1o item No. 4. I
was surprised at what Prof. Sharma
suggesied: Goa railways should not be
integrated but should be kept a sepa-
rate railway. Perhaps he did not care
to realise what is the size of Goa' and
hew many miles of railways Goa can
have. Anyway, 1 am glad that Goa
railway is to be integrated with the
Southern Railway and I hope that this
will be a step towards the adminis-
trative integration of Goa, Daman and
Diu with the adjoining territories. 1
can understand Pondicherry having
special claims because of French cul-
ture. 1 d» not think that the people
of Goa would have any fascination for
Portuguese culture which is 3-4 cen-
turies behind our time,
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Now, items 2 and 20 are really for
one project, a broad-gauge link to
Assam, connecting Calcutta and Bihar
with Assam. During the budget dis-
cussion, practically all Members from
Bengal and Bihar and Assam demand-
ed a broad-gauge railway connection
to Assam. Calcutta-Siliguri has now
a broad-gauge and from Siliguri to
Assam it may not be so very difficult.
I must compliment the Railway Min-
ister that so soon after the demands
made in this House he has been con-
vinced perhaps by his personal visit
to Assam, of the necessity of under-
taking the broad-gauge railway to
Assam. 1 may hcre refer to an old
incident. In the olden days there was
a very good railway link of Assam
with Calcutta. The Assam Mail was
one of the best traing running in that
part of India, Partition upsct it. Our
trains could not go bevond Gitaldaha
in Cooch-Bihar now because a small
strip of land about 4-5 square miles
of Pakistan intervenes in Bhurunga-
marj in Rangpur district, If that
small strip of land remained with
India. it would have kept the Assam
Rail link almost intact from Gital-
daha to Golukganj. During the Rad-
cliffc discussion this point was mcn-
tioned but the idea then was that the
thana or police station should be the
unit and that no police station should
be partitioned. But when a portion
of Berubari was given to Pakisttn in
1958, not only the thana but even a
union was partitioned. During the
discussions with Pakistan in 1958 g
small strip of land was ceded to
Pakistan. In fact Pakistan had no
claim whatever to that strip of land
belonging to Tripura; it was called
Bhagalpur. Still it was ceded to
Pakistan so that Pakistan’s railway
connection might be facilitated. While
showing this gecnerosity to Pakistan,
I do not know why our Government
should not have had the foresight of
demanding this small strip of land
in Bhurungamari. This strip of 3-4
square miles would have sufficed to
give a direct rail link to Assam. Our
Ra‘lway Minister who is even now
negotiating with Pakistan on Kash-
mir and other allied matters also will,
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we can have direct rail connection
with Assam.
I think the Railway Ministry

should have given us a clear idea as to
the terrain and territories through
which this Railway line, the new
broad-guage line will run. Anyhow,
1 hope the Railway Minister will try
to raisc this point in his 6th round
of talks with the Pakistan Govern-
ment. Demand No. 2 is also connect-
ed with 1the broad-guage line and
it refers to surveys, etc. and the esta-
blishreent of the railway wing of the
office of the Comptroller and Auditor
General.

In this connection, I would like to
emphasize the importance of Farakka.
Unless the Farakka barrage is comp-
leted the broad guage railway line to
Assam cannot be a safe line. Other-
wise, it will have to be a ferry line
and no stratagic importance can be
served by a ferry line. So Farakka
should be completed at an early date.

During the budget discussion also I
had mentioned that the Northeast
Frontier Railway is more a strategic
railway than an ordinary railway for
the. purpose of communication. Here
in the pamphlet also the words used
is “strategic broad guage line”. 1
hope that some portion of the losses
suffered by this railway will be borne
by the Defence Ministry. Otherwise,
from the accounting point of view
also, it would not be quite proper.
Previously, before partition, the then
Defence Department of the Govern-
ment of India was bearing a certain
portion of the losses incurred by all
these railway lines which were con-
sidered strategic lines. I hope that
procedure will be followed now also
so that the railways accounts may be
put on a proper form and the rail-
way finance also are strengthened.
This is really a defence expenditure;
it is not a communication expendi-
turc or mere railway expenditure. So,
a portion of the losses incurred by
this railway should be borne by the
Defence Ministry.
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Shri Priya Gupta (Katihar): Mr.
Deputy-Speaker, Sir, I rise to support
the supplementary demand for grants
for 1963-64. It is very good that the
strategic State like Assam, which
borders on Pakistan, China and
NEFA and other areas has been con-
nected with the rest of India by a
broad gauge. 1 would submit one
thing, Now, the broad gauge is being
laid from Siliguri to Jagighoppa. But
let the Railway marine service be
also extended from Jagighoppa to
opposite bank with short Railway line
connected to Pandu area so that the
oppcsite banks could be linked.

Mr. Deputy-Speaker: We are now
concerned only with the railways.

Shri Priya Gupta: This is a question
of the construction of a broad gauge
line to Assam, I would only suggest
improvements, and I think I am cor-
rect and that this point comes within
the scope of the discussion. Now,
when the Government have also de-
cided to declare Pandu as an inland
port, that will also be an additional
factor for the link that I have sug-
gested.

Now, wherever the railway bridges
are constructed over the torrentjal
rivers and rivulets in North Bengal
and Assam, there should be an
attempt on the part of the railways
to get into touch with the Ministry of
Communications so that the road
bridges could also be constructed
simultaneously, and thus we could
have rail-cum-road bridges and avoid
double expenditure and also for alter-
native road communication to Assam.
These rivers dry up in the summer
season but in rainy seasons, they
become torrential and they cannot be
crossed; erosions also take place. So,
1 suggest that there should be rail
and road bridges also wherever neces-
sary.

Now, I shall mention our experience
in Katihar. The distance between the
original Katihar station on the metre
gauge and the new BG station at
Katihar is more than four furlongs.
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Especially, at dead of night, say, 1-30
a.m., the passengers are being harassed
by the rickshawallahs and coolies.
There should be a link between the
broad gauge and the metre gauge
there. I do not know what for the
construction is being delayed. I know
that the planning and other officers
arc there considering the construction
of a link there. Administrations of
the N.F. Railway and the N.E. Rail-
way are yet to decide whether there
should be a diamond crossing or a fly-
over crossing to connect B.G. and
M.G. station at Katihar, so that the
passengers may not be put to enor-
mous trouble which they are now
undergoing.
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Then, I submit that for the broad
gauge, the required strength of Sta-
tion Masters and Assistant Station
Masters should be ascertained. We
have submitted our representations
and suggestions 1o the Railway Board
saying that in most of the railways
the proper strength of Station Masters
and Assistant Station Masters is not
available, and that every attempt
should be made in this direction to
give proper strength, Now whenever
new stations are being put into com-
mission, the Station Masters and
Assistant Station Masters fall short of
the required number, as is now hap-
pening. Most of the railways are
shor: of Assistant Station Masters and
Station Masters. They are also being
overworked in respect of operation of
the railways. This must also be
attended to.

Then there is the question of pay-
ment of compensation for the land. As
my scnior colleagues have already
pointed out, it is a question affecting
the public. The people have mot been
paid as yet in many places in regard
to the broad gauge line from Siliguri
to Khajuriaghat, Not a farthing has
been paid. This must be taken note
of, and it should be seen that no
delays are allowed any further, With
these words, I support the demands for
grants especially in relation to the
lines concerning Assam and Bihar,
and North Bengal.
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Shri V. B. Gandhi (Bombay Central
South): Mr, Deputy-Speaker, Sir, I
shall begin with the consideration of
the provision of Rs, 1,000 which is
made under Demand No, 4, towards
the expenses of the railway system in
Goa. It is time that something was
done for Goa. It is intended that the
railway system in Goa minus the port
area is going to be transferred to the
Southern Railway administration. This
is a very desirable step, and I wel-
come it. Goa is fast assuming import-
ance, in fact, greater importance, than
we realised, in many ways. Goa is
not only important strategically, to us
but what is more vital to us is that
Goa has a great port where external
trade must increase and flourish in the
matter of minerals, in ores, in man-
ganese, in ferro-manganese and such
other items of international trade.
From that point of view, I welcome
anything that can be done for the
development of Goa.

Another point with which 1 will
briefly deal is about Demand No. 7—
Operation (Fuel)—which is to cover
the effect of post-budget developments
by way of an increase in the price of
coal frcm 1st March, 1963 and from
Ist April, 1963. The approximate
amount sought in this.case is Rs. 2-33
crores, and this is being done as it is
explained here: “that the railway
budget had already been sanctioned
and presented before”. This is a mat-
ter of rather vital importance in some
ways to our entire economic system.
Besides, when we are talking about
the increase in the price of coal and
other products, we have not come to
the end of the story, because in the
last but one paragraph of the intro-
ductory Remarks, we read thus:

“The effect of increase in excise
duties, etc., on the Railway’s ex-
penses—(e.g., the increase in the
price of ‘diesel oil’ consequent on
the increase in excise duties)—
have not been evaluated at this
stage, and will be covered by fur-
ther Supplementary Demands, if
necessary, later in the year when
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a closer estimate will be pos-
sible.”

We ncw understand what it means.
That is to say, we have to expect fur-
ther  supplementary demands for
grants to meet the increased costs on
account of fuel, diesel oil and such
other things. I am one of those who
feel rather sensitive on the point of
what is actually happening to our
economy in the matter of its being a
high-cost economy. It is a very serious
problem and in some way, I think, the
railways have been partly responsible,
because the railway service or trans-
port service forms an essential elemoent
in the production of a large variely
of goods and services and as forming
an cssential element of cost in such a
large range of goods iand services,
they naturally tend to increase the
price, They give the first push, the
first impetus to the onward movement
of prices.

I had said this at the time of the
last budget, 1962-63 budget. I have
repeated this again during the budget
debate on the 1963-64 budget. I do
not believe there was justification
really even in the last budget for
securing a position where there would
be a surplus in the railway budget
last year., Year before last, just for
the sake of securing a small revenue
of Rs. 21'23 crores or something, they
increased the freight rates. All these
increases are elements of cost in a
large number of products, covering the
whole economic spectrum. It affects
the entire economy and in that way it
is of very vital importance. From
that point of view, problems of this
kind should be considered.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, these supplementary de-
mands naturally focus one’s attention
on this big amount of Rs. 2'62 crores,
which is being asked for now. When
I read the note on this particular de-
mand, I could not reconcile myself 1o
this proposition that “this demand has
arisen because of the enhancement of
the price of coal by 80 nP. per tonne
from 1Ist March, 1963 and again by
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49 nP. per tonne from 1st April, 1963.
Are we all sitting merely as ignorant
people, not knowing what exactly the
price of coal should be? Practically
coal is a controlled commodity and the
Government must be in the know of
.affairs that the price of coal is going
to increase. Government itself huve
a hand in the mcreage or decrcase of
the coal price. Hawving this informa-
tion before itself, how is it that thc
Minisiry failed to atilise its know-
ledge at the time of the gencral bud-
get? This budget was discussed in the
aonth of February and very soon, on
the 1st March the price was increased
by 80 nP. What was this not brought
to the notice ¢f the House and why
should this supplementary demand
arise? This indicates gross careless-
ness on the part of those who have
prepared the budget and surely cal's
for cerious comment for the !tk of
knowledge that has been shown by
the Ministry in this case.

Then. I'come to this question of coal
cinders and coal ashes. It is probably

not within the knowledge of the big -

Minsiters who conduct the affairs of
the railways that from place to place,
from zone to zome, from division to
division, the disposal of cinders is
carried out in a different manner. At
some places, the cinders fetch very
high value, but at some places not
ceven one maund of cinder is being sold
except that. some pilfering is being
carried out and utilisation of the cin-
ders takes place, without any payment.
Huge quantitice of cinders and ashes
arc being just dubbed and some ex-
penditure also js incurreq in moving
these things. But at other places, a
‘huge amount is collected from the
contractors who have agreed to pur-
chase the cinders. Why a uniform
policy has not come into existence all
over the railwavs, all over the various
divisions of the same zone, passes my
comprehension. The amount of in-
~come that iz t» be derived from the
coal ashes is to be much more on the
face of it than what has been shown
in this supplementary demand.
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Another thing that strikes me is,
why has this come into the supple-
mentary demand? We must have
known for long that coal ashes are
there, These are by-products, Is it
that the Ministry forgot entirely about
the cxistence of coal ashes or is it
thit the coal ashes have suddenly shot
up in price on account of the shooting
up of the price of coal?

The other explanation that is given
is cqually ridiculous, I should say.
Whenever supplementary demands are
made, the cxplanations must be full
and proper., This supplementary de-
mand comes before the House just
within 1 month probably of the pass-
ing of the railway budget. A day
carlier w¢ are not able to know it.
A day carlier we are not able to for-
mulate it and no proper explanation
s given as to why it was that we
missed the bus in making our esti-
mates, how it is that the price of coal
could not be controlled and wkhat is
the background on the basis of which
the price of coal shot up on 1st March,
1963 and again within one month on
1st  April, 1963, to the extent of
Rs. 1°29 nP. per tonne. How was such
a hugce increase allowed? It will cost
the railways so much and it must be
costing the other industries also so
much. All their calculations must
have been upset on account of this.
What are the reasons why the price
of coal has shot up to this extent? I
should say that it is inevitable that wo
wil] have to vote for this supplemen-
{fary demand, but 2t the same time, it
is reasonable that the Ministry ought
to explain why there was this delay
in the estimate, I do not know. why
the estimate went wrong to such an
extent.

Then. my attention was drawn to
one sentence which rather struck me
as peculiar, and that is the reference
to the railway line from Raninagar to
Assam. I have looked into the map of
India and I do not find any station
called Assam. I have n~ot come across
any railway station by the name
Assam, That is why I objected when
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my hon, friend was speaking, What
is this? Why do you want to hide it?
Why is the posttion not muade clear?
When the name Raninagar is given,
why can’t the name of the other sta-
tion, the {erminating psint, not indi-
cated? This shold have been made
very clear., Whenever Government
approaches this House, or comes before
this House, al] facts and figures which
are necessary to study the implica-
tions of the suggestions that are being
put forward before the House must be
made so clear so that any hon. Mem-
ber who just wishes to offer fair and
proper criticism of the suggestion mayv
be in the know of things. The map
here is not complete. It says simply
from Raninagar to Assam. Then, why
not say from Bengal to Assam and be
done¢ with it? Then nobrdy will know
anything. There can be no reason for
secrecy in this matier.

An Hon. Member: Public intercst.

Shri U. M. Trivedi: That is quite
true.

Mr. Deputy-Speaker:
given the mileage.

They have

Shri U. M. Trivedi:. But in what
direction? East, north, west or south?
Of course, the mileage in kilometre
is given.

Shri S. V. Ramaswamy: Assain is
towards the east.

Shri U. M. Trivedj: The other point
is aboutl the construction of a broad-
gauge line. It is said that keeping in
view the emergency and the defence
requirements of the country, this was
taken up subject to the budget. Tt is
a welcome thing. But, this question of
emergency arose in this country in
October, 1962. Were they sleeping all
the time? This is yet another indica-
tion that they were sleeping. In spite
of the emergency, they just slept over
it. Perhaps, the figures were going up
and down and they never came to a
conclusion, It was only after the
whole budget discussion was over
that, perhaps, some member might
have seen about it that this ought to
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be done and therefore, this work is
being taken up.

Then, T would like to draw attention
to another aspect, and that is tais.
Those who have studied the railway
administration up to 1947 will find,
and most of us have studied them,
that there is a saying that the metre
earns and the broad cats. That is how
the railway administration was going
on. Whatever was earned by the
meire gauge was swallowed by the
broad gauge. Things seem to have
changed now. It appears that broad
gauge has started earning also, I do
not know the reason for this change,
but it scems that the metre gauge is
new losing and the broad gauge is
earning. I feel that the whole aspec:
of this matter requires immediate
study. Y.P. engines of the metre
gauge are capable of running at the
same speed as W.P. engines of the
broad gauge. The unfortunate posi-
tion is that we are just like those
Marwaris who thought that by wash-
ing their hands with mitti seven times
will become pure and not by washing
their hands with soap, The railway
administration is steeped in conserva-
tism with the result that once it has
made up its mind that broad gauge is
carning, it will have a programme of
converting all metre gauge lines into
broad gauge, because broad gauge is
carning and metre gauge is not, with-
out studying the implications of what
the metre gauge is capable of doing.

So far as the defence requirements
of the country are concerned, there
is not a single Member in this House
who will oppose any expenditure.
Yet, it is meet and proper that the
whole aspect of changing over from
metre-gauge to broad-gauge must be
studied in all its aspects. What are
the reasons for the loss? Is there
anything wrong with the lines, or the
sleeper or the engine? How is il
that load is not pulled properly?
What are the reasons for the metre-
gauge lagging behind and what are
the reasons for the broad-gauge now
earning? Why is it that we have becn
calculating in a particular manner
and now we have started calculating
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in another manner? All these aspects
must be gone into to come to a con-
:lusion whether or not we are enter-
ing into a profitable investment.
Therefore, personally speaking, ex-
cept for the fact that it might be
required for the defence require-
ments, I would certainly oppose the
conversion of the existing metre-
gauge line from Siliguri to Haldibari,
or wherever there is change from
one gauge to another. It will
give no particular advantage
to change over 61 or 31 miles, what-
ever point you take, because at that
particular point you will have to
change to metre-gauge or broad-
gauge, as the ca:2 may be.

Then I will draw attention to aro-
ther partinent point. The ignorance
of the Railway Ministry should cease
at some point. The railway admi-
nistration is run by divisions and
zones. There is a zone known as
Western Railways, whose headquar-
ters is situated at Bombay. Just like
people sitting at Delhi do not know
that India extends to various places
beyond Rewari, those who are in
Bombay think that everything is in
Bombay. A new railway line was
constructed from Indore to Jjjain via
Dewas on the ground that rapid
movement of broad-gauge trains
should take place to the industrial
town of Indore. When the plan was
prepared originally, somebody had
indicated in red ink when the cons-
truction wag to take place. Now, in
the map that js being published in the
year of grace 1962 and the beginning
of 1963, this line which is a broad-
gauge line is still indicated as a metre-
gauge line, and this is being swallowed
by the Railway Board and by the
General Manager of the concerned
railway. The Railway Board or the
General Manager must have issued the
map. The map was prepared by the
Surveyor-General of India. Thig in-
formation should have been supplied
that a broad-gauge line is in existence
there and not a metre-gauge line.

Shri Bade (Khargone): But it moves
like a metre-gauge train.
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Shri U. M. Trivedi: It moves slower
than the metre-gauge train. It just
creeps.  Thercfore, 1 will say that the
railways should wake up and not
sleep.

- Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, 1 stand to join
my hon, friend, Shri Guha, in request-
ing the Railway Minister to take up
that part of the railways in Bhurunga.
mari, that is, the old line which we
had between two stations, between
Gitaldar on the west and Golakganj
on the east. I have seen through the
Jine. It consists of two stations; not
more than two stations. It is g3 very
small stretch of line, but if it is con-
ceded to us, all our (difficulties about
communications with Assam will be
abated to a great extent. I do not
know why at the time of exchange of
the line we had in Tripura, which we
conceded to Pakistan, the above line
was not asked for during the Nehru-
Noon agreement. But, even if it was
not done then, it should be done now
in the interests of the country, in the
interests of the Ministry itself.

In conncction with this brogd gauge
line which is now being extended
further towards the east I would draw
the attention of the Ministry to the
fact that while this broad gauge
line is being extended, the offshot of
this line, about 30 miles in length,
from Barsoi to Radhikapur that is on
the East Pakistan border, is being left
on the way. If that is not converted
along with this main work now, it
will have to be taken up some time
some years afterwards and the whole
lot of planning will have to be done
for this particular line. In fact, when
this broad gauge line was opened at
Khajuriaghat, the then hon. Minister
of Railways, Shri Jagjivan Ram,
declared then and there that this
offshoot of 30 miles will also be con-
verted into broad gauge. But that has
not been done uptill now. Therefore
along with the extension work that
they are doing now the conversion of
this small metre gauge line should



12725 Demands
also be taken up because that is the
only line that leads to the Pakistan
border.

My next point is regarding passen-
ger service on the broad gauge line
from Khajuriaghat to Siliguri. I
believe, up till now passenger service
on this has not been introduced and—
1 believe, I am right—only goods
trains are being run. The local people
are in dire need of passenger trains
being run on this line. They are con-
stantly agitating that the Ministry
should open this line for passenger
traffic. I understand that during the
emergency the military were carried
over this line. If the military could
be carried over this line, why should
it not be found possible to open this
line to ordinary passenger traffic?

Then I would deal with the point
about the difference between metre
gauge and broad gauge. I believe, the
rule now-a-days is to convert the
whole of metre gauge into broad
gauge. In fact, the metrc gauge line
was the standard line and the broad
gauge was experimented first in India
and Africa because the broad gauge
lines tended to accidents. There is no
broad gauge line cven now in the
United Kingdom. They do not have
it because the chances of accidents
occurring on the broad gauge line are
greater than on the metre gauge line.
Now that it has been experimented in
India and Africa, the United Kingdom
is thinking of introducing the broad
gauge line there. So, this broad gauge
line should now be extended wher-
ever it is possible and not, as Shri
Trivedi suggested, that the metre
gauge line should be allowed to stay
and the broad gauge line should not
be extended further.

Shri S. V. Ramaswamy: Mr. Deputy-
Speaker, Sir, it is gratifying to know
that there is a general welcome on the
part of hon. Members, here to the two
Demands for taking over the Goa
Railway and for extending the broad
gauge to Assam. There was only a
lone discordant note from Professor

D. C. Sharma. He said, “Why not
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keep it as it is?” Perhaps, he is not
aware of the fact that the Goa line is
only about 50 miles. I do not know
how 50 miles can constitute a zone or
a separate entity by itself. Even
otherwise what was the position?
Previously, in 1956 there was the dis-
ruption of relationship between Portu-
gal and India, that is, the Goanese
Administration. Till then this length
of railway belonged to an English
company, called, the Western India
Portuguese Railway Company Limited
(WIP) incorporated in England.

An Hon. Member:
louder.

Shri S. M. Banerjee (Kanpur):
Please talk like a broad gauge.

Shri S. V. Ramaswamy: Broad gauge
would not be loud; it would be broad.

Please speak

Even before the relationship between
Portugal and India came to an end in
1956 the Portuguese Railway was
owned by a British firm, by name,
WIP, incorporated in England. But it
was actually run by the Southern
Railway. Going further back it was
M. & S. M. Railway, the then company.
At the time of the disruption of rela-
tionship the Portuguese Government
in Goa ran the railway from Collam
to Marmagao. The Port Administra-
tion extended its jurisdiction right
upto Collam. That position is unten-
able now. So far as ports in India go.
they confine themselves to railways
within the port area and not inland.
That position has now been accepted,
with the result that the old Portuguese
line from Collam to Vasco de Gama
will be merged in the Southern Rail-
way. and the line from Vasco de Gama
to Marmagao will be controlled by the
Port authorities. That is the position
and I am glad that this has been
generally welcomed.

Professor Sharma again wanted to
know why a whole picture is not laid
before the House. The decision was
taken only recently that this portion
of the ex-Tortuguese Railway should
be taken over by the Southern Rail-
way. What fuller picture can be
given at this stage passes understand-
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ing. As would be seen from the
paper reports, there were so many
talks of improving the Goa Port,
whether the capacity should be in-
creascd, or whether there should also
be a Naval station, whether the line
should be converted into a broad gauge
etc. These are all problems which
are agitating people’s mind and gre
being discussed and canvassed. We
do not yvet have a complete picture.
But in the mean time what we are
doing is to take over this portion of
the line and merge it with the South-
ern Railway. It is for this limited
purpose that this Demand is being
made.

With regard to the extension of
broad gauge to Assam, again Professor
Sharma wanted to know why Siliguri
to Haldibari is being converted into
broad gauge. Going into the history
of the railways, it was originally a
P-oad gauge. After Partition we con-
verted it from broad gauge to metre
gauge. It is a reverse process in that
case, and that was as a conscquence
of Partition. Now we are extending
broad gauge to Assam. I shall give
later why we are using the word
“Assam” and not any particular point;
this has been raised by my hon.
friend, Shri Trivedi. Paninagar is &
station on the Haldibari-Siliguri line.
It takes off from there. That point .s
specific. 'When we take off from there
for a broad gauge, it is worth-while
reconverting this small length into
broad gauge because that contains the
station from which broad gauge will
take off. That is the simple reason.
After all, the estimate seems to come to
about Rs. } crore, not more, even for
this conversion because the embank-
ment, substructure, grading, earth-
work—everything is for the old broad
gauge standard and all that we have
to do is to remove the rails and put
broad gauge standard rails. That is the
purpose for which we have mentioned
that the Siliguri-Haldibari line will be
converted.

My hon. friend again wanted a com-
plete picture. It js very difficult to
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have a complete picture because this
decision was arrived at only recently.
The hon. Railway Minister has been
in that area earlier. The hon. Minis-
ter of Economic and Defence Co-
ordination, Shri T. T. Krishnamachari,
had been there, had discussions with
the Chief Minister, Shri Chaliha, with
the military authorities, and so on
and so forth, and the decision has
been arrived at.

As regards the point where the
broad gauge line will terminates, we
do not know yet because the survev
has been ordered and it would all
depend upon the final location survey
for which also the Grant is being
demanded now. As regards the exten-
sion of the broad gauge, the House is
aware that the entire line from
Calcutta to Siliguri will be working as
broad gauge. From Calcutta to
Farakka there is a broad gauge avail-
able. From Farakka there is a ferry
across Khajuriaghat, and from there
we have converted the entire line
upto Siliguri to broad gauge.

Dr. Ramen Sen: And from Siligur:
again metre gauge.

Shri S. V. Ramas~vamy: It is a his-
toric fact. You cannot suddenly con-
vert everything overnight. It is not
magic. We do not have Aladdir’s
Jamp, by rubbing which we can con-
vert lines into broad gauge. Things
have gol to be done over a phased
programme. Anyhow, that line has
been extended upto Siliguri and for
running a through train from Calcutta
to Siliguri, all that you need is per-
haps a railway bridg~ over Farakka in
which case we can run it without he
assistance of a ferry.

16 hrs.

Then, both my hon. friends Mr.
Guha and Mr. Bhattacharyya have
been mentioning that a little bit of
land from Pakistan could be obtained
so that the line may be run even now
to Assam. Well, that is beyond the
scope of the Railway Ministry. Per-
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haps it will have to be addressed to
the External Affairs Ministry who are
in-charge of the negotiations. Whether
in the present temper and the atmos-
phere of the relationships between the
two countries that would be possible
or not, is beyond me to say. It is for
others who can take up this matler
and resolve it,

Dr. Ranen Sen mentioned about the
compensation payable for land. There
are standing instructions that the
Railways should not delay in the
matter of giving compensation. As
the House is well aware, land is
acquired for the Railways by State
civil authorities. They have got to
give their award. But one thing is
certain, that as soon as the award is
given, we do not hesitate in depositing
the compensation. There is no delay
on our part in depositing the money,
even in advance, if necessary, The
State civil authorities might take
some time in disbursing the amounts
to various land-owners from whom
the land has been taken by them. So
far as we are concerned, there is no
delay in the matter of depositing the
amount of money that has been
awarded. Why gshould there be any
delay? My hon. friend can certainly
draw our attention to specific cases,
if any and I am sure, we shall take
necessary action to see that the
moneys are disbursed in time.

I do not think I need add anything
further. My hon. friend Mr, Trivedi,
as usual, was criticising the Railways
for sleeping, for slackness and all
other things. What is it that we could
do in the matter of these demands?
Take, for instance, the demand for
excess charges on coal. It is Rs. 233
crores. It is said, “You had know-
ledge about it and why did you not
provide for it in the budget itself?”.
I might have knowledge of so many
things. But till the matter fructifies,
till an order is passed, whether it
should be 80 nP or 40 nP or 49 nP,
what is it that we can do? Therefore,
one has to wait and see what the
orders are. I am glad about one thing
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which both Mr, Ghua and another
hon. Member have said, that this fre-
quernt increase, twice, thrice in a year
should be avoided if possible. It is
for the other Ministry also . . .,

Shri A. C. Guha: Has his Ministry
impressed that point upon the rele-
vant Ministry?

Shri S. V. Ramaswamy: I suppose
the Government works as a composite
unit. They must have had talks on
these matters. For reasons best known
to the Ministry of Mines and Fuel,
they supported this increase. It is
inherent in the situation that these
difficulties should come and we should
resolve these difficulties. That is why,
after the imposition of these increased
prices, we have come to this House
with this demand, to appraise the
House that such increases have taken
place within a month of each other.

The other point that was raised 1is,
“Why did you not anticipate and pro-
vide for more and more moneys so
that instead of coming up to this
House for supplementary grants, vou
could meet these demands out of the
moneys -you had appropriated
earlicr?”. This proposition is contrary
to what the Public Accounts Commit-
tee has laid down. The Public Acco-
unts Committee has clearly laid down
that the initial demand should be
conservative; and as and when further
moneys are spent, we should come up
to Parliament by way of supplemen-
tary demands and apprise Parliament
of the various increased amounts that
are required and request Parliament
to sanction them. It is in accordance
with the directive of the Public
Accounts Committee that we are
bringing in these supplementary
demands. I agm afraid there is nothing
wrong in doing this. As a matter of
fact, hon. Members should welcome
this procedure because it gives them
an ample opportunity to keep in
touch with the developments in the
course of the year and also to find out
if the Railways have erred in any-
thing, have committed any error in
budgeting and also to bring the view-
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points of the House to bear upon the
administration. I am afraid, it would
not be correct to criticise us for bring-
ing up the supplementary demands.

I submit, I have met all the major
points. With regard to other matter,
whether on general grounds metre
gauge should be there or whether
broad gauge should not be increased
etc. they are points, that do not arise
here,

Shri A. C. Guha: Have the Gov-
ernment considered the point that out
«of the losses and expenditures incur-
red on strategic railways, a portion of
it should be borne by the Defence
department?

Shri S. V. Ramaswamy: Yes, Sir.
That is the intention,

Mr. Deputy-Speaker: There are no
«cut motions.

The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of the following
demands entered in the second
column thereof—

Demand Nos.2, 4, 7 and 14.”
The motion was adopted.

16.06 hrs.

APPROPRIATION (RAILWAYS) NO.
4 BILL, 1963*

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Sir, on behalf of Shri
Swaran Singh, 1 beg to move for leave
4o introduce a Bill to authorise pay-
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ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1963-64
for the purposes of Railways.

Mr. Deputy-Speaker: The question
is:

“That the leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of
Consolidated Fund of India for the
service of the financial year 1963-
64 for the purposes of Railways.”

The motion was adopted.

Shri S. V. Ramaswamy: Sir, I
introduce-r the BIill

Sir, on behalf of Shri Swaran Singh
I beg to move:

‘“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of
the Consolidated Fund of India
for the service of the financial
year 1963-64 for the purposes of
Railways be taken into considera-
tion.”

Mr. Deputy-Speaker: The question
is:

“That the Bill {o authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
.the service of the financial year
1963-64 for the purposes of Rail-
ways be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shal
now take up clause by clause consi-
deration of the Bill. The question is:

“That clauses 1, 2, 3, the Sche-
dule, the Title and the Enacting
Formula stand part of the Bill”

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 29-4-1963.

+Introducted /moved with the recom mendation of the President.
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The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Title and the Enacting Formula were
added to the Bill.

Shri 8. V. Ramaswamy: Sir, 1
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
$:

“That the Bill be passed."
The mqtian was adopted,

16.09 hrs.

CONSTITUTION (FIFTEENTH
AMENDMENT) BILL

The Minister of Law (Shri A. K.
Sen): I beg to move:

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee, be
taken into consideration.”

It will be recalled that this Bill was
referred to a Joint Select Committee
and the report of the Joint Select
Committee is now before the House.
The Joint Select Committee introduc-
ed certain amendments of substance.
There are other amendments wlich
are of a purely verbal nature. For
instance, in clause 1, the figure “1963."
has been substituted. But matters
which are of substanc: would appear
in clause 4, sub-clause (b) where the
Joint Select Committee has, the Gov-
ernment consenting, introduced in
clause 4, sub-clause (b) with regard
to ths determination of the age of a
judge of the High Court these words,
namely,

« . shall be decided by the
President after consultation with
the Chief Justice of India and the
decision of the President shall be
final.”

It will be recalled that while moving
the Bill for reference to a Joint Com-

484 (Ai) LSD—T.
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mittee, I did say tnat the Government
had never act.d in this matter except
in consultation with and on the advice
of the Chief Justice of India and that
it was not intended to do otherwise
in the future. I think Mr. Kamath
said in the Joint Committee that if
that was so, there should be no objec-
tion to inserting a constitutional
safeguard.

Shri 8. 8. More (Poona): May 1
know whether the President will hold
an enquiry into the question?

Shri A. K. Sen: The President
certainly does, In the past the enqui-
ry has always been done by the
Chief Justice of India on the materials
which are placed from all sources,
and the President has invar.ably
accepted the advice of the Chief
Justice of India.

Shri Harli Vishnu Kamath (Hosh-
angabad): On a point of order, may
I submit, . . .

Mr. Deputy-Speaker: Not now.

Shri Hari Vishnu Kamath: Because
he has referred to me, it is not quite
fair for a Minister to refer to what a
Member said in the Select Committee
unless he gives a complete picture of

what  happened jn the Select
Committee.

Shri A. K. Sen: I have said nothiug
to which objection can be taken. All
that I said is, because it was felt by
many including Mr. Kamath that if
that was so, the Government should
not object to that undertaking bcing
converted into a constitutional safe-
guard, I said that the Government
consented to this. If there is any
objection to it, . . .

Shri Hari Vishnu Kamath: There
is no objection. It should be a com-
plete picture. My amendment to that
is different.

Shri A. K. Sen: It was farthest
from me not to give a complete pic-
ture. What I said was by way of an
explanation why we had agreed and
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in fact, we introduced this amend-
ment, while we did not do so at an
earlier stage. As I explained on the
previous occasion, we did not think it
necessary to provide such g safeguard
when there was an assurance to Par-
liament by the Government. But,
since a safeguard of a constitutional
nature was required by many Mem-
bers, we have done so, I think, to
satisfy every one including some
Judges who have remarked i a
recent case as if some Under Secretary
of the Home Ministry or the Law
Ministry has been deciding for the
President, completely forgetting that
the President never acts in such an
irresponsible way and has never done
so. Any way, this should completely
settle all controversy on the subject
in future. We hope there will be no
such dispute in future. Fortunately,
there have been very few. In all
cases except one, Judges have accept-
ed the advice of the Chief Justice and
of the President. It is only in one
unfortunate case that the matter was
taken to court. Therefore, it is our
earnest hope that such cases would
not occur in future and that ¢ven if
it does, the decision will be really on
the advice of the Chief Justice of
India as has been the case in the past
invariably.

The next amendment of substance
is in clause 5 where the compensatory
allowance admissible to a Judge who
has been transferred from one High
Court to another has been made avail-
able even for those who have already
been transferred prior to the com-
mencement of this amendment. The
other amendment of substance is 1n
clause 8 where it is made clear that
the High Court within whose jurisdic-
tion the cause of action nr any part nf
it—that is the amendment—has arisen
would have jurisdiction for the issue
of the necessary writs. The words “or
any part thereof” have been inserted
because, it might again lead to a good
deal of difficulty in future if the ex-
pression ‘cause of action’ is treated as
entire cause of action and thercfore
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it would be difficult to find one High
Court where the cause pf action would
have arisen. Therefore, borrowing
the words of section 20 of the Civil
Procedure Code as also clause 10 or
12 of the Letters-Patent of the Madras,
Bombay and Calcutta High Courts, we
have inserted for the sake of caution
the words ‘wholly or in part’ in
clause 8.

Then, the other matter of subs-
tance in which amendment has been
made in the joint Committee at the
initiative of Government is in clause
10 where we have brought within the
ambit of article 311 all cases of reduc-
tion in rank. It will be remembecred
that when the Bill was originally
moved, we had a good deal of contro-
versy on the subject, because we had
deleted from the protection of article
311 disciplinary proceedings relating
to reduction in rank. After giving the
matter earnest consideration, Govern-
ment thought that since they did not
want reduction in rank to be trcated
separately from other cases of discip-
linary proceedings, and since our ruleg
already provide for the same proce-
dure to be followed, we might as well
retain the constitutional safeguard
with regard to this form of discipli-
nary proceedings as well. We have,
therefore, restored this, and it will
appear that throughout -clause 10,
article 311 will now include reduction
in rank in all the clauses. What re-
mains to be said and what is still be-
ing considered, and I must say, congi-
dered sincerely by many civil servants
is the question whether as regards the
actual penalty to be imposeq after in-
quiry, the civil servants would conti-
nue to have the right to make repre-
sentations about the proposed penalty
or the action sought to be taken upon
such inquiry.

Shri S. M. Banerjee (Kanpur): Is
there any provision? Is the hon.
Minister going to bring that provision
within the Bill itself?

Shri A. K. Sen: There is a provisinn
in the rules themselves. As hon.
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Members will remember, I said,
while moving the original motion for
veference of the Bill to the Joint
Committee, and I repeated that beforc
the Joint Committee, that Government
dig not intend to vary rule 25 which
gave a right of representation to all
civil servants -about the proposed
penalty after inquiry. The point that
was urged, and I must say that it is
a point worth consideration, was that
though it ig true that rule 25 remain-
ed, and it is true that the assurance
had been given on behalf of Govern-
ment, yet, in future, such an assurance
might not be honoured by a different
Government. and that rule 25 being a
statutory rule could be changed more
easily than a constitutional provis:on
to the same effect. What I said on
that occasion 1 want to repeat again
in order to make clear why this
change has been introduced, because
we do not intend in any way what-
soever to take away the 1ighl of
making a proper representation ard
giving proper and adequate hearing
and reasonable opportunity to any
civil servant against whom disciply-
nary proceedings are initiated. There-
fore, we have said in the proposed
clause (2) of article 311 that taese
penalties would not be imposed except
sfter an inquiry in which he has been
informed of the charges against him
and been given a reasonable opportu-
nity of being heard in respect of those
charges, leaving the question of rep-
resentation about penalty to be regu-
lated by the rules, Hon. Members
would recall what I said earlier,
namely that because of the words
which now occur in the Constitution,
interpretations have been put fre-
quently that even after an inquiry on
the charges, after the penalty is pro-
posed on inquiry, the civil s»:rvant
still has a constitutional right to have
further evidence being adduced in
order to show that the penalty propos-
ed is not the proper one and that a
reasonable opportunity to show cause
against the action proposed would in-
clude normally a right to produce
forther relevent evidence,

Shri S. M. Banerjee: That is not the
present procedure, Hg has no right

(Fifteenth 12738
Amendment) Bill
Shri A. K. Sen: If it is a clarifica-
tion, it would not hurt anyone, and
that is needed to make it quite clear
that the same proceedings are not
duplicated, The hon, Member is not
correct when he says that it is not the
law. In fact it has been urged in
courts of law; in two cases we have
at present. one witness is already not
available and the other witness is
away from India. So that if a de-
mand is made at this stage of making
a representation regarding the penalty
proposed, it may lead to very great
difficulties. But as I said, when many
persons represent something has to
be done. Various branches of the
civil service had come to me and I
told them that if any amendment was
proposed which made it quite clear
that the right of representation with
regard to the penalty alone would be
retained without the right of adducing
further evidence after the inquiry was
completed, the Government would be
prepared to reconsider it even at this
stage. I understand some paper re-
ported that T had said that I would
accept such an amendment. It is not
so. In fact, some draft was handed
over to me which possibly needed im-
provement; but as 1 said, if any
amendment was moved which would
say that the civil servant would only
have the right of representation on the
evidence already produced and ad-
duced before the inquiry, the repre-
sentation being confined solely to the
question of the penalty proposed, Gov-
ernment would be prepared to recon-
sider the matter, and possibly intro-
duce such a provision which would
mean what virtually remains the law
today in the statutory rules that even
after the inquiry, the civil servant
would still have a right to say that
instead of being dismissed, he should
be only reduced in rank or that in-
stead of being reduced in rank, he
should be penlised only by stoppage
of increment—things of that sort.
That means, he should be able to rep-
resent for a lesser punishment than
what was actually proposed. I say
we are still prepared to consider
that. I do not know if any such
amendment has been tabled.

N
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Shri 8. M. Banerjee: There are.

Shri A. K. Sen: Not on that. I
have seen his amendment.

Shri §. M. Banerjee: The other one.

Shri Hari Vishnu Kamath: Amend-
ments will come tomorrow also.

Shri A. K. Sen: I shall not insist
upon any particular time-limit. I am
myself thinking of something which
might be introduced tomorrow, pro-
vided we make it quite clear that the
right of representation with regard to
the penalty is retained without the
right of insisting upon duplication of
the proceedings and adducing of fresh
cvidence.

This really disposes of the amend-
ments introduced in the Joint Com-
mittee. The Bill has a very simple
canvas. It deals primarily with two
sets of problems. The first is the pro-
blem of the High Courts and the
Supreme Court. With regard to the
High Courts, we have decided that the
age of retirement should be increased
to 62 years. There is a proposal
that this increase in the age should be
available even to those who would be
retiring after the Bill had been refer-
red to a Joint Committee. There is
a good deal of substance in that, be-
cause in the normal course this Bill
should have been passed by now, kgad
it not becn referred to the Joint Com-
mittee and had it not taken up this
time. I know Shri Kamath is against
making it available to Judges who are
going to retire before the Bill be-
comes law. But hon. Members will
recall that Shri Tyagi has already
tabled an amendment, and hon. Mem-
pers will certainly bear in mind that
the existing Judges who will retire or
will not retire will depend entirely
upon the fortuitous circumstances an
to when the Bill actually becomes
law, so that some will fall out and
gome will remain entirely depending
upon the course of events. If we
speed up the matter, some will be re-
tained. If we do not speed up, or if
the States do not speed up the con-
sideration of this measure when it is
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sent to them because this has to be
passed by a majority of the States,
many would possibly be denied the
advantage. anqd yet there are many
Judges we would like to retain having
regard to their ability and experience
—and judges are a community who
are specialised by their experience
and by their skill and it is a profes.
sion in which age lends more matu-
rity of thought and judgment, rather
than becoming a disqualification,

Shri Hari Vishnu Kamath: Then,
why up to 62? Make it for life.

Shri A. K. Sen: That is a different
matter. Once we have decided to
raiseq it to 62, the question is: is ther=
any reason why it should only be
available to those to remain on the
fringe and just manage to come within
the ambit of the law?

Shri S. M. Banerjee: That has been
done generally in the recommenda-
tions of the Pay Commission. Other-
wise, many would not have benefited.

Shri A. K. Sen: I do not know
about the Pay Commission. Let us
deal with the present problem.

Shri Tyagi (Dehra Dun): Why
should people be allowed to suffer on
account of the fault of Parliament?

Shri Prabhat Kar (Hooghly): What
is the fault of Parliament?

Shri Tyagi: Because Parliament has
delayed.

Shri Hari Vishnu Kamath: The fault
of a few individuals.

Mr. Deputy-Speaker: Order, order.
The hon. Minister is on his legs.

Shri Prabhat Kar: The hon. Mem-
ber says that it is the fault of Parlia-
ment.

Mr. Deputy-Speaker: No, no. Every
Mecember will have his chance.

Shri Hari Vishnu Kamath: He |is
blaming himself.

Shri A. K. Sen: I would appeal to
hon. Members to decide this matter
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without heat. This is hardly a
matter on which we should exchange
words.

Shri Harl Vishnn Kamath: Speak a
few words, that is all. Do not
exchange.

Shri A. K. Sen: Either we accept
the reasonableness of a proposal or
we do not. I am entitled to say that
I feel myself that it is rather un-
fortunate that some would come on
the fringe, some would not come on
the fringe, just because we proceed at
a particular pace, and just because
the Bill has taken a particular amount
of time, either more or less, and there-
fore we should fix a particular time
from which the Act wil] take effect,
so that there is certainty about its ap-
plication. One of the feature of a
good law, I have always read, is its
certainty and the certainty of its ap-
plication. I, therefore, have no hesi-
tation in saying that the Government
would be prepared to accept Shri
Tyagi's amendment....

Shri Tyagi: No. 8

Shri A. K. Sen: ....about the actual
date from which the Act is to take
effect. We might still deliberate
upon it and come to a decision ac-
cepted by the largest measure of
agreement in this House,

Shri Hari Vishnu Kamath: Even
though the Joint Committee rejected
it by a majority.

Shri A. K. Sen: Shri Kamath cer-
tainly does not dispute the right of
this House to take a decision.

Shri Hari Vishnu Kamath: They
were your own Members.

Shri A. K. Sen: If the Joint Com-
mittee had the final voice, we would
not be considering their recommenda-
tions. With the greatest respect (o
the Joint Committee and the Members
Wwho had composed it, I must say that
their views must be subordinate to
the views of Parliament.

‘Shri Hari Vishnu Kamath: Canvas-
sing.
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Shri A. K. Sen: I am entitled to.

Shri Hari Vishnu Kamath: Nobody
disputes your right.

Shri A. K. Sen: We are here to
canvas our respective points of view.
e

Shri Hari Vishnu Kamath: All
honour to our independent judiciary.
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Shri A. K. Sen: With regard to the
necessity of having an independent
judiciary, 1 think we are all agreed.
On the method of approach we might
differ.

Shri Hari Vishnu Kamath: That i
all that counts, the approach.

Shri Prabhat Kar: Why not follow
it in practice?

Shri A. K. 3en: This is the position
With regard to the other provisions.
I think there is hardly any major con-
troversy as to the different clausea
These are my submissions.

I move,
’
Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee,
be taken into consideration.”

There are some amendments.

Shri Tridib Kumar Chaudhurd
(Behrampur): Sir, I move:

“That the Bill as reported by
the Joint Committee be circulated
for the purpose of eliciting
opinion thereon by the 31st of
July, 1963.” (1)

Shri S, M, Banerjee: (Kanpur): Si-
move:

-

“That the Bill as reported by
the Joint Committee be circulated
for the purpose of eliciting
opinion thereon by the last day of
the next session.” (9)

Mr. Deputy-Speaker: The mai:
motion and the amendments are be-
fore the Housc. Five hours ig the
time allotted for the discussion.

N
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Shri Hari Vishnu Kamath: As the
discussion proceeds, you may have to
extend it.

Shri Tridib Kumar Chaudhuri: Sir,
it is rather unpleasant for me to have
to oppose any mecasure proposed by
my friend, very dear and esteemed
friend, the hon. Law Minister, Shri
Asoke Sen. Furthermore, it is not
very useful for anybody in this House
te move an amendment of this nature,
in respect of Bills considered by the
Joint Committee of Parliament.

16.33 hrs.
{MR. SPEAKER in the Chair]

But I have seven good reasons for
moving this circulation motion. From
the proceedings of the Joint Commit-
tee circulated to Members, you will
see that out of 45 Members of the
Joint Committee, as many as 20 have
appended their signatures to minutes
of dissent and of these twenty, 12 are
not only very senior parliamentarians
but also distinguished lawyers and
jurists and one ex-Judge as well 1
find all their suggestions have been
rejected by the majority of the Com-
mittee. From the evidence and the
memoranda of the various public
bodies, certain things are clear. In
regard to the retirement age and
tenure of Supreme Court and High
Court Judges, three bodies of law ex-
perts submitted memoranda and ap-
peared to give evidence before the
Joint Committee: the Law Institute of
India, Supreme Court Bar Asociatibn
and the Bar Association of India. All
their suggestions in this regard have
been rejected. Two High Court bar
associations of Bombay and Calcutta
did not or could not appear in time
before the Joint Committee to give
_evidence nor had they submitted any
memoranda in time. But in their
bar associations they have passed
resolutions against some of the import-
ant provisions of the Bill. These zlso
have been disregarded. My another
reason is that in regard to article 311,
the views expressed by all the em-
ployee’s organisations and the Cen-
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tral trade unions organisations in the
country have been disregarded.

Some of the provisions of the Bill
concern the fixity of tenure of the
Judges. I do not know if the judges
have any special club or association
of their own; the judges do not gene-
rally express any opinion except when
they are required to do so in their
capacity as members of the Bench.
I find that severa] judges have ex-
pressed themselves very strongly
about the concerned provisions of the
Bil] and these also have been dis-
regarded.

Then my sixth reason is that the
Bill as it has emerged from the Joint
Committee has changed some of the
important provisions completely out
of recognition and has introduced
principles which were not moved at
the time when the original Bill was
under consideration. Then, the hon.
Minister has indicated his mind about
certain Private Member’s amend-
ments It hag been clearly indicated
by several hon. Members of the Joint
Committee in their notes of dissent
that these amendments were sought to
be introduced in the Joint Committee
seeking to give retrospective effect to
that clause of the Bill which raises
the retirement age of the high cour
judges to 62, so that the benefit of the
higher age-limit may be enjoyed by a!
number of judges who were due to
retire on the basis of their matricula-
tion age on lst January, 1963. Now,
we are told that the same amendment
which has again been tabled by our
hon. friend Shri Tyagi has the ap-
proval of the Minister and presumably
of the Government. I read the re-
port in the papers that already an
amendment to this effect was placed
before the executive committee of the
Congress Parliamentary Party and
was approved there. The hon.
Minister need not have taken recourse
to the fiction of having it moved by a
private member of his party; he could
have very well tabled this amend-
ment himself.

These are my reasons for moving
the motion for circulation. 1 now
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come to the provisions of the Bill as it
has emerged out of the Joint Com-
mittee. If you compare this Bill with
the provisions of the original Bill,
you will see that when a provision
was sought to be made for the fixation
of the age of a judge of the Supreme
Court, it was proposed that that ques-
tion shall be decided by the Presi-
dent and his decision will be final
But here, the Joint Committee has
merely suggested that this  question
will be determined—the age of the
judge of the Supreme Court—in such
form and in such manner as Parlia-
ment may by law provide. It
sounds very well. But here a Bill
was proposed before Parliament; Par-
ltiament¢ appointed a Joint Committee
and again Parliament js  sitting to
consider the report of the Joint Com-
mittee; why the Government or the
Joint Committee thought it hetter to
take it away from the purview of the
present Constitution (Amendment)
Bill and leave it to an uncertain
future, is hardly explained. We have
at least heard no explanation from
the hon. Minister. It is one of the
accepted principles of our Constitu-
tion so far as the judiciary is concern-
ed that except in the matter of re-
tirement age, no distinction has been
made up till now more or less in the
conditions of service of Figh Court
Judges and Supreme Court Judges.
Now, if in principle hypotheticaily we
concede that a question about a
Judge’s age may be raised at any time
either by any litigant or by a peti-
tion to the President or in any other
manner by the citizens under law, or
by the Government themselves, the
same question can be opened both
with regard to the age of Supreme
Court Judges and also of the High
Court Judges. It passes my compre-
hension why this distinction has been
sought to be made and why the ques-
tion of age of Supreme Court Judges
has been left to some uncertain
future. ...

Shri A, K. Sen; It was on Mr.
Kamath’s persuasion.
[
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Shri Tridib Kumar Chaudhuri: I do

not know; if Mr. Kamath did it, he
was not well-advised, according to
me. I think the provisions of the
Constitution should be uniform in this
regard. .

Shri Harji Vishnu Kamath: Not
mine, but it was the Joint Committee’s
decision.

Shri Tridib Kumar Chaundhuri:
About the crucial and controversia!
question regarding dispute about the
age of a Judge of the High Court, the
Bill, as amended by the Joint Com-
mittee makes the following provision:

“If any question arises as to the
age of a Judge of a High Court,
the question shall be decided by
the President after consultation
with the Chief Justice of India
and the decision of the President
shall be final.”

If I may say so with al] respect, if this
were not the decision of the Joint
Committee, I would be within the
limits of propriety to characterise this
proposal as almost pernicious one. So
far as the change introduced by the
Joint Committee is concerned, it says
that this should be done after con-
sultation with the Chief Justice of
India, it hardly introduces any sub-
stantial change in the power of the
President, which means in practice
the power of the Government, to
decide the question of the age of a
High Court Judge. At the outcet, I
refer to the opinion in a recent case,
which aroused a good deal of interest
all over the country, the opinions ex-
pressed by'some of the High Court
Judges over this matter. The judg-
ment to which I am referring to, con-
cerned the case of fixation of the age
of a particular Judge which, as the
hon. Minister informed us, and we
all know from newspaper reports, has
gone to the court of law. There,
Mr. Justice P. N. Mukerjee of the
Calcutta High Court has rtated:

“....it the Judges of this Court
are so much at the mercy of the
Exchange that an Executive fiat

N
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would be enough to retire them
and to terminate their tenure, that
would mean the end of judicial
independence in this country.
Independence of the judiciary
would then be a thing of the past
and the cherished safeguards of
the age, so fondly enshrincd in the
Constitution in that behalf, would
become useless and unmeaning
and would be reduced to a
mockery.”

In the same case, Mr. Justice Shankar
Prasad Mitra referred to those provi-
sions in the original Bill for the
amendment of the concerned articles
of the Constitution and said:

“It is for the Members of Par-
liament to consider how far such
an amendment would be consist-
ent with the dignity, the impar-
tiality and the independence cf
the judiciary which 1is charged
with the responsibility of prolect-
ing the rights and liberties of the
citizens of the Republic of India.
One may very well urge that, the
President acts on the advice of
his Ministers and the Ministers
in the discharge of their functions
are assisted by their Secretaries.
And it would indeed be a sad day
for our country....”

I would appeal to the whole House to
note these remarks of an eminent
Judge of our country,

“And it would ind®ed be a sad
day for our country if the tenure
of office of a Judge of the Sup-
reme Court or of a High Court is
dependent on the opinion of a
Secretary {o the Government of
India, approved by his Minister,
rather than of an independent
judicial authority or the required
majority of elected representa-
tives of the people.”

We all know the present provision of
the Constitution in this regard. Arti-
cle 217 reads like this:
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“(1) Every Judge of a High
Court shall be appointed by the
President by warrant under his
hand and seal and after consulta-
tion with the Chief Justice of
India, the Governor of the State,
and, in the case of appointment of
8 Judge other than the Chief
Justice the Chiet Justice of the
High Court, and shall hoid office,
in the case of an additional or
acting Judge, as provided in
article 224, and in any other case,
until he attains the age of sixty
years:”

Now this is being raised to sixty-two
years. Then the proviso says:

“Provided that—

(a) a Tudge may, by writing

B under his hand addressed to
tne President, resign his
office;

(b) a Judge may be removed
from his office by the Presi-
dent in the manner provided
in clause (4) of article 124
for the removal of a Judge of
the Supreme Court:"

That is, by resolution moved in either
Houses of Parliament and passed by
a majority thereof.

It readg further:—

“(c) the office of a Judge shall
be vacated by his being appointed
by the President to be a Judge of
Supreme Court or by his being
transferred by the President to
any other High Court within the
territory of India.”

That is to say, so far as the tenure of
a High Court Judge is concerned, un-
der the present provisiong of the Cons-
titution the President has no power,
except as regards his appointment, so
far as his tenure is concerned. His
tenure is fixed by the Constitution and
he can only lay down his office either
by resignation or by efflux of time or
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by a charge of proven misconduct
against him, when on that charge a
Resolution is moved in either House
of Parliament, in other words, when
he is impeached. Only in that way
he can be removed from office; other-
wise, his tenure is fixed. I need not
dilate much upon the principle of
fixity of the tenure of judges. This has
been a well-established and a well-
recognised principle.

Mr. Speaker: Order, order. There
are some hon. Members who cannot
even hear when I call “order, order”
so loudly. They still continue their
talk. Yes now he may continue,

Shri Tridib Kumar Chaudhuri:
Two principles have been laid down
80 as to ensure the independence of the
judiciary. Firstly, the terms and con-
ditiong of service of judges should not
be varied to his disadvantage, during
the judge’s tenure of office; and, se-
condly, he tenure must be fixed. I
cannot resist the temptation of read-
ing out before the House the state.
ment of principles by the well-known
jurist of Great Britain. Robson, who is
much more intimately known to the
lawyer-Members of this House than
to others, Robson says:—

“ ...of all primitive ideas of
justice, none is more fundamental
than that which predicates a judge
who is impartial...... ‘Whether or
not the decisions of a judge bring
satisfaction or anger to the Prime
Minister and hig colleagues, or to
the Lord Chancellor, he cannot be
dismissed at will. His tenure is
for life, or until retirement, sub-
ject only to good behaviour.”

This was in relation to the Judges of
the High Court in Great-Britain. Here,
we have a fixed tenure and in the Unit-
ed Kingdom also they now have a fixed
tenure upto the age of 70. He says:—

“H’s tenure is for life, or until
retirement, subject only to good
behaviour. His salary is fixed
and paid out...... ”

Mr. Speaker: He will Y%indly
resume his seat for a while. Is it the
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desire of the House that we should dis-
continue the proceedings during this
period?

Some Hon. Members: No, Sir.

Mr. Speaker: Then the hon. Mem-
ber who is on his legs must be heard
and there ought to be silence maintain-
ed. Yes, he might continue.

Shri Tridib Kumar Chaudhuri: I
may again quote from the beginning.

Mr. Speaker: Whether he beings
from the beginning or from the middle,
he has to conclude it by 5 o’clock.

Shri Tridib Kumar Chaudhuri: I
will take a little more time,

Mr. Speaker: It wouid be half an
hour and not more than that,

8hri Tridib Kumar Chaudhuri: A
little more.

Mr. Speaker: Half an hour should
be enough for him.

Shri Tridib Kumar Chaudhuri: I
want only ten minutes more. Other-
wise, I can't finish it

Mr. Speaker: Half an hour ghould
ordinarily be sufficient.

Shri Tridib Kumar Chandhari: Only
10 minutes more, Sir.

Mr. Speaker: Now,
start from the beginning,

Shri Tridib Kumar Chaudhuri: I
repeat:
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he need not

“Whether or not the decisions of
a judge bring satisfaction or anger
to the Prime Minister and h:s col-
leagues, or to the Lord Chancel-
lor, he cannot be dismissed at
will. His tenure is for life,....

Now, of course, it is for 70 years.

“.... or until retirement, subject

only to good behaviour. His
salary is fixed and paid out of the
Consolidated Funq in order that
it may not be subjected to that
running fire of criticism in Par-
liament to which all the ordinary
items of budgetary expenditure
are liable. His conduct cannot
even be discussed in Parliament
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save on a substantive motion for
an address . for removal from
office: an extreme step to be
taken only in the event of im-
propriety of the gravest kind.”

And Robson further says:

“The security of tenure which
the judge enjoys is at bottom the
most essential fact underlying the
principle of independence. It re-
sults in a recognition by the gene-
ral public that the judge has noth-
ing to lose by doing what is right.. ..

Mr. Speaker: Order order. The
hon. Members stand in the passage and
‘begin to talk.

Shri Tridib Kumar Chaudhuri:

“.... and nothing to gain by deo-
ing what is wrong. It is founded
on the belief that a man cannot
be relied upon to act rightly re-
gardless of the personal conse-
quences.”

1 think this will be enough and, I
think, all Members of this House would
feel proud when 1 refer to the high
praise that an eminent judge ke Wil-
liam O. Douglas has bestowed upon
our judiciary and on their indepen-
dence in his well-known book From
Marshall to Mukerjea. 1 do not have
the time to read out the extensive
quotations from this book. But, I
think, every Indian would fee! proud
that so eminent a judge of the Supreme
Court of the United States, who is so
well-known for the forthrightness of
this views has made such high eulogistic
remarks about our judges.

Now, the hon. Minister said in de-
fence of the proposal made by the
Select Committee that fhis provision
would be subject to no objection what.
soever because the provision incorpo-
rated in the Bill as it has emerged
from the Joint Select Committee is
that the question of the age of a judge
of a High Court shal] be decided by
the President after consultation with
the Chief Justice of India and the de-
cision of the President shall be final.

Compulsory Deposit 12752
Scheme Bill

Now, if I may say so0, with respect, al-
though the President has been enjoin-
ed to consult the Chief Justice in
this matter, the final decision
rests with the President. The
President is not bound in any
manner by the opinion given by the
Chiet Justice and more or less,
the matter remains where it was. The
ultimate power rests with the Presi-
dent. I might say so that this proce-
dure of associating the highest digni-
tary of the Union judiciary, the Chiet
Justice of India, with an administra-
tive decision of the Government is
highly objectionable and it has been
observed as objectionable by learned
authorities with regard to the juristic
matters all over the world. I am also
intrigued at the thought that this
mode of associating the Chief Justice
of India in an administrative deci-
sion of the Government raises—I am
very sure that this raises—the ques-
tion of the constitutional propriety of
the Head of the Government bringing
the Chief Justice of India who is not
a retained Law adviser of the Gov-
ernment into formulation of adminis-
trative decisions.

Mr. Speaker: It he is so sure, he
might continue tomorrow. We will
take up the other BillL

17 hrs.

COMPULSORY DEPOSIT SCHEME
BILL—contd.

Mr. Speaker: We take up further
clause-by-clause consideration of the
Bill to provide in the interest of
national economic development for
compulsory deposit and for the fram-
ing of g scheme in relation thereto.

Now that the Attorney-General is
here, I would request him to address
the House.

Shri Nath Pai (Rajapur): On a point
of clarification, this morning, you were
pleased to observe that those Mem-
bers who want to ask any questions
should submit them 'in writing. This
was your directive in the morning.
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Does it mean that if questions are not
given in writing we are precluded
from asking? May I conclude? On the
four previous occasions when the
Attorney-General appeared before
the House, the practice has been tha:
impromptu questions were allowed.
Whereas your directive is binding, I
would like to know what exactly is
meant.

Mr. Speaker: The Attorney-Gene-
ral is here just as any other Minister
who can participate in the debate, He
will certain make a speech. For
clarification, 1 will allow a few ques-
tions. To facilitate the answer by
him, I thought that the questions
whose notice 1 might receive I might
pass on to him so that when he makes
his speech, he might take those ques-
tions also into consideration and might
like to answer them in his main
speech. He is not a witness who has
to be cross-examined just as if it were
a court. But, for clarification, if a
few questions are put, I will allow
them. That is all that I can say.

The Attorney-General (Shri C. K.
Daphtary): Mr. Speaker, Sir, may I,
in the first place, express my thanks
to you for making it clear that though
I have put in my written paper, 1
=hall not be subjected to a vivae voce.

The questions that wecre asked of
me in regard to this Bill were two.
The first was whether this Bill was
legislatively competent, that is to say.
whether Parliament had the legisla-
tive authority to make this into an
Act. The second question was whe-
ther if it had, the Act would, when
passed, conflict with any of the mat-
ters in part III of the Constitution,
1hat is to say, the Fundamental Rights
Chapter.

I understand that the opinion which
was asked of me has been printed and
circulated and that really expresses
whatever I could, in the time that
was given to, put on paper of what I
considered to be the merits of the
matter, CRVTEE

As to competency, I have put it or
have considered that it would come
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under Entry No. 20 of List II, that
is the Concurrent List That Entry
runs as follows. May I be permitted
to read it? That entry is: ‘Economic
and socia] planning’. And in connec-
tion with that, I might call attention
to thé Long Title of the Bill which
runs this way that it is '

“A Bil] to provide in the in-
terest of nationa] economic deve-
lopment for compulsory deposit
and for the framing of a scheme
in relation thereto.”.

1 would submit that it should be be-
yond question that the provisions of
this Bill are closely related to en-
try 20. Every entry in the Constitu-
tional List has to be interpreted in the
broadest manner and with all the am-
plitude that can possibly be attached
to it, and if approached in that way,
there is, I would submit no question
about the provisions of this Bill be-
ing within the ambit of that entry. As.
suming, however, that that is not so—
and in this connection, I may state
that it is legitimate to rely not ne-
cessarily on one of the legislative en-
tries in the Lists but on any combina-
tion of them that can reasonably be
made—apart from this entry which is
in the Concurrent List, there is no en-
try in the State List under which
this matter would fall.

Wo then come to the residuary
power which is vested in Parliament
under the relevant article and item
97 in List I. That is, thig item and
the corresponding article both permit
Parliament to legislate on any matter
not included in List I or List III. The
wording of that is as wide as ‘wide'
can be, and it is not merely a power
which is ancillary or auxiliary but a
substantive and plenary power to en-
act anything which does not fall with-
in any of the entries in List I and III,
That being so, I would submit that
the question of competcnce is easily
solved.

The second part dealing with the
Part on Fundamental Rights is not
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[The Attorney General]

perhaps as easy and is capable of
arousing a certain amount of contro-

versy, as I have seen that it has in
fact aroused.

There are two articles in this con-
nection that have to be looked at and
examined. The first one is article 31
which deals with the deprivation of
pProperty in the first part of it, and in
the second part of it, with acquisition
and requisition. Now, in my humble
opinion, the second part of article 31
has nothing to do with this Bill for
the simple reason that it is unthinkable
that there should be acquisition or re-
quisition of money. Acquisition and
requisition, as contemplated by that
article, are undoubtedly to be of pro-
perty in the ordinary sense of the
word, and certainly not money, since
whatever is acquired or requisitioned
has to be in some manner or the
other compensated for by money.
Therefore, money for money seems to
be a notion which is strange in the
context o that article. Secondly, the
article also contemplates that you may
g've a man almost nothing for some-
thing, as indeed has been done in cer-
tain pieces of legislation for very good
reasons. But it is unthinkable that
you take from a man Rs. 100 and give
him, let us say, Rs. 2 as compensa-
tion. Therefore, it has been said in
the United States that money is not
a proper subject for eminent domain,
the exercise of the power of eminent
domain, that is to say, the power
which includes acqulsition or requisi-
tion.

In this country, there is as yet no
final pronouncement made on the sub-
ject, though the tendency would ap-
pear to be, as gathered from certain
pronouncements of our Supreme
Court, that of the matter had to be
argued squarely before them, they
might be of the same opinion. I have,
therefore, opined that that article 31,
the second part of it has no appli-
cation,

Article 31(1) deals generally with
deprivation of property and says that
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no man shall be deprived of his pro-
perty except by authority of law.
Now, that has been construed recently
to be wider in its scope than ac-
quisition and requisition, that is to say,
there may be a deprivation of pro-
perty which ig neither acquisition nor
requisition. The only qualification
for that deprivation is that it should
be by law. Therefore, taking it that
the present Bill, when enacted, will
take away money up to a point from
the various people who are mentioned
in clause 2 of the Bill, that would be:
deprivation of property.

It has then been said also by our
courts that that would invite imme-
diately the application and considera-
tion or article 19(1) (f) and the other
part of it, 19(5). Now, 19(1) (f) says
that every citizen hag the right to
hold, hold and dispose of his property.
This Bil]l is undoubtedly an inroad
on that right. But it can be justified
provided it falls within article 19(5)
of the Constitution, and it can be
shown that the restriction on that en-
joyment, which may even amount to
prevention, is reasonable and in the
public interest.

In my humble opinion, the provi-
sions of this Bil]l are reasonable and
in the public interests. That, how-
ever, is a matter of practical politics,
and the details of the various clauses
when examined by hon. Members
will reveal any flaws there may be
which are calculated to take it out of
the domain of reasonable restrict'on.
Further, the Bill also contemplates a
scheme which wil] have to be framed
one or more, and the terms of those
schemes also will have to be seen.
But there 'is a safeguard as regards
the schemes, that a scheme when
framed is to be laid before the House
and there will be a period of time
within which the Parliament w'll be
able to say that it does not approve
of any particular part of the scheme
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or may insist that the scheme be
amended as it desires. That, in itself,
is a safeguard which supports the
view that the provisions of the Bill
.are reasonable.

Further, there are provisions for ex-
ceptions to be made, for reductions to
be given and various other ameliorat-
ing provisions to be applied in speci-
fied circumstances, or in such cases
as may come before Government for
consideration. Further, there is a
maximum laid down, a percentage,
beyond which it is not possible to get
the money for purposes of the com-
pulsory deposit,

1 decline to enter into the domain of
economics of which I know nothing
or politics of which I know less, but
it would appear that in the comtext
of the present nationa] situation, some
form of compulsory saving is essen-
tial in the national interest. Under
article 19(5), the provisions have not
only to be reasonable, but they have
also to be in the general public in-
terest, the interests of the public, and
it is for the House to determine whe-
ther they are so having regard not
merely to the matter of law, but to
other considerations upon which I
would certainly not venture to en-
ter.

That being the position, I came to
the conclusion, which I humbly sub-
mit is right, that the Bill is nct only
competent, but is also constitutional.

1 have had sent to me some ques-
tions. I do not know if it is right
that I should answer some written
questions which have been raised and
forwarded.

Mr. Speaker: Yes. I had asked the
hon. Members that they could send
those questions in order to help the
hon. Atiorney-General when he was
making the speech. He might just
look into them and if, besides what
he has said already, there are some
queries or questions that require
elucidation or answers, he might make
‘them.
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The Attorney-General: Thank you,

8hri A. P, Jain (Tumkur): May I
say .8 word? I framed my
questiong yesterday before I
had seen the opinion of the Attor-
x?ey-Geneznl. Essentially the ques-
tlons'remain the same. One of the
questions has become redundant be-
cause the Attorney-Genera) has ac-
cepted that article 31 is not applicable.
He has made an argument about articje
1}1(1). I have to modity my questions
in the light of the new position taken
in the statement of the Attorney-
General. So, if he chooses to answer
tpern, I will have to put those ques-
tions in a somewhat different form.

‘Mr. Speaker: If he has to put
different questions, why should the
ﬂttome'y-ceneral answer the old ques..
jons?

Shri A. P. Jain: Essentially, the
questions are the same.

Mr. Speaker: There 1s one thing
that I may impress upon the hon.
Members. As I have already said, it
should not be assumed that we have
got some witness in a court of law,
or some accused person in the dock,
whom we want to cross-examine. He
has come here to participate in the de-
bate. He has made his speech. Whe-
ther we agree with him or not is quite
a different matter. We have to take
advantage of his assistance, the legal
opinion that he has given For the
sake of clarification I wil] allow a
few questions to the hon. Members,
but there ought not to be so many.
One Member might put one or at the
most, two questions.

Shri A. P. Jain sayg that he sent
those questions before he had seen
the written opinion, but there are
other Members who have sent their
questions after seeing the opinion.
Therefore, they might be answered if
the hon. Attorney-General is ready
with those answers.
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The Attorney-General: I have only
bad sent to me, 1 have only receiv-
ed, the questions framed by the hon.
Members, Shri A. P. Jain. I could see
also from looking at the questions that
obviously he had framed them before
reading the report.

Mr. Speaker: That is all right, then.

Shri A. P. Jain: I will draw the at-
tention of the Attorney-General to
the middle part of page 2 where he
refers to the Bombay Dyeing and
Manufacturing Co’s case. 1 will read
out.

“In the Bombay Dyeing and
Manufacturing Co’s case, 1958,
SCR p. 1122 the Supreme Court
came to its ultimate decision on
the footing that money was pro-
perty for the purposes of Arti-
cle 19 but appears to have
assumed that it could not be the
subject matter of Article 31 (2).
Actually in that case, the court
wag dealing with choses in action
and it was not called upon to deal
directly with the larger ques-
tion, though Mr. Justice Venka-
tarama Aiyyar in passing and
only for the purposes of the
immediate context stated that
undoubtedly money is pro-
perty.”

Now these remarks are based on
two assumptions. Firstly, the chose
in action was the issue. Secondly,
the Supreme Court held that money
is property within the meaning of
article 19. These are the two assump-
tions. My reading js somewhat diffe-
rent and I will read out....

Mr. Speaker: This could not be
the procedure. We canot enter into
an argument with him and tell him
that his opinion opn this point is not
right or some court has helg differ-
ently, 1 wil certainly allow clarifica-
tion of his opinion. He may put the
question. But so far as entering into
argument is concerned, that is not
the stage here.
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Shri A. P, Jain: I am not entering
into argument. - Perhaps through
some oversight, the Attorney Gene-
ral has not seen that ruling and
therefore his conclusions are errone-
out. I will only read out releveat
portions and do nothing else,

Mr. Speaker: He can darw his
attention and ask whether that also
has been taken into consideration.

Shri A. P. Jain: That is exactly
what I am doing. This case dealt
with money. The two kinds -of
moneys which the State Governmens
had asked the Company to deposit
were: fines realised from employees
and unpaid accumulation of wages
which the workers had not drawn. I
would like to draw the attention of
the Attorney-General to the body of
the judgment which says:

“There was some discussion be-
fore us as to the scope of this
provision, the point of the de-
bate being whether the words
“imposing reasonable restriction”
would cover a legislation, which
not merely regulated the exer-
cise of the rights guaranteed by
Art 19(1) (f) but totally extin-
guished them, and whether p
law like the present one which
deprived the owmer of his pro-
perties could be held to fall with-
in that provision. It was argued
that a law authorising the State
to seize and destroy diseased
cattle, noxious drugs and the like,
could not be brought within
Art. 19(5) if the word ‘restriction’
was to be narrowly construed,
and that accordingly the power
to restrict must be held to in-
clude, in appropriate cases, the
power to prohibit the exercise of'
the right. That view does find
support in the observations of....
but the present legislation cannot
be sustained evep on the above
interpretation of the word ‘res-
triction’. a: s.3(1) of the Act
deals with monevs and money
cannot be likened to diseased
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cattle or noxious drugs so ag to
"attract the exercise of police
power under Art 19(5).”—this is
very important—“It appears to
us that whether we apply Art
31(2) or Art, 19(5), the impugned
Act cannot be upheld, anqg it
must be struck down.”

I want to enquire from the Attorney
General whether he hag taken these
observations into account, After 1
have brought them to his notice, is
he prepared to revise hig opinion
and advise the Government to with-
draw this law?

Mr. Speaker: He will have to ans-
wer some questions.

The Attorney-Gemeral: I will do
my best. I feel if I may say so, Sir,
rather like Saint Sebastian who was
killed by a flight of arrows which
everyone was allowed to shoot at
him. I have seen the case, I may
assure the hon. Member. I have
taken a particular view, I may be
wrong. The hon. Member takes ano-
ther view. He may be right. It is
quite possible that the Supreme
Court for that matter might take
a-« third view which may prove that
I am wrong and the hon. Member is
also wrong. But I might say that
even after he has read the passage
to me, I still adhere to my opinion,
though 1 might be called cussed in
doing so.

Shri A, P. Jain; Let me finish

Mr. Speaker: I will allow him one
another opportunity. Shri Daji.

Shri Daji (Indore): The Attorney-
General has made it clear that he
has agreed that money canot be
covered under the principle of emin-
ent domain, 1 would like to draw
his attention to (1953) S.C.A.63—the
case of West Bengal versus Subodh
Gopal and another case—(1954)
S.C.A.132, the case in regard to the
Sholapur Spinning Co. In both these
cases,—I have come across no other
to the contrary—the Supreme Court
has uniformly held that article 31(1)
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and article 31(2) both deal with emi-
nent domain. Therefore, when the
Attorney-General says that the case
cannot be covered under article
31(2) and seeks to bring in article
31(1), when both deal with eminent
domain, how is this consistent with
the Supreme Court's view? I do not
know whether it has been subse-
quently departed from.

The Attorney-General: It has been
subsequently departed from, and the
Supreme Court expressly referred to
the case which the hon. Member
mentioned and has gone far beyond
that. I may refer the hon. Member
to the case which I think hag been
mentioned in my written opinion—
that is the Kochuni’s case—and I
think the hon. Member will find it
referreq to. It is 1962 (3) Supreme
Court Reports 887. It is, if the hon.
Member will see the written opinion,
relied upon by me as making the
distinction between 31(1) and 31(2).

Shri S. M. Banerjee (Kanpur): I
would like to know from the learned
Attorney-General one thing: can
article 31(1) be separated from arti-
cle 31(2), or, do they form part of
a uniform scheme, ang whether
there can be deprivation of property
unrelated to article 31(2)?

The Attornmey-General: It is not I
who have separated article 31(1) from
article 31(2), As I reag the case
which I mentioned, the Supreme
Court has for certain purposes done
it. As to whether there can be
deprivation of property, apart from
what is contemplated in article 31(2),
may I point out that a person may
be deprived of his property like
this: say, he has money with which
he is found to be gambling, or, he
is found with money which he pro-
poses to employ for the purpose of
buying liquor, if T may mention it.
In the interests of public morals,
that money would be geized, in
which event there is a deprivation
of property. But it is justified.

Mr. Speaker: Shri Ranga.
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Shri Ranga (Chittoor): He has my
-question with him,

Mr. Speaker: He has not received
all the questions in time. Therefore
he may put the question,

Shri Ranga: My point ig this. I
.am putting it in a non-legal fashion.
There is reference to land revenue
in this BilL The Attorney-General
might have noticed it. On the basis
of lang revenue which ig being col-
}ecteq from peasants who pay more
than Rs, 5 per annum, the Bill seeks
t0 impose these compulsory savings
to the tune of 50 per cent. I consi-
der that first of all this deprivation
is not very different from usual taxa-
tion. And since land revenue falls
within the State list this also comes
within that. Tehrefore, jt tantamounts
to encroachment on the State list

The Attorney-General: May I say
to the hon. Member that the matter
thas to be approached by looking at
the gubstance of the legislation? That
is the test which has always been
applied or as it has been called, the
pith and substance of the measure.
The pith and substance of this mea-
sure is compulsory saving and the
making of a deposit. The pith and
substance is not lang revenue. There-
fore, it cannot fall within the State
List, where there igs the item relating
to land revenue. ,

The referencc to land revenue in
this Bill is for two purposes. One is
to indicate a kind of person who will
be liable to make the deposit. It is
merely indicating a species and that
is done in clause 2. Ag to the com-
pulsory deposit, all that js provided
for in clause 4 is that the rate of
compulsory deposit ghall not exceed
the maximum rate specified in sub-
section (2) and the rate specified as
regards land revenue is 50 per cent,
i.e. half of the land revenue, That is
not a collaction of revenue The ve-
ference is made simply for the pur-
pose of providing a measure as
against which the compulsory de-
posit has to be put in order to see
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whether the compulsory deposit is of
the required percentage or the re-
qured amount. The reference to
land revenue is purely to indicate
a maximum, beyond which this com-
pulsory deposit shall not go. .

Shri Dhaon (Lucknow): May 1
know from the Attorney-General
whether taking possession or property
is not acquisition of property within
the meaning of article 31(2)?

Mr. Speaker: He has already ans-
wered that question.

Shri A. P. Jain: Please refer to
clauseg 9 and 10 of the Bill. Clause
9 provides for the imposition of pe-
nalty in a sum equal to the arrears
of deposit and is tantamount to flag-
rant confiscation of property even
without a pretence of any compen-
sation. Payments over and above the
dues by way of penalty have been
known only to laws of taxation and
to no other laws. Any demand by
way of penalty or otherwise over
and above the property sought to be
placed under restriction has never
been known to be made in any law.
In such laws, the restriction can be
imposed only on the specific pro-
perty and only to the extent of thit
property, but it cannot be shifted
either against the person of the
owner or against any other of his
property.

Clause 10 provides for the recovery
of outstandiing sums as arrears of
land revenue. Land revenue, ac-
cording to laws obtaining in U.P,
can be recovered through the fol-
lowing processes: arrest and deten-
tion attachement and sale of move-
able property, sale of holdings, in-
terest of defaulter in  immovable
property, and attachment of village
by putting it under mangement of
the Collector.

To put it in a lay man's langu-
age, take the case of an owner of
Jamnapuri breeding goat. The Gov-
ernment takes it over for improving
the breed of goat. The owner, ie.
T maliciously destroy the goat. Can
the Government transfer the restric-



12765 Constitution
[Shri A. P, Jain]
tion to another goat and take it
away? I destroy all the goats. Can

the Government....

Mr. Speker: Now he might come
to his question.

Shri A. P, Jain: I am coming to
the question.

Mr. Speaker: He is
everything that exdists.

Shri A. P. Jain: The Government
say that they are not acquiring the
property. Suppose ‘that property is
destroyed.

Mr. Speaker: He should formulate
his question now.

Shri A, P. Jain: How can the Go-
vernment proceed against the per-
son, or the property of a person who
is under an obligation to deposit
money but who hag failed to do 1t?
My question is whether clauses 9
and 10 of the Bill are ultra vires of
the Constitution in view of what ¥
have gaid.

The Attorney-General: The hon.
Member has not pointed out any
specific provision in the Constitution
to which, he says these provisicns
in the Bill are contrary. He has
put it in a general way whether
they are contrary to the Constitution.
That is rather a large pill to swal-
low improptu as it were and, certain-
ly if the hon. Member will indicate
which particular provision he has in
mind™ perhaps, it would be a kind
ness to me.

Shri A. P. Jain: Article 19 relates
to property. A law can impose res-
trictiong on the use of that property.
It cannot go beyond that.

Mr. Speaker: Ultra vires of article
19? Which part?

Shri A. P. Jain: Article 19 (1) (b)
and (5) of the Constitution. I might

make it clear. Now, the restriction
is placeq on a specific property.
Suppose that restriction is violated,

destroying
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can the State proceed to attach an-
other property, or impose that res-
triction on another property? In
fact, I wanted to make it clear but,
Sir, you stopped me when I was
giving a simile. You can impose a
restriction on a property under arti-
cle 19 and you can acquire g property
under article 31. But supposing
you cannot get that property, can you
attach another property or gell an-
other property? That is the point.
The Attorney-General: There is
competence to provide a penalty. It
may be a penalty of a criminal na-
ture, or a penalty of a civil nature.
It could have provided that a per-
son who wilfully or knowingly fails
to make the deposit, though he has
got the money, may even be sentenc-
ed to some kind of imprisonment or
a fine. Instead of that, the penalty
prescribed is of a civil nature. That
penalty is not in the nature of re-
quisition or acquisition. The penalty
is that a certain additional amount
will have to be paid, which will be
exacted by a process which is very
well-known to law, that is, as j¢ it
were an arrear of land revenue. It
is not against anv specific property
that process will be taken. It i a
general provision which varies from
State to State ag to the method of
recovery which provides both for
summarv and other measures.
hon. Member will find that such
provision occurs not merely in taxa-
tion statutes but in other statutes as
well.

Shri A. P Jain: Namely?

The Attornev-General: Section 46
of the Income-tax Act provides for
recoverv in the same manner. The
Sales Tax Act also bnrovides for fit.
The Chon-onerative Societies Act pro-
vide« for the dnes to the sorietv to
ba reecoverey in the same  manner.
The Pravident Tunde Aect  eanally
pravideg for it.  The Dictrirt Muni-
cinal Art—T Yenawr tha Ramhav Act—
alen nrravides far municrinal dueg be-

ing similarly recovered.
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Shri Daji: I only wanted to ask
one question. As far gs I know
laws, there are broadly two ways of
taking over property. One is the
principle of eminent domain and the
other is the principle of police
powers. The Attorney-General has
conceded sthat it cannot fall under
the principle of eminent domain. On
the face of it it is not a penal mea-
sure, or a measure which falls under
the police power, according to me.
Therefore, may I know from the
Attorney-General under what third
doctrine will this forced loan be
covered?

The Attorney-General: These are
not water-ticht compartments nor
are they exhaustive.

Shri Radhelal Vyas (Ujjain): 1
would like to invite the attention of
the Attorney-General to article 31A,
clause (1) (b) and ask whether this
also is applicable to it or not. 'This
clause says:

‘Notwithstanding anything con-
tained ip article 13, no law pro-
viding for—

the taking over the man-
agement of any property by
the State for a limited period
either in the public interest
or in order to secure the
proper management of the
property,....

shall be deemed to be void
on the ground that it is incon-
sistent with, or takes away or
abridges any of the rights con-
ferred by article 14, article 19
or article 31:”

In this Part the worg “State” has
been used in the wider sense.

Mr. Speaker: He is supporting the
opinion,

Shri Radhelal Vyas: 1 just want to
know whether besides article 248,
Entry 20 and Entry 97 this measure
can be covered by the provisions of
Article 31A read with article 12
which defines the word “State” in this
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part as the Government of India, the
Parliament, the State Government
and some of the local bodies alsa
Can it be covered by that because it
puts some restrictions?

Mr. Speaker: He is providing an
additiona] argument.

Shri Priya Gupta (Katihar): Ad-
ditional Attorney-General.

Shri Daji: Sitting appointment.

Shri Radhelal Vyas: I want to
know whether it is....

Mr. Speaker: That is all right. He
can advance it in his own speech.
Shri Tyagi. B

Shri Tyagi (Dehra Dun): The At-
torney-Genera] will excuse me be-
cause I will not be able to put my
case or ask my question in a very
Jegal form. I am a layman. I am
glad that he has made one thing
quite clear that the hon. Minister has
already announcedq that it is not a
taxation measure. He has made it
quite clear. It is neither an acquisi-
tion nor a requisition. I am in search
of an authority as to what label to
give tn this Bill. Shall T say that
it ic for deprivation of proverty? As
T understand it. it is neither a tax
nor anv requisition or acquisition; it
is inere denrivation. That is what the
Attornev-General has said. I want-
ed to give it a good label. Anyway,
mv hon. friend says that it is a de-
privation measure. But T submit that
denrivation can be effected only of
pronertiec which are going to be
misused for an unsocial purpose. T do
not know whether there is anv case
or iustification for a deorivation of
good use of proverties. Can we dep-
rive acitizen of his propertv if he is
well-intentioneq an4q is making good
uce of his property?

Further, T would ask hig opinion
on one question This very thing was
done in the UK. and I wonder if
you will permit me to quote one
thing namely,—

“The most novel measure in-
cluded in the 1941 budget was
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the treatment of part of the in-

creased income tax as a ‘with-

holding tax’—a tax to be repaid
after the end of the war. The
original proposal on which this
measure was basedq was made by

Keynes in his Time articles in

November 1939, elaborated in

the pamphlet How to Pay

tor the War carly in 1940. Keynes
saw in forcedq saving the one
chance for war-workers ever to
enjoy the increased consumption
that should be the reward of
their increased efforts.”
This was a similar pattern in the
UK in 1941. It was passed but it was
a taxation measure. Could he kindly
advise as to what shall we deem it?
Under the label of tax it could be
possible but under the label of dep-
rivation I do not think there is any
justification for it, What ig his
opinion?

Mr. Speaker: 1f he does not think
so, he can make a speech in the
House.

Shri Tyagi: I want this difficulty to
be clarified. After all, I have got
the Attorney-General] here. I can
never get the benefit of his opinion.
Has he come to deprive us or to tax
us?

The Attorney General: May I say
to the hon. Member that I have al-
ready opined—it is for him to say
rightly or wrongly—that it falls
within the term ‘deprivation of pro-
perty’.

Shri Tyagi: Deprivation Act, Shall
we cal] it so?

The Attorney General: If I have
failed to convince the hon. Member,
well, that is my misfortune.

Mr. Speaker: Now, should we....
Shri A P, Jain rose—

Mr. Speaker: No, no.

Shri A. P. Jain: Just one word.
Mr. Speaker: No; that is all,

Shri. A. P. Jain: Sir, it is not an
ordinary matter.
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Mr, Speaker: No. Should we con-

tinue on this mater of clause 4....

Several Hon. Members: No, no.

Shri A. P. Jain: With your per-
mission, Sir, I want to put only one
question.

Shri Ranga: Sir, I would make an
appeal to you. Here was Mr, Jain
who was respoasible for providing
this opportumity, for having this
enlightened discussion and also this
opportunity of having the benefit of
the views of the Attorney-General
Therefore, 1 appeal to you to give
him g little more iime. (Interruption)
The other day, as you know....

Mr. Speaker: Al] right. One more
question he might put.

Shri A. P. Jain: The Attorney-
General has placed his reliance on
article 19(5) and my point is, in view
of the declaration of the emergency,
article 19 remains suspended as pro-
vided in article 358 of the Constitu-
tion. Mr. Attorney General: Am
1 correct in concluding that all the
references to article 19, in your opi-
nion_are therefore irrelevant and the
justification for the Compulsory De-
posite Scheme Bill....

Mr. Speaker: Even when the at-
torney General is there, the question
should be directed to me.

Shri A. P. Jain: All right. I remove
that word. Am I corregt in conclu-
ding that all the references to article
19, in his opinion, are therefore ir-
relevant and the justification for the
Compulsory Deposit Scheme Bill
based on article 19 hag no validity?

The Attorney General: Sir, it is
suggested—and I am sory to hear
it—that my opinion has missed the
mark altogether, I thought
it might be wrong in parts
and good in parts. But I did not
feel that I had misseq the bus alto-
gether. I have lookeq at the matter
entirely without reference to the
emergency or that article of the Cons-
titution which during the emergency
suspends article 19.
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Shri A. P. Jain: It does not exist
altogether?

The Attorney-General: I have
therefore, considered it entirely re-
gardles of that. I had in muind what
I read, I think, in some report of the
debate that the hon, Finance Minis-
ter in the course of the debate had
said that this was not an emergency
measure or related to emergency. I
hope I am right in saying that and,
therefore, 1 have so regarded it be-
cause, after all, the emergency may
stop tomorrow or the day after to-
morrow. All that happens by reason
of the suspension of article 19 is that
a person cannot approach the court
in order to have it determined
whether this offends article 19 or not.
That has been upheld by a judge-
ment delivered in the Supreme
Court this morning, so that what he
is deprived of is the remedy.

Shri A. P. Jain: It is completely
suspended?
Mr. Speaker: Order, order.

The Attorney-General: Well,  Sir,
unless I have heard the judgment
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wrong, I still maintain what I have
said. In any event, if 1 may say so,
1 have not taken the emergency into
account, nor the suspension of article
19, which does not make what I
have said irelevant. But the hon.
Member may well see that what 1
have sajq shows that the effect of it
may be suspended for the period of
the emergency.

Mr. Speaker: We have two part-
heard measures before us—one is
the Constitution Amendment Bill and
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the second is this one. Should we
take up this one tomorrow
first or continue with the

Constitution Amendment Bill?

Shri Hari Vishnu XKamath: It
should be disposed of first.

Mr, Speaker: So tomorrow we can
take up this first. The House now
stands ajourned to meet again at
11 A.M. tomorrow.

17.45 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
30, 1963/Vaisakha 10, 1885 (Saka).



DAILY DIGEST

12773 12774
[ Monday, April 29, 1963/Vaitakha o, 1885 (Saka)]
CoLUMNS WRITTEN ANSWERS TO
RAL ANSWERS TO QUESTIONS—contd.
QUESTIONS 12541-78 :
S.Q Subject UsQ. X
No.. No. Subject COLUMNS
1067 Welfare of  coal-mine 2421 Local Development
workers . . 12541—44 works 12585
1068 Use of Hindi on'A.LLR. 12544—49 2422 Persons rcglstercd in
1069 Conference of Atomic Maharashtra . 12585-86
Scientists held in Tokyo I2550-SI 2423 LA.F. Puots 12586
1070 Gandhian literature . 12552—57 2424 Emergency Commission-
1071 High protein food for ed Officers 12587
Jawans . . 12557-58 2425 Plan projects 12587-88
1072 Sainik School in Assam. 12558—60 2426 Dacoities by Pa.k:stnm
1074 Diplomatic relations with nationals . 12588
‘KMT’ Government . I2560—62 2427 Naal aerodrome 12588-89
1075 Situation in Laos . 12562—65 2428 TMr. Ali Sabry’s visit to
1076 Reorganisation "of Plan- India . . 12589
ning Commission . 12566—68 2429 Haj pnlgnms from
1077 Emergency Commissions 12568—70 TKerala' - T e 12589-90
Educati rogramme —— 3430 Trespassing into Tripu-
178 B RR ™ 257073 ra by  Pakistanis 12590
1078-A General _Elections in 2431 Gifts for Jawans. 12590-91
Eastern U.P. in 1962 12573—75§ 2432 Hospital at Bomdila 12591
1079 Cantonment Act 12575-76 2433 Progress of Third Plan .  12591-92
1080 Strengthening of Indian 2434 Missing officers of Ra-
Navy. . . . 12576-77 jasthan Armed Cons-
S.N.Q. tabulary 12592
No. 2435 Hindi News Bulletins
9 Air crash near Jamnagar . 12577-78 on A.LR. . . . 12593
WRITTEN ANSWERS TO 2436 Press Consultative Com-
QUESTIONS . . 12578-623 mittee . . . 12594—96
S.0. 2437 Books for Jawans 12596
No. . 2438 Institute of Physiology 12597
1073 Film on removal o AILR. P
untouchability h 12578 2439 prisoners rogl:a mme for 12598
1081 Shorter NauonalAnt em 2440 Funds for hbemuon of
on A.LR. 12579 Goa . . 12598-99
1082 Prohibition ) 12579-8¢ 2441 Passports to visit Palus-
1083 Naw ordnance factories 12580 tan . 12599
1084 Release of P.O.Ws. by 2442 ¢ Indna Ncws" pubhshed
hinese 1258081 in U . 12599
1086 Employees’ NState ‘In- 2443 Bg(gendxtuge on pub-
surance Scheme 12581-82 licity against Cninese
U.S.Q. aggression . . 12600
No. 2444 Recruitment from Orissa 12600
2445 Diversion of Plan funds 12601
2414 Defence  factories at 6 Allotment of ta of
Wardha . . 12582 244 newsprint to x?euvgspagcn
2415 Air accidents in NEFA 12583 in Jammu and Kashmir I26¢
2416 Passports for U.K. 12583 2247 Resignations by Emer- !
2417 Transmitter at ]eyporc gency Commission tr:
in Orissa 1258. ees . 12002
Technical persons re- 2448 Passpprt racket case in
gistered in Orissa . !258_‘1‘, Punjab . . 12602-03
242> Distribution  of radio ) Peacefuluses of atomic -
sets in Maharashtra 12584-8¢ energy 12603-04
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WRITTEN ANSWERS TO CALLING ATTENTION TO
QUESTIONS—contd. MATTER OF URGENT
USQ PUBLIC  IMPORTANCE 12626—30
No. . :
. . Dr. L. M. Singh 1 h
2450 Reclamation of Ravine attention of %h:llv‘l:?ngsgzrto?
land in Goa . . 12604 Health to the acute shortage of
2451 Chinese infiltration into water supply in Delhi and the
Indian Army . . 12604-05 decision to reduce the hours
2452 Factories in Dzlhi . 12605 of water supply.
2453 Financial  powers for The Minister of Health (Dr.
Nagaland Administration 12606 | Sushila Nayar) made a
2454 Industrial  Truce Re- i statement in regard thereto.
soluion .. . 12606 PAPERS LAID ON THE
2456 Ordnance D:zpot, Shak- TABLE . . . . 12640—42
urbasti . 12607
2458 Abu Simbel Ternole in (1) A copy of the Finance
Ezypt | . . 12607-08 Accounts of the Central
2459 Atomic Powsr St.ation Government  for the year
in Kerala . . . 12608 1961-62.
2460 Accommodation for De- (2) A copy of Attorney Ge-
fence personnel in Delhi 12608-09 acral’s ~ opinion on the
2461 Statutory price page Compulsory Dzposit Scheme
schedule . 12609 Bl
2462 Dethi Cantonment
Board Schools . . 12609-To 3 };I'he follov;'mg statt;]ments
. showin ot -
2463 Spar%ty of Elecmcnry 12610-11 wm,,‘,cﬁd;f,‘;;gs 019 th: é:_
in Dzlhi Cantt . timates Committee  which
2464 M.ES. Delhi Cantt ., 12611-12 »cv;cre not fumishfed by
6 ; overnment in time for in-
2465 Wﬁzlﬁ:i Cax?&m;gﬁoﬁgé 12612 clusion in the relevant Reprts:
2465 Translation of Canton- (%) Statement showing the
ment Laws . . 12613 replies to the recommenda-
2467 Cantonment Board tions noted in Chapter V of
Fund quartcm in Dethi the Hundred and Scventh
Can 12613 ggport. of the Estimates
2468 Undcrgrou.nd dramage mmittee  (Second Lok
in Delhi Cantt , 12614 Sabha).
2469 Civil area in Delhi Cantt. 12614-15 @1) Sf'mmcmh showing tg:
; : _ replies to the recommenda-
2470 nll\:“l:!i;alr‘};‘molfsﬁcem in Com 12615-16 tions noted in Chapter IV of
. y C ' the Fourteenth Report of the
2471 Enquiry Committee Estimates Committee (Third
for  import licences in Lok Sabha).
. . . . 12616 )'s n h
~ it) Statement showing the
2472 gﬁ?:gcma;;o%cwnugg Te- replies to the recommenda-
search 12616-17 tions noted in Chapter IV
. of the Sixteenh Report of
2473 Fire in Ambala Cantt 12617-18 the Estimates Committee
2474 Accounts of Children’s (Third Lok Sabha).
Film Society . : 12618 ‘sv) Statement showing the
2475 Creihpin’s Film Sccwty 12618-19 replies to the recommendations
2476 Famine in  Sikkim . 12619 noted in Chapter IV of the

Seventeenth Report of the

2477 Cantonment Town Nasir- Estimates Committee (Third

2 . . . . 12619~20
2478 M.B.S. Barrackpore . 12620-21 Lok Sabha)
2479 Army Commissions to (v) Statement showing the‘re-
Doctors . . 12621-22 plies to the recommendations
2480 U.D.Cs. 7in Army noted in Chapter IV of the
Headquatters . . 12622-23 Twenty-Sevpnth Report of
Cortection to U.S.Q.° of the Estimates Com-

No. 157, dated 25-2-63 12623 mittee (Third Lok Sabha).
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CoLuMNs
PAPERS LAID ON THE
TABLE—contd.

(4) A copy of the Minutes of
Evidence given before the
Sub-Committee on Public
Undertakings and minutes
of the sittings of the Esti-
mates Committee relating to
Thirty-fifth Report on the
Ministry of Steel and Heavy
Industries—Heavy Electri-
cals (India) Limited, Bhopal.

PRESIDENT’S ASSENT TO
BILL . . . . . 12643
Secretary laid on the Table the
Appropriation (No. 2) Bill,
1963 passed by the Houses of
Parliament during the cur-
rent Session and assented to
by the President since a report
was last made to the House
on the 22nd April, 1962,

REPORT OF PUBLIC AC-
p COUNTS COMMITTEE
PRESENTED . . .

Eleventh Report was presented.

12643

STATEMENT BY MINISTER 12642,12643

On behalf of the Minister of
Commerce and Industry, the
Minister of Law made a state-
ment on the report of Shri
C.K. Daphtary, Attorney-
-General, and Shri A.V. Vis-
vanatha Sastri, a retired Judge
of the Madras High Court,
on certain aspects
of the report of the Com-
mission of Inquiry appointed
by Government to go into the
affairs of several companies
in the Dalmia-Jain group and
also laid on the Table Part II
of the report dealing with the
amendment and administra-
tion of the Companies Act.

BILLS INTRODUCED . . 12703—05,
12731—33
1. The Appropriation (Rail-
ways) No. 3 Bill, 1963.
2. The Appropriation (Rail-
ways) No. 4 Bill, 1963.
BILLS INTRODUCED . 12649—60,
12703—0S§,

(i) The Deputy Minister in the 12731—33
Ministry of Finance ($hn-
mati Tarkeshwari Sinha)
moved for consideration of
the Bengal Finance (Sales
+ Tax) (Delhi Amendment)
“' Bill. The motion was a-

§ _dopted.
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CoLuMNs

BILLS PASSED—contd.

After clause-by-
clause consideration the Bill
was passed. g

(#) The Deputy Minister in the

P Ministry of Railways (Shri

¢ S.V. Ramaswamy) moved
for  consideration of the
Appropriation  (Railways)
No. 3 Bill, 1963. The mo-
tion was adopted.  After
clause-by-clause considera-
tion the Bill was passed.

(#) Shri S. V. Ramaswamy
also moved for consideration
of the Appropriation (Rail-
ways) No.4 Bill, 1963, The
motion was adopted. After
clause-by-clause  consider-
ation the Bill was passed.

DEMANDS FOR EXCESS
GRANTS (GENERAL),
1960-61 . . . .
Discussion on Demands for

Excess Grants in respect of
the Budget (General) for
1960-61 commenced and
concluded. The Demands
were voted in full.

12660—87

DEMANDS FOR EXCESS
GRANTS (RAILWAYS),
1960-61 . 12688—12702

Discussion on Demand for
Grant in respect of the
Budget (Railways) for 1960-
61 commenced and con-
cluded. The Demand was |
voted in full.

DEMANDS FOR SUPPLE-
MENTARY GRANTS
(RAILWAYS), 1963-64 . 12705—31

Discussion in respect of De-
mands for Supplementary
Grants in respects of Rail-
ways for 1963-64 commenc-
ed and concluded.

The Demands were voted in
full.

BILLS UNDER CONSIDER-12733—72
ATION - . . . .

(f) The Minister of Law (Shri
A. K. Scn) moved that the
Constitution (Fifteenth
Amendment) Bill, as re-
ported by the Joint Com-
mittec be taken into consi-
deration. Two amendments
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BILLS UNDER CONSIDERA-
TION—conzd.

thereto for circulation of the
Bill {for public opinion were
also moved. The discussion
was not concluded,

(i) Clause-by-clause consider-
ation of the Compulsory De-
posit Scheme RBill was re-
sumed. The Attorney-
General (Shri C.K. Daphtary)
also took part in the debate.

[DarLy DreesT]
BILLS UNDER CONSIDERA-
TION—comd.
The discussion was not
concluded.
AGENDA FOR TUESDAY,
APRIL, 30, 1963 [VAISAKHA

10, 1885 (SAKA).

Further consideration of the
Compulsory Deposit Scheme
Bill and the Constitution
(Fifteen Amendment) Bill and
passing thereof; also consider-
ation and passing of Appropri-
ation (No. 3) Bill, 1963.

GMGIPND—LSII—484 (AD)LSD —15-5-63—880
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